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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 204 OF 2021

IN THE MATTER OF:

Chanchal Devi ...Applicant
VERSUS

Central Pollution Control Board & Ors. ...Respondents

REPLY AND OBJECTIONS TO JOINT COMMITTEE REPORT
DATED 21.01.2022 ON BEHALF OF RESPONDENT NO. 5
i.e. WAVE INDUSTRIES PVT. LTD.

Most Respectfully Showeth:

1. The present Reply and Objections to Joint Committee
Report dated 21.01.2022 are being filed on behalf of
Respondent No. 5, Wave Industries Pvt. Ltd. in Original
Application No. 204 of 2021. The Original Application
(OA) is filed against alleged air and water pollution
caused by the Answering Respondent. This Hon’ble
Tribunal was pleased to consider the case on 19.08.2021
and was of the view tha‘; the facts of the instant OA
require verification, in furtherance whereof | a Joint
Committee comprising of Central Pollution Control
Board, State Pollution Control Board, Central Ground
Water Authority and District Magistrate, Amroha was

constituted. It is submitted that this Hon’ble Tribunal




| 5%

further granted liberty to the Answering Respondent to
respond to the Report furnished by the Joint Committee,
if the same is against the Answering Respondent. Despite
the fact that the Joint Committee’s report does not return
any substantial adverse finding against the answering
Respondent, however certain facts need to be placed
before this Tribunal for proper adjudication of the

dispute which has been raised by the Applicant.

. It is submitted that in compliance with the Order dated
19.08.2021, the Joint Comﬁittee conducted a Site
Inspection on 11.11.2021 and subsequently submitted

its Report before this Hon’ble Tribunal on 22.01.2022.

. The present Reply Affidavit is filed in response to OA and
to place before this Tribunal objections to the Joint

Committee Report dated 21.01.2022.

. It is submitted that the present Application is not
maintainable and must be dismissed in limine by this
Hon’ble Tribunal. The contents of the Application are
denied in totality as the Applicant has made
unsubstantiated and vague allegations without any basis
or valid supporting documents. It is submitted that the
Answering Respondent has responded to the adverse

observations, allegations, contention or statement set out
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in the Application, in this reply and nothing contained in
the Application ought to be admitted by the Hon’ble
Tribunal merely on the ground of non-traverse. The
Answering 'Respondent seeks liberty of this Hon’ble
Tribunal to file additional submissions and/ or response

as may be deemed necessary, at a later stage.

. Before responding para wise on merits of the Original
Application, the Respondent seeks to place on record its
preliminary submissions that are crucial for the

adjudication of the present matter.

PRELIMINARY OBJECTIONS -

. The Unit has obtained all applicable environmental
permissions

It is pertinent at this point to present preliminary

objections on the maintainability of the present matter.

. It is submitted that the Answering Respondent is a sugar
manufacturing unit which is operating in ‘compliance
with all environmental norms and standards as per the
Consents and clearances obtained frofn the relevant
authorities since 1993.

It is submitted that the Respondent Unit was operating
after obtaining prior Consent to Operate issued under Air

(Prevention and Control of Pollution) Act, 1981 and Water
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(Prevention and Control of Pollution) Act, 1974 issued by
the Uttar Pradesh Pollution Control Board (UPPCB) which
was valid till 31.12.2021. Subsequently, the Respondent
Unit has applied for the timely renewal of the Consents.
True copy of the Consents dated 03.02.2019 issued by
UPPCB under the Air Act and Water Act has been
marked and appended as Annexure R/1 (Colly).(Pgsﬂ_‘
tol76 )

True copy of Application for renewal of consent has been

marked and appended as Annexure R/2 (Colly). (Pgs

8. The Respondent Unit has been duly complying with the
consent conditions and submitting its emission
monitoring report and effluent monitofing report every
three months as per the specific conditions stated in the

Consent issued under Air and Water Act respectively.

9. It is submitted that during the operation of the
Answering Unit, it has not received any adverse Order/

Direction from the CPCB or the UPPCB in the past.

10.Further, the Respondent Unit has also obtained the
Authorisation issued by UPPCB under Hazardous and
Other Waste (Management and Transboundary

Movement) Rules, 2016 for disposal of hazardous waste.
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Further, the Answering Respondent has complied with

the Conditions of the Authorisation and submitted his

Annual Returns to State Board.

True copy of the Authorisation under Hazardous and

Other Wastes (Management and Transboundary

Movement) Rules, 2016 dated 02.02.2019 issued by
- UPPCB has been marked and appended as Annexure

R/3.(Pgs 13 to |44

11.Additionally, the Respondent Unit has obtained NOC
from' the Ground Water Department valid upto
0‘5.10.2026 for all four borewells. It is submitted that the
Respondent Unit has complied with the conditions of the
NOC and has never received any adverse Order for its
operation of borewells.
The NOCs valid till 05.10.2026 granted by Ground Water

Department are part of the Joint Committee Report.

12.It is submitted that the Answering Respondent has
operated its Sugar factory in compliance of all applicable
statutory requirements and as a result has never received
any adverse direction from any of the authorities and as
such fhe present OA must be dismissed on this ground
alone.

B. The Applicant has indulged in Forum Shopping-
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13.1t is submitted that another matter titled Rajpal Singh vs

State of Uttar Pradesh & Ors. (Civil Misc. Writ Petition

(PIL). No. 1399 of 2020) is pending adjudication before

the High Court of Judicature at Allahabad. It is

submitted that the said Writ Petition is filed by one Mr

Rajpal Singh, Husband of the Applicant raising the

issues which the Applicant seeks to raise in the present

OA. The Civil Misc. Writ Petition (PIL). No. 1399 of 2020

has been filed on 31.10.2020 praying for the following

relief:

“It is, therefore, most respectfully prayed that the

Hon’ble Court may graciously be pleased to issue: -

i

i.

Issue a writ, order or direction in the nature of
writ of MANDAMUS directing the respondent
no. 1 to 4, to decide the representation dated
04.09.2020 (Annexure no. 1 to this writ
petition), in a specific period, in the interest of
justice.

Issue a writ, order or direction in the nature of
writ of MANDAMUS directing the respondent
no. 1 to 4, visit and inspect the industry of
respondent no. 5, to ensure that not even a drop
of chemical/ industrial waste material is

discharged in to the ground water.
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iii. Issue a writ, order or direction in the nature of
writ of MANDAMUS directing the respondent
no. 1 to 4, to inspect each and every industry
situate in the District Amroha, to ensure that the
industrial effluent/ waste is treated propérly
before hazardous substances are also disposed
of as per law.

iv. Issue any suitable writ, order or direction which
this Hon’ble Court may deem fit and proper
under the facts and circumstances of the case
to meet the ends of justicé.

v.  Award the cost of the writ petition.”

A copy of the petition filed in the case of Rajpal Singh vs
State of Uttar Pradesh & Ors. (Civil Misc. Writ Petition
(PIL). No. 1399 of 2020) before the Hon’ble High Court of
Allahabad has been marked and appended as Annexure

UL
o___

s
R/4. (Pgs__t )

14.1t is submitted that the Applicant in the instant OA has
sought similar prayers ; against the Answering
Respondent. It is pertinent to highlight that the instant
OA was filed after almost a year had passed in the matter
filed before the Hon'’ble High Court of Allahabad. It is the
case of the answering Respondent that the case on the

same subject matter filed by the husband of the
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Petitioner is still pending adjudication before the High
Court of Allahabad. The said fact of pendency of the said
case has not been disclosed by the Applicant before this
Tribunal which amounts to abuse ohf process of law. True
copy of the case status of Rajpal Singh vs State of Uttar
Pradesh & Ors. (Civil Misc. Writ Petition (PIL). No. 1399 of
2020) pending before the Hon’ble High Court of
Allahabad is annexed herewith and marked as-

ANNEXURE R/5. (Pgs.2\> to—]

15.The answering Respondent seeks to submit and state the
events which occurred prior to institution of the present
OA. The Respondent No. 4, District Magistrate, Amroha,
upon receiving complaint dated 28.08.2020 from one
Mahaveer Singh (an associate of Rajpal Singh, husband
of the Applicant) constituted an Inspection team
comprising of Deputy District Collector, Dhanaura;
Junior Engineer, UP Jal Nigam, Amroha; Asst.
Environment Engineer UPPCB; Medical Officer,
Community Health Centre, Amroha; and Regional Officer,
UPPCB for conducting site inspection. The Inspection
team conducted the site inspection on 08.12.2020 in
presence of the complainants. The Inspection team
collected water samples from borewells inStalled at the

residence of the complainants. It is submitted that the
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analysis of the water samples from the borewells revealed
that the water quality was within the permissible limits.
The Inspection team further conducted inspection of the
sugar factory of the Answering Respondent and observed
that the STP installed at the premises is in working
condition. It is submitted that the Inspection team
further analysed the effluent generated after treatment in
the ETP and found that the effluent was within the
permitted parameters.

Further, the emission/ effluent treatment plant is
integrated with the Online Continuous Effluent
Monitoring System and Online Continuous Stack
Monitoring System which sends the data to UPPCB and
CPCB were noted to be operating in proper condition.
Further, the Medical Superintendent, CHC, Dhanaura,
Amroha also verified that there are no serious ailments
suffered by the residents of Malasia village due to alleged
toxic water. |

The. Copy of the Joint Inspection Report dated

25.05.2021 has been marked and appended as

Annexure R/6. (Pgs.z\"I t0273)

16.I1t is submitted that the Petitioner’s Husband upon
realisation that the observations made by the Inspection

team did not support his baseless allegation went ahead
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and filed a Writ Petition before the Hon’ble Allahabad
High Court against the Answering Respondent. Despite
the pendency of the said Writ Petition, the present
Original Application has been preferred, by ostensibly Mr.
Rajpal Singh through his wife with the sole intent of
harassing the Answering Respondent. The answering
Respondent draws this Tribunal’s attention to the
cleverly drafted and defective affidavit which
accompanies the present O.A. as it fails to even mention
the name of the Husband of the Applicant. The reason for
the same is that the Applicant does not even wish to
disclose before this Tribunal that she is the wife of Mr.
Rajpal Singh who | has filed a petition before the )
Allahabad High Court (Reference can be made to Page
Nos. 33 r/w 42 of the O.A.). The fact that the Applicant
herein conspicuously fails to disclose the pendency of the
Writ Petition before the High Court speaks volume of the
conduct of the Applicant and therefore the present
Applicant deserves to be dismissed on this ground alone

with exemplary costs.

17.]t is submitted that the Applicant has approached this
Hon’ble Tribunal with unclean hands and is practising

forum shopping by filing the instant OA raising the
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issues which are sub judice before the Hon’ble High

Court of Allahabad.

18.It is submitted that the Applicant and her Husband have
initiated proceedings against the Answering Respondent
before two different forums. This Hon’ble Tribunal on
multiple occasions has held that parallel proceedings
cannot be permitted when the matter is already pending
adjudication before the Hon’ble Supreme Court and

Hon’ble High Court.

19.1t is submitted that the Hon’ble NGT, Principal bench, in
matter titled Satya Prakash vs. MoEF and Ors., (2018
SCC Online NGT 1858) was pleased to dismiss the OA
considering the fact that the issue was pending before
the Hon’ble High Court and that the High Court had
already taken suo moto cognizance and passed direction‘s
with regard to the same.

- Similarly, in another matter titled Paryavaran and Manav
Sanrakshan Samiti vs State of M.P., (2014 SCC Online
NGT 7099), the NGT, Central Zone Bench, Bhopal was
pleased to dismiss the OA pending before the Hon’ble
NGT, when the Hon’ble High Court was already seized of

the issue.
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| 20.It most respectfully prayed that this Hon’ble Tribunal
may be pleased to dispose of the present matter to avoid
parallel proceedings before the Hon’ble High Court of
Allahabad and this Hon’ble Tribunal. Further it is the
most humble prayer of the answering Respondent that
this Tribunal may kindly impose exemplary costs on the
applicant for approaching thié Tribunal with unclean
hands with a malafide intent solely to harass and
blackmail the answering Respondent. It is high time that
this Tribunal takes severe action against institution of
such Applications which are nothing short of abuse of

the process of law.

C. Invocation of improper provisions of the NGT Act
2010-

21.It is submitted that the matter has been filed under
Section 18(1) read with section 14, 15, 1\6 and 17 of the
National Green Tribunal Act, 2010 which is
impermissible in law. It is submitted that the present
Original Application has been deliberately filed under
these sections to expand the scope of the OA to
compensate for fhe lack of substantive question relating

to the environment.

22.1t is the submission of the answering Respondent that

when a case is to be filed under Section 14, the Applicant
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must raise a substantial question relating to environment
and which arises out of implementation of the
enactments specified in Schedule I. It is submitted that
the Applicant is conveniently silent about any exact
violation of any provision of the enactments specified in

Schedule 1.

23.It is submitted that any Application filed under Sec 14
must be within six months from the date on which the
cause of action first arose. However, the present
application does not provide any exact date on which the
cause of action first arose. Further, the date of discovery
of violation must b’e clearly specified to establish the

jurisdiction of this Hon’ble Tribunal under Section 14.

24 Further, under Section 15 (1), this Hon’ble Tribunal has
the power to grant relief and compensation to the victims
of pollution and other environmental damage arising
under the enactments specified in Schedule I. It is
submitted that the Applicant has not placed on record
any instance of violation of any of the enactments

specified in Schedule I.

25.It is submitted that any application under Section 15
must be made within 5 years from the date on which the

cause for such compensation or relief first arose.
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However, the Applicant has not mentioned any date from
which the alleged violation has occurred. It is submitted
that the Answering Respondent was incorporated in 1993
and has been in operation in compliance of all the
envirohmental norms as is evident from a perusal of the
Consents under Air and Water Act, NOCs issued by
CGWA and Authorisation granted under the Hazardous
and Other Wastes (Management and Transboundary
Movement) Rules, 2016. It is submitted that the
Answering Respondent has painstakingly obtained all the
aforementioned permissions and diligently followed all

the conditions stipulated under the same.

26.It is submitted that the Applicant must be put to strict

proof to establish any specific violation, in the absence of

which the present case is liable to be rejected.

27.It is submitted that the Applicant has incorrectly relied

I1.

on Section 16 which provides appellate jurisdiction to
this Hon’ble Tribunal. It is submitted that the Applicant
has not assailed Consénts or NOC granted to the
Answering Respondent. It is submitted that the present

OA deserves to be dismissed on this ground.

PARA WISE REPLY TO THE ORIGINAL

APPLICATION -
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1. The contents of the corresponding para are matters of

record and do not merit a response to that extent.

2. The contents of the corresponding para are matters of

record and do not merit a response to that extent.

3. The contents of the corresponding para are denied as
wrong, false and devoid of any merit. It is denied that the
Answering Respondent has caused any air and water
pollution. It is submitted that the Answering Respondent
is operating after obtaining all the statutorily applicable
permissions which are diligently complied.

It is submitted that the Applicant has incorrectly filed the
present OA under “Sec 14, 15, 16, 17 & read with Sec
18(1) of NGT Act, 2010”. Further, it is submitted that the
Applicant has deliberately concealed the information
regarding the Writ instituted by the husband of the
Applicant before the Hon’ble High Court of Allahabad
against the Answering Respondent on the same cause of

action.

4. The contents of the corresponding para are denied as
wrong, false and devoid of any merit. It is submaitted that
the husband of the Applicant has instituted a Writ
Petition against the Answering Respondent raising the

issue of alleged air and water pollution. It is denied that
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the Respondent Unit is an unauthorised, illegal and
polluting unit and the Applicant must be put to strict

proof before submitting such bald and baseless

allegations.

It is submitted that with -regard to the contents of the
corresponding para, the bresent Application is incorrectly
filed under Sections 14, 15 and 16 which are distinct |
provisions and provide jurisdiction in very specific and

distinct instances.

The contents of the corresponding para are denied as
wrong, false and devoid of any merit except which are
matters of record. It is denied that the Answering |
Respondent is causing the alleged air and water pollution
and in violation of provisions of the Environment
(Protection) Act, 1986. It is submitted that the Answering
Respondent is operating in compliance with all applicable
statutory obligations which has been verified by the Joint
Inspection Report dated 25.05.2021 as well as the Joint

Committee Report dated 21.01.2022.

6.2. The contents of the corresponding paras are denied as

wrong, false and devoid of any merit. It is submitted that
the Answering Respondent has complied with all the

conditions set under the Air and Water Consents dated
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03.02.2019. It is submitted that the Answering
Respondent has complied with the consented qapacity of
8300 TCD by generating 5652.5 TCD. It is further
submitted that the Answering Respondent has the
consent to discharge water after treatment in its Effluent

Treatment Plant (ETP).

6.3 The contents of the corresponding paras are denied as
wrong, false and devoid of any merit. It is submitted that
the Respondent Unit has installed ETP as per the
Consent issued under Water Act, which provides for
supplying treated water from the ETP for irrigation
purpose. It is submitted that the Respondent Unit has an
agreement with farmers to provide treated effluent
generated from the ETP. It is submitted that the efficacy
of utilisation of treated effluent for irrigation purposes
has been studied by National Sugar Industries which
recommended the use of treated effluent for irrigation
purposes. It is submitted that the Answering Respondent
has been operating in compliance with the

recommendations made by the study.

6.4 The contents of the corresponding para are denied as
wrong, false and devoid of any merit and the Applicant
must be put to strict proof before making such bald and

baseless allegations against the Answering Respondent.
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6.5The contents of the corresponding para are denied as
wrong, false and devoid of any merit. It is submitted that
the colour of water coming from the hand pumps cannot
be attributed to the Answering Respondent which is
operating its unit in compliance with al¥ the conditions
stipulated under the Air and Water Consent. It is further
submitted that the qolour of water is also determined by
various other geological and morphological factors which
affect the aquifers regenerating groundwater. It is further
submitted that the Respondent unit operates in an
industrial zone which hosts many factories. The
groundwater of the area may be affected by the discharge
of any of these factories operating within the industrial
zone and the Answering Respondent cannot be held liable
for pollution caused by other industries operating within

the region.

6.6 The contents of the corresponding para are denied as
wrong, false and devoid of any merit. It is submitted that
the Applicant has made vague accusations without any
substantive préof to support such allegations. It is
submitted that the Applicant has not placed on record
any authentic study to support such a claim. Further,
the Report of the Medical Superintendent annexed in

Joint Inspection Report dated 25.05.2021 dispels any
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such allegation about deadly diseases due to

contaminated groundwater.

6.7 The contents of the corresponding para are denied as
wrong, false and devoid of any merit except what are
matters of record. It is submitted that the Answering
Respondent has obtained NOC from the Groundwater
Department for all four borewells which are valid upto
05.10.2026. It is submitted that out of the four permitted
borewells, the Answering Respondent is operating only
three of the borewells. Further, it has extracted only a
fraction of the permitted quantity i.e., 437.5 cubic metre/
day out of the permitted 3320 cubic metre/ day which
has been verified by the Joint Committee Report dated

21.01.2022.

6.8 The contents of the corresponding para are denied as
wrong, false and devoid of any merit, save what are
matters of record. It is submitted that the location of the
school is a matter of record, however, the vague and
baseless allegation that students of the school are
affected by the operation of the unit is placed without
placing any substantial proof on record. It is submitted
that the Joint Inspection Report also confirms that the
water drawn from the borewells in the area surrounding

the Answering Unit complies with the prescribed norms.
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6.9 The contents of the corresponding para are denied as
wrong, false and devoid of any merit, save what are
matters of record. That it is submitted that the location of
the villages is a matter of record however, the allegation
that the villagers are affected by the operation of the Unit

is placed without any basis.

6.10 The contents of the corresponding para are denied as
wrong, false and devoid of any merit. It is submitted that
the answering Respondent has obtained NOC from the
Ground Water Department for extraction of ground water
from four borewells. It is reiterated that out of the four
borewells only three are in operation. Further, the
Answering Respondent extracts only a fraction of the

quantity permitted by the Ground Water Department.

6.11 The contents of the corresponding para are a matter of
record and do not merit any response except that the
Answering Respondent has obtained NOC from the
Ground Water Department which permits it to extract

ground water.

6.12 The contents of the corresponding para are a matter of
record and do not merit any response. It is submitted
that the Answering Respondent has always adhered to

the principle of sustainable development and has




\S2-

obtained Consents and NOC and complied with its

conditions.

6.13 It is submitted that contents of the corresponding para

are a matter of record and does not merit any response.

6.14 It is submitted that the contents of the corresponding
para are wrong, false and devoid of any merit. It is
submitted that the State Level Environment Impact
Assessment Authority, UP has granted the Answering
Respondent Environment Clearance dated 30.06.2020 for
operation of the distillery plant. Further, the allegation
that the villagers opposed the distillery unit being
established by the Answering Respondent is denied as
false. It is submitted that there were only a few fringe
elements which opposed the operation of the distillery
unit. In fact, the Joint Inspection Report dated
25.05.2021 notes that public hearing was conducted
prior to the grant of EC to the Answering Respondents.
The minutes of the public hearing note that no objections
were received at the time of conducting the public

hearing.

6.15 The contents of the corresponding para are denied as
wrong, false and devoid of any merit. It is submitted that

the Respondent No. 4 in view of the cbmplaints made by
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the Applicants and her associates constituted a
committee for inspection. Upon realising that the
Inspection Report did not find any violation on part of the
Answering vRespondent, the Applicant instituted the Writ
proceedings before the Hon’ble Allahabad High Court as
well as before this Hon’ble Tribunal. It is submitted that
the Authorities have not responded to the complaint
letters as Answering Respondent has been operating the
Unit in compliance of the statutorily mandated

conditions.

6.16-6.19 The contents of the correspbnding para do not
pertain to the answering respondent’andk therefore, kdoes
not merit any response to that extent. It is submitted that
the Authorities have not taken any action against the
Answering Respondent because it‘ has obtained all the
permissions from the Authorities and is complying with

all the conditions stipulated under the same.

6.20 The contents of the corresponding para do not merit any

response.

6.21 It is submitted that the contents of the corresponding
para are denied as wrong, false and devoid of any merit.
It is submitted that the Applicant has concealed material

fact about the litigation instituted by her husband before
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the Hon’ble High Court of Allahabad on the same cause
of action. Further, the Applicant has also deliberately
hidden the fact that the Respondent No. 4 had conducted
a Joint Inspection of the Respondent Unit and upon
ﬁndiné ﬁo evidence of any illegality, did not take any

action against the Answering Respondent.

6.22 The contents of the corresponding para are denied as
wrong, false and devoid of any merit. It is submitted that
the Applicant has filed thé present application to harass
the Answering Respondent and is forum shopping despite
being aware a Writ raising the same issues is sub judice

before the Hon’ble High Court of Allahabad.
7. GROUNDS-

7.1 The contents of the corresponding para are denied as
wrong, false and devoid of any merit, save what are

matters of record.

7.2 The contents of the corresponding para are denied as
wrong, false and devoid of any merit. The Answering
Respondent is operating after obtaining all the statutorily
mandated permissions from the Authorities. It 1is
submitted that the Answering Respondent has obtained
Consent under the Air (Prevention and Control of

Pollution) Act, 1981 and Water (Prevention and Control of
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Pollution) Act, 1974; NOC from the Ground Water
Department; and Authorisation from the UPPCB under
Hazardous and Other Wastes (Management and .

Transboundary Movement) Rules, 2016.

7.3 The contents of the corresponding para are denied as
wrong, false and devoid of any merit. It is humbly
submitted at the cost of repetition that the answering
Respondent has installed an ETP as per the con'ditions
laid down in the Consent issued by the UPPCB. Further,
the Answering Respondent is in agreement with the

farmers to provide treated water for irrigation of fields.

7.4 The contents of the corresponding para are denied as

wrong, false and devoid of any merit.

7.5 The contents of the corresponding para are denied as
wrong, false and devoid of any merit. That the Applicant

must be put to strict proof to establish such allegations.

7.6 The contents of the corresponding para are denied as
wrong, false and devoid of any merit. It is submitted that
the Answering Respondent has obtained NOC from the
Ground Water Authority for the extraction of ground
water. The answering Respondent has utilised only three

out of the permitted four borewells.
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7.7 The contents of the corresponding para are denied as

wrong, false and devoid of any merit.

7.8 The contenté of the corresponding para do not pertain to
the answering respondent and therefore, do not merit any
response. It is submitted that the Authorities did not take
any action against the answering Respondent because he

has not violated any environmental norm.

7.9-7.101t is submitted that the contents of the
corresponding para are denied as wrong, false and devoid
of any merit. It is submitted that the Applicant has
concealed material fact about the litigation titled Rajpal
Singh vé State of Uttar Pradesh & Ors. (Civil Misc. Writ
Petition (PIL). No. 1399 of 2020) instituted by her husband
before the Hon’ble High Court of Allahabad on the same

cause of action.

8. With regard to the corresponding para it is submitted that
the Applicant has relied on the continuing cause of action
to circumvent the limitation placed under section 14 and
15 of the NGT Act, 2010. It is submitted that the Applicant
was aware of any alleged violation at the time of instituting
a cése befofe the Hon’ble Allahabad High Court and has
now initiated the proceeding before this Hon’ble Tribunal to

harass the Answering Respondent.
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It is submitted that in order to exercise the provision under
section 14, the Applicant must raise a substantial question
of environment arising out of violation of any of the
enactments mentioned under Schedule I of the NGT Act,
2010. The present Application has not raised any
substantial quéstion of | environment arising out of
enactments specified under Schedule 1 against the
answering respondent and deserves to be dismissed with

costs.

III. Objecfions to the Joint Committee Report dated
21.01.2022 -

9.1t is submitted that this Hon’ble Tribunal vide Order dated

19.08.2021 was pleased to constitute a Committee

comprising CPCB, State PCB, CGWA ‘and District

Magistrate, Amroha to verify- the allegations made in the

present O.A.

10. The findings of the Joint Committee Report dated

21.01.2022 have been summarised as follows —

(i) The crushing season 2021-22 of the Respondent Unit began
on 08.11.2021 and the inspection was conducted on
11.11.202021 within just 3 days of the start of the new

se€ason.
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(ii) the unit is operating on valid consent to operate issued by
UPPCB under the Air Act and Water Act as well as
Authorization issued under Hazardous and Other Wastes

(Management and Trans-boundary Movement) Rules, 2016.

(iii) The Unit has a consented capacity of crushing 8300 TCD
(Tons of Cane per Day) while the average actual crush rate of
the unit is 5652.5 TCD (for duration of 07.11.2021-
10.11.2021). This shows that the Answering Unit was
operating way below its consented capacity at the time of
inspection. It is submitted thgt this was due to the fact that
the inspection was conducted at the very initial stage of

crushing season.

(iv) The Unit has four borewells out of which only three are
being used to meet the fresh water requirement. Out of the

three, piezometer is installed at two bore wells.

(v) The Unit has permission to abstract 3320 cubic metres /
day of ground water from the four borewells, out of which it
has abstracted 437.5 cubic metre/ day fresh‘water which is

only a fraction of the permitted amount.

(vi) The groundwater sample analysis collected from Borewell
No. 1 shows all parameters within the acceptable limit as per

drinking water standard except Arsenic- 0.08mg/]l against
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0.05 mg/1 in borewell no. 1 and Iron (Fe) i.e., 9.0 mg/1 and 2.0

mg/1 in borewell No. 1 & 2 against 0.3 mg/l.

(vii) The Analysis report of Borewell No. 4 shows the COD -17

mg/1 which indicates contamination in ground water.

(viii) The analysis of the sample collected from STP outlet also
shows that the treated sewage is complying to the consented
and notified effluent discharge norms for land disposal.

The Joint Committee further analysed the results frbm the
samples collected from ETP inlet channel and various
subunits of ETP, and as per the physical condition of Primary
clarifier and secondary clarifier, sludge drying bed and
decanter, the Joint Committee concluded that the unit was not

maintaining and operating the ETP properly. |

(ix) It is submitted that the Joint Committee based on its

Observations suggested the multiple recommendations.

(x) It is submitted that the Answering Respondent seeks to
raise objections to certain recommendations made by the Joint

Committee.

(xi) It is submitted that the Joint Committee conducted its
inspection only three days after the start of the current
crushing season. It is submitted that the plant was already

stabilised on the day of inspection which is evident from the
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parameters and results found as per CPCB norms. Further, it
is submitted that the Joint Inspection Report dated
25.05.2021 would reveal that all the pollution control systems

were operating to the optimum levels.

(xii) It is submitted that with respect to the recommendation
No. 1 stating that the ETP installed for effluent treatment is of
overcapacity and therefore is a violation, it is submitted that
the Answering Unit has been operating the ETP strictly within
the permitted capacity of 1660 KLD (830 KLD industrial and
830KLD for cooling tower blowdown) which can be verified at
any moment through the OCEMS. It is submitted that the
Joint Committee further verified that thé unit is complying
with respect to quantity of final treated efﬂuent discharge
norms as the treated effluent discharge i.e., 143.21 litre/ton of
cane crushed as against the notified norm of 200 litre /ton of
cane crushed (Point 5.8 of Report dated 21.01.2022).

It is submitted that the efficacy of the ETP has been verified by
the National Sugar Institute which visited the sugar factory
during season 2019-20 to validate the ETP. It is submitted
that the Report concluded that the existing ETP is adequate on
the current effluent generation and also considering the ‘
licensed capacity with effluent generation @ 200 litres/ ton of
cane. It further observes that the treated effluent is within the

norm of CPCB. It further notes that the unit has implemented
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various recommendations as per previous ETP validation
report by the institute. A copy of the ETP Validation Report
prepared by National Sugar Institute dated 15.04.2020 has

' ga
been marked and appended as Annexure R/7 .(Pgsrz_'—l‘_il tolg )

(xiii) It is submitted that with regard to Recommendation No.
2, for installation of flow metre between effluent collection tank
within premises of the ETP inlet channel, it is submitted that
the Answering Unit has taken steps for installation of flow
metre as per the recommendation. A copy of photographs
showing the installation of flow meter has been marked and

993
appended as Annexure R/8.(Pgs”__to )

(xiv) With regard to Recommendation No. 3, for dismantling
any provision for dilution at ETP inlet or any subunits of ETP,
it is submitted that no dilution has taken place at the ETP and
the Answering Unit has taken steps for verification of the
same. It is submitted that the recommendation regarding
dilution of ETP is based on mere apprehension. The Answering
Respondent seeks to placé relianc¢ on the Joint Inspection
Report dated 25.05.2021 which specifically states that no

dilution of ETP is observed by the Inspection Team.

(xv) It is submitted that in response to the Recommendation
No. 4 the Aﬂswering Respondent has installed separate flow

metres at mill house and boiling house. A copy of photographs
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showing newly installed flow meters at mill house and boiling

house has been marked and appended as Annexure R/9.

(Pgs 2 o —-

(xvi) It is submitted that in response to Recommendation No.
5, the Answering Unit undertakes to maintain proper record of
used oil and grease. In response to recommendation no.6 it is
submitted that the distillery unit of thetAnswering Respondent
has not been commissioned. The Answering Respondent is
member of the Bharat Oil and Waste Management Ltd. and
provides used oil for disposal of oil and grease. A copy of latest
Manifest for Hazardous and Other Waste for disposal of used
oil has been marked and appended as Annexure R/10

(Colly). (g2 t-% )

(xvii) In response to Recommendation Nos. 7 —1Q, the
Answering Respondent has taken steps for complying with the
specific recommendations regarding lime dosing protocol,
installation of oil and gas trap and proper stabilisation of ETP.
With regard to recommendation no.10 it is submitted that
concentration levels of MLSS and MLVSS is maintained to
ensure proper stablisation of ETP and the same may be
verified by the SPCB.

A copy of photograph showing installation of oil and grease
trap in line with the inlet stream is marked and appended as

Annexure R/1 1.(Pgs(L_§:yto )
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(xix) In response to Recommendation No. 11 and 12 it is
submitted that the maintenance activities of ETP is a
continuous process. It is submitted that the Anéwering
Respondent had stabalised the ETP one month prior to the
crushing season. It is submitted that the ETP of the Answering
Respondent is running at the optimum level }currently and can
be verified.

Further, the Joint Inspection Report dated 25.05.2021 would
establish that the ETP of the Answering Unit is operating at its
optimal level and is constantly maintained to achieve the

highest standards.

(xx) In response to Recommendation no. 13, it is submitted
that the wunit has relocated the OCEMS from the
environmental laboratory to the ETP outlet. A copy of
photographs showing the relocated OCEMS has been marked

289 —
and appended as Annexure R/12.(Pgs___ to )

(xxi) In response to Recommendation no. 14, it is submitted
that the Borewell no. 2 is not in operation at present. However,
the answering Respondent has obtained the NOC from UP
vGround Water Department for future expansion in the
‘operation of the industrial unit within the premises of the
Answering Respondent. It is submitted that the Answering

respondent draws only a fraction of the permitted quantity and
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will utilise the said Borewell at the time of expansion after
obtaining all the requisite permissions.

It is submitted that the Answering Respondent has rectified
Piezometer installed at Borewell No. 1 which can be verified at
the premises of Answering respondent. A copy of photographs
showing the rectified Piezometer at Borewell No. 1 and 4 has
been marked and appended as Annexure R/13. (Pgs__ to

— )

(xxii)ln response to Recommendation no. 15, it is submitted
that the bore well no. 2 is not in operation however, the flow
meter installed on bore well no. 2 is at the right and
appropriate place. However, it is important to highlight that
even in the last Inspection report dated 25.05.2021, ‘the
Committee did not find any irregularity in the operation of the
Answering Respondent.

A copy of photographs showing flow meter installed at
Borewell no. 3 and 4 has been marked and appended as

-—

a4\
Annexure R/ 14. (Pgs/)_'_c‘__ to

)

(xxiii) In response to Recommendation no. 16, the Answering
Respondent undertakes to comply with the said

recommendation.

(xxiv)In response to Recommendation no. 17, it is submitted

that the issue of higher Arsenic content in the ground water is
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prevalenvt in the Amroha district which cannot be attributed to
the Unit of the Answering Respondent. It is submitted that the
groundwater contamination study published in State of
Groundwater in Uttar Pradesh published by Ground water
Action Group shows that Arsenic contamination is largely
reported in Amroha. It further states that iron pollution is also
reported in Amroha.

The relevant extracts of State of Groundwater in Uttar Pradesh
Report have been marked and appended as Annexure R/15.
(Pgsqf}tozﬁ)
Further, it is submitted that the Ministry of Jal Shakti has, on
02}.12.2021, published a list of partly affected districts with
Arsenic contamination beyond permissible limits in
groundwater. A bare perusal of the report would show that
there are 28 districts in the State of UP with high arsenic
content in ground water and a lot of these districts are located
near Amroha and therefore the same cannot be attributed to
the answering Respondent’s unit. A true copy of the Report
dated 02.12.2021 issued by f.he Ministry of Jal Shakti
published by PIB is annexed herewith and marked as
Annexure R/ '16.(Pgs _%'_‘ to 7),_)/)

A google map showing the location of different districts near
Amroha having high Arsenic has been marked and appended

-

%\
as Annexure R/17. (ng_é to ).
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(xxv)In response to Recommendation Nos. 18-20, the
Answering Respondent has complied with the recommendation

made by the Joint Committee.

The Answering Respondent has taken steps for proper color
coding of pipelines for water distribution. A copy of
photographs showing the properly color coded pipeline has

been marked and appended as Annexure R/18 (Colly). (Pgs

2 0214

In response to Recommendation No.19 it is submitted that the
Answering Unit does not require Condensate Polishing Unit as
the boiler water requirement is fulfilled by return condensate
 of steam supplied - by various processes such as turbine
condenser, heat exchanger etc. which allow 95-97% recovery
of pure water. Such water is used to feed the water tank and

the boiler for steam generation.

11. It is therefore submitted that a perusal of the entire Joint
Committee report reflects that there is no diversion of
untreated effluent, that the unit in question is compliant in so
far as all the consents and permissions are concerned,
Effluent Treatment Plant was found functioning and compliant
to the parameters. Other than the above, most of the
recommendations made by the committee are housekeeping in

nature which the answering Respondent undertakes to comply
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~ with in the manner specified hereinabove. Without prejudice to
the case of the answering Respondent on merits, it is
submitted that the present Original Application deserves to be
rejected in view of the concealment, malafides of the Applicant
and it not raising any substantial question relating to the
environment. In view of the foregoing paragraphs, the
Observations of Joint Inspection Report dated 25.05.2021 ’and
Joint Committee Report dated 21.01.2021, the present OA

deserves to be dismissed with heavy costs.

DATE: .03.2022

PLACE: NEW DELHI
DRAWN AND FILED BY:

e

7 VSA'Legal

Counsels for Respondent No.5

32, GF, Uday Park,

South Extension II,

New Delhi 110047

Phn - 01143541022, 9953309080
office(tivsalegal.in
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Government of Uttar Pradesh: i ;

Certificate No.
. Certificate Issued Date
" Account Reference

ITAMBUDDH NAGAR 1/ Up>

o

Unique Doc. Reference
Purchased by
Description of Documeé
Property Description
Consideration Price (Rs
First Party

- Second Party

Stamp Duty Paid By

Stamp Duty Amount(Rs.)

6837093748

N-UPSRTA441931331 1)

o,
o

I R
e mgnr T

SR

Statutory Alert:

1. The authenticity of this Stamp certificate should be verified at 'vmw.shcilestam{).com‘ or using e-Stamp Mobile App of Stock Holding.
Any discrepancy in the details on this Certificate and as available on the website 7 Mobile App renders it invalid,

2 The onus of checking the legitimacy is on the users of the certificate.

3. in case of any discrepancy please inform the Compatent Authority.




BEFORE THE NATIONAL GREEN TRIBUNAL, \6@\
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 204 OF 2021

IN THE MATTER OF;
Chanchal Devi ~ ...Applicant
VERSUS
Central Pollution Control Board & Ors. ...Respondents
AFFIDAVIT

I, ShriBalvinder Singh AnejaS/o ShriGurdial Singh Aged about

72 years, R/o SD-137, Sector -45, Noida ,District —-GautamBudh

Nagar (U.P.) -201303 do hereby solemnly affirm and state on

oath as under:-

1. ThatI am the Authorized Representativefor Respondent No.
5, M/s Wave Industries Pvt. Ltd.in the abovementioned
matter and as such I am well conversant with the facts and
circumstances of the case and hence I am competent to

swear and sign the present Affidavit.
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2. That the accompanying Reply has seen drafted as per my
instructions by my counsel, and I have read the contents
thereof and I understood the same.

3. That the Annexure enclosed with the Application are true
and correct copies of their respective originals.

4. That the contents of the aforesaidReply are true and correct
to the best of my knowledge and belief, no part of it is false

and no material has been concealed therefrom.

R&R@ﬁgggéignatory
VERIFICATION:

Verified at New Delhi on this the 08thday of March 2022 that the
contents of the abovesaid affidavit are true and correct to the

best of my knowledge and belief, no part of it is false and no

M/%Meé% |

DEPONENT
Authorised Signatory

material has been concealed therefrom.

Motary Pub%‘m

covt, of Indi@

0 8 MAR 2022




U.P. Pollution Control Board \‘ ) ‘
e CONSENT ORDER Am@cu)m R-\ C&» M)

Ref No. - 4;)790/UPPCBIBijnOI‘G(UPPCBRO)/CTO/air/JYOTIBA Dated : 03/02/2019
PHULE NAGAR/2018

To,
Shri DP SINGH
M/s WAVL INDUSTRY I'VT LTD
VILLAGE-MALAYSIA, POST-MANDI DHANAURA,AMROHA,24423 ]
JYOTIBA PHULE NAGAR

Sub Cousent under sectlon 21/22 of the Air (Prevenfion and control of Pollution) Act, 1981 {as amended)
to M/s, WAVE INDUSTRY PVT LTD

‘Reference Application No. 3788899 Dated : 03/02/2019

l. With reference to the application for consent for emission of air pollutants from the plant of M/s
WAVE INDUSTRY PVTLTD. under Air Act 1981, It is being authorised for said emissions, as per
the standards, in environment, by the Board as per enclosed conditions .

This consent is valid for the period from 02/02/2019 to 31/12/2021 .

3. Tuspite of the conditions and provisions mentioned in this consent ordor UP Pollution Controf Board
reserves its right and powers to reconsider/amend any o all conditions under section 21 (6) ol the
Arr (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .

Digltully signed ty
AMI l AMIT CHANDIRA

CHANDRA Figas oo
For and on behalf of U.P. Pollution Control Board

Chief Environment Officer

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer UPPCB Bijnore for infunnation and (o ensute the compliance of the
.. . . Digltally signed by
conditions imposed in the consent order. AMIT AT CRANDRA
Date: 2019.02.03
CHAND R - 20:06:53 +05'30"

Chief Environment Officer
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U.P. Pollution Control Board

CONDITIONS OF CONSENT

2

Dated : 03/02/2019

This consent is valid only for the approved production capacity of Cane crushing capacity of 8300
TCD and 30 MW cogencration power.

2(a) . The maximum rate of emission of flue gas should not be more than the emission norms for the

stacks.

Alr Pollutlon Source Details

S.No

Air Polution
Sourec

Type of Fuel

Stack No.

Parameters

Height

1

boilers of
170TPH , 32
TPH and
32TPH

bagasse-
2472TPD

1  Particulate
Matter

170 TPH is
equipped with
ESP and
slack height
of 90 meter
from ground
level and 02
buileis of 20
TPH are
equipped with
wet scrubber
and common
stack of 40
meter from
ground lovol

o

DG ssis of

1250KVA,300
KVA and 625

KVA

diosol

N

The emissions by various stacks into the environm

[’articulate
Matter

ent should be as per the norms of the Board .

g mater, 3.4
meter and &
meter above
from the roof
of nearest
building, |

Fmission Quality Details Detail

S.No

Stack No

Parameter

Standard

1.

1

Parliculate Matler

150 MG/NM3

2

Particulate Matter

as per standards
stipulated in
E(P)Rules 1986

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CClor
otherwise mandatory .

The equipment for air pollution control systein and monitoring ,as propogod by the industry und
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board

‘I'he operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or olherwise mandatory .

The unit should submit the stack cmissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .
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Specific Conditions:

» 1. This consent (o operate is valid for production Sugar and cane crushing capacity of $300TCD and
30 MW cogeneration power
2. Boiler of 170 TPH equipped with ESP and stack height of 90 meter from ground level and 02
boilers of 20 TPH equipped with wet scrubber and common stack of 40 meter from ground level
must ensure stack emissions within the preseribed norms,
3. DG sets of 1250 KVA , 300 KVA and 625 KVA shall be equipped with acoustic enclosure and
stack height shall be 6 meter, 3.4 meter and 5 meter above from the roof of nearest building,
4. Unit shall operate and maintaine the APCS in such a manner so that the ambient air quality of the
area shall not be effected. ‘
5. Unit shall maintain and operate properly the installed Online Emission Monitoring System at the
stack of boilers and ensme the vonncolivity with the servers of CI'CI and UPI'CI3,
6. Unit shall usc Biv-briquelic as co-fuel witl mnain fuel In the ratlo of minimum 20 percent in boiler
subject to its availability.
7. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.D. Pollution Control
Board www.uppcb.com.
8. The vverall noise levels in aud around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.
9. Fly ash shull be stoted separately as per CPCB guidelines so that it should nol adversely affect the
air quality, becoming air borne by wind or water regime during rainy season by flowing along with
storm water . Direct exposure of workers to fly ash & dust shall be avoided.
10. Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
Amended, Air (Prevention and Control of Pollufion) Act 1981 as Amended and Environment
(Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New Delhi in Order
dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India
11. Unit shall submit emission monitoring roport of the stack of air polluting sources done by MOEF
& CC approved labotatory it every 2 mouths,
2. This Consent order shall automatically become mvalid on 1ssuance of Closure Order by CP C B
JUPICE and further on Revoking of Closute order, the Consent order shall become valid.

Cigitally signed by
AMIT AMIT CIIANDRA
Issued with the permission of competent authority . CHANDRA Date: 2019.02.03

21:07:11 105'30

For and on behalf of U.P. Pollution Control Board .

Chief Environmont Officer
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U.P. Pollution Conirol Board

o= CONSENT ORDER

Ref No, - : Dated : 03/02/2019
40807/UPPCB/Bijnore(UPPCBRO)/CTO/water/J
YOTIBA PHULE NAGAR/2018
Te,
Shri DP SINGH
M/s WAVE INDUSTRY PVILID
VILLAGE-MALAYSIA, POST-MAND]I DHANAURA,AMROHA, 244231
JYOTIBA PHULE NAGAR

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s WAV INDUSTRY PVT L'TD

Reference Application No :3790199 Dated :03/02/2019

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. WAVE INDUSTRY PVT
LTD is hereby authorized by the board for discharge of their industrial effluent generated through
ETP for irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit
subject to general and special conditions mentioned in the annexure ,in refrence to their foresaid
application .

2. This consent is valid for the petiod from 02/02/2019 (o 31/12/2021 .

3. hspite of the sonditions and provisions montoned m s consont order UI' P'ollution Control Board
teseLves ils tight and powers o recousider/unend any o1 all conditions under scelon 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

Thie consent is Loing issued with the peunission of sompotent authority .
Digitally signed by
AMIT AMIT CHANDRA
Date: 2019.02.03
CHANDRA 310844 405730
TFor and on behalf of U.P. Pollution Control Board

Chief Environment Officer

Itnclosed : As above
(condition of consent):

Copy to* Regional Officer UPPCB Bijnore for information aud to ensure the compliance of the

conditions imposed in the consent order. AMIT Drsitaltysigned by AT

| Priter 2019 02 03 20500
CHANDRA e

Chief Environment Officer
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U.P, POLLUTION CONTROL BOARD, LUCKNOW \ng

Aunexure to Consent issued to M/s.WAVE INDUSTRY PVT LTD vide

Consent Order No. 3790199/ Water Dated : 03/02/2019
CONDITIONS OF CONSENT
L. This consent is valid only for the approved production capacity of cane crushing capacity of
8300TCD and 30 MW cogeneration power.
7. ‘The quantily of maximum dally effluent discharge should not be more than the following
Effluent Discharge Details
S.No Kingd of Fflulant Maximum daily | Treatment facility and
discharge, KL/day discharge point
1 Domestic 48KLD Septic Tank
2 Industrial 830 KLD and Cooling CTP
Tower blow down
shall be restricted to
830 KLD, only one
R putlet is allowed
3. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
oufside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effuent. It should also be ensured that domestic effluent should nol be discharged in storm walter
drain
4. The domestic effluent should be treated tn treatment plant so that the should be in conformity with
e fullowlng notins dated Gealed elfluent
Domestic Effulant v
S.Nu Parameter Standard
1 Total Suspended Sollds 100 mg/l
2 Oil & Grease 10mg/l
3 BOD 30 myl/l
4 cob 250mg(/i
5 Quantity of Discharge 48 KLD
4 b. The industrial effluent should be treated in treatment plant so that the treated effluent should be in

conformity with the following norms. .

_Industrial Effulant

S.No Parameter Standard
1 oD 250mafl
2 Oil & Grease 10mg/|
3 Oll & Grease 10my/l
4 Quantlty of Dlscharge 830 KLD and Cooling Tower
blow down shall be restricted
to 830 KLD, only one outlet
is allowed
5 : Total Suspended Solids  |100 mg/I(for disposal on land)
) , 30 mg/l (for disposal on
surface water)
6 BOD 100 mg/I(for disposal on fand)
, 30 mg/l (for disposal on
surface water) |
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5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
» washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment {(Protection)

Act, 1986 or otherwise mandatory .

6.  The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .
7. The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986. _

8.  The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disrosal point should have arrangement for
flow teter/V Notoh for measwting effluent and its tog book be malntained

Specific Conditions:

1. This consent to operate is valid for production Sugar and cane crushing capacity of 8300TCD and
30 MW cogeneration power

? Industrial effluent quantity shall be restricted to 830 KLD and Cooling Tower blow down shall bo
resiricted to 830 KLD in compliance of notification no G.S.R.35(E) dated 14.01.2016 of MoEF&CC.
3. The discharge norms must confirm as per the notification no G.S.R. 35 (E) dated 14.01.2016 of
MoEF&CC.

4 Unit shall submut the praposal of ST'P for the domestic effluent 48 KT D and use tho troated water
in irrigation within 6 months.

5. Unit ghall identify rocipient drains/ rivulots and their ws & d/s location in consultation with
UPPCB and shall carry out monthly monitoring of identified recipient drains at u/s & d/s location
through lab recognized under Environment (Protection) Act, 1986 and shall submit the analysis
report on monthly basis by 10th of every month to CPCB and UPPCB.

6. Unit shall obtain NOC from CGWA for ground water extraction

7. Unit shall install sealed electromagnetic flow metor at water source and outlet of ETP with
running hours and maintain the records of water extracted and treated effluent supplied (o irrigation.
8. Unit shall maintain pipe line from outlet of BT and to the point of inigation land.

9. Unit shall maintain and operate properly the Installed ondine efTluent monitoring system at the
outlet of ETP and ensure the connectivity to the servers of CPCB and UPPCB.

10. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down In office order no. H16405/220/2018/02 dated 16 02 2018 of U.P. Pollution
Control Board. The copy of said offico order is available on the website of U.P. Pollution Control
Board www.uppch.com.

11, Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
Amended, Air (Prevention and Control of Pollution) Act 1981 as Amended and Environment
(Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New Delhi in Order
dated [3.0/.201/ in OA no. 200/2014, M.C. Mehta v/s Union of India.

12. Unit shall submit treated effluent monitoring report of the ETP and ground water quality of
premises as well as of the irrigated area done by MoEF & CC approved laboratory in every 3
months.

13. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B
/ UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

Digitally signed by
AMIT AMIT CHANDRA
Issued with the permission of competent authority . Date: 2019.02.03
P P ) y : CHANDRA 21:05:16 +05'30"

For and on behalf of U.P, Pollution Control Board .

Chief Environment Qfficer

(isory )
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. FORM1 |
S CONSENT SEEKING FORM:
“ i g ~ (Tol be. submltted in Irlphcate)
T Apphcatxon for consent for dlscharge/contmuatlon of dlscharge under sectlon 25/26 of the Water
(Preventmn and Control of Pollutmn) Act 1974
“(See RULE 3)
‘_Date- 04/ 12/2021

“From, ' o O e
. WAVE INDUSTRIES PVT.LID., VILLAGE-MALAYSIA,‘ POST-MANDI DHANAURA, DISTRICT-
AMROHA, AMROHA 244231 ' : o
City: .
Block:Dhanaura
istrict:JYOTIBA PHULE NAGAR

; ‘,TO,
~ The Member Secretary, ,
U.P. Pollutton Control Board

- ‘Lucknow '

~ T ! ‘ 5_/26 of the Water (Preventton and Control of Pollutxon) Act, 197

(A no Vl ot 1974) to brmg mto use a y,*-‘new or. altered outlet for the dxscharge of sewage/trade effluent .
f"gm to make new dtscharge of sewage/trade. efﬂuent or *Continue to make discharge of sewage/trac’
: ,efﬂuent from 1a11d/p1emtses owned by (1) DINESH PAL SINGH for a per tod upto 2 years

e - Disposal. ofL1qu1d/Sohd Waste S
(a). Sewage/Sullage via drams/outfall seWers/treatinent works.

o ', (b). Trade effluent via dr: ams/outfalls sewers/treatment works

o \_ﬁurroundmg of Site_ DlSt"inCO (m meters) _ Description’ J
oo The annexure, appendxoes other partxculars and plans m trlphcate are attached herewith.

I/We further declare that the information: furmshed m the Anncxuxe, appenchecs and plans is

i ; corrcet to the best of my/our knowledge.
oA 1/We hereby submit that tn:cas,ef()fﬁchangeeithe’
o its quality, a {resh applicatio r COD
~granted no change shall ber y
| /W hereby agree to submit to:ftheBoard and 2
in advance of the. date of exp1ry of the co
: eontmued thereafter

“1/We undertake to furmsh other mformatton‘w th jone m
Board , R

; int or the quantity of dischiarge or e
ade and until such CONSI"NT is

txon for renewal of consent one month -
penod for outlet/dtscha1ge if to be

onth of its bemg called by the




G

ANNEXURE TO FORM

New Ouﬂet - & B

Jowingly gwmg mcorrect mformaition or suppressing any information pertaining

hed under the Act

/

NOTE— Any apphcant kn
there&o shall bc hable to be pums

Whﬂe ﬁlhngf is| Annexure the apphcant not concerned w;th arl‘x’y’i éf thextem 4@11‘ state"'No concerned’

agamst the relevant one

g Is the. mdustry/factory for which apphcatxon is“mayde ;
closed on Sunday/Hohday i .
State working days per ycar and workmg season for the - o

mdusﬁ*y/factmy ’ i
9. )Number of workers attending the factory slnft wise &/ 500 &
or per day: , =
300

: b) Number of workexs r031dmg in the prem1ses
10  For local bodies only:- - ,

‘ resent populatlo V
er facxhtxes YES A

IS \%Q‘\\Q.‘i@.d.\&(\det togular sew
pulation having, SoPhe R \*Q\\‘"i&\\\

)] opulation covered by conservancy latrmes

11 For Industrxes Only ik

: A Gwe the l1st of raw matenals o

Matenal Trade} ~ Principle Useiil
Name el b ot B

Raw Materml
Name

SUGAR CANE
8300 TCD _

; FuelDétails’:#” 5 :
= ~ Consumption

. Give the list Products and By Product

Pm‘duct NameV o

B I‘i‘ddixctvNartn»é’,




a8

\=

. Give the list of possibl’eIli'te"r-medi’ate Products:

‘ NameofProduct e . Quantity per month
12. Statc dally quanuty of water utlhzed e
' _ Source Consumptxon S Quanﬁtyaf ,
_ Domestic V "'48 0
lndustnal 830 0

13
the applxcatxon is made:

A) State the hourly maxnnum and daxly quantxty of efﬂuents arxsmg from land/premises for whxch

Generanon

Waste Water Generatxon Quantity

Domesttc

lndustnal

f~IndustrlaI / Domestlc Efﬂuents?

fﬂuents?

dIf ‘any efﬂuent ﬁom any shop/ Sh
~volume of tlns efﬂuent e

57'17.7,}", Is there any provision for dlsposal 7.

g State whelher storm water drams are kept separate from

‘mestlc efﬂuent allowed to gct mxxed m mdustrlal

J '(b)Is , he'quantlty of effluent emanatmg elther W1thout or
o ‘,;aﬁer treatment approved by the authority? .

c If 7approvcd furmsh the authorlty (Two certlﬁcd coples ’

‘(B) State how measuremcnt of rate and quantxty are. camed NO

Yes o

Domestlc

Yes

ops tox1c’7 If SO

VES

f '.LNO o

‘Name 1)

Status (Already made)

- Status (proposed to)

Do'm‘estic, effluents over
land for irrigation -

No

Industrial effluents over |
land for |rr|qat|on o

No

-~ State the area of land used for
(a)Above in Hectares.

vae'the quantltatxve dlsposal of cfﬂuent in llters prov ‘

or the blaees mentioned below

Name ~Mode - Mixed
~Onlandsfor lmqat\on Domest:c NO
On lands for |mqatxon Industrial ‘NO

v Is 1ere any provxsmn for cqualxzmg or made holdmg lagoons of tanks




21,

o

Mode

Namé,;_ -
_Domestic 140.0
lndustnal 830.0

Is sufﬁment Jand available /can be. ‘made available? In ,
umping effluent: on lands have to considered..

detaxls of oomp031t1on of Domest1c / Industnal / Combmed efﬂuent in respect of the

“Yes.

L‘fﬂuent before treatment

Effluent after treatmen

" Name of Effluent

C’o!our'units :

'AS PER BOARDL,

AS PER BOARD

NORMS NORMS
Temperature C' 'AS PER. BOARD‘ AS PER BOARD -
NORMS NORMS :

Suspended eohds(leed mg/l )

AS PER BOARD

“ASPERBOARD

NORMS NORMS -
BOD5¢WS20anH " AS PER BOARD AS PER BOARD
NORMS NORMS
' C.0.D mg/l 'AS PER BOARD AS PER BOARD
| ~ NORMS NORMS
Oil & Grease mg/l AS PER BOARD AS PER BOARD
NORMS NORMS

a copy of the ana1y31s report of representatwe samples camed out by a competent laborator
of determmatmn as approved by the Board w111 be followed for determination of ;

Yes
Unpleasant Smell
Yes )

fa 11t1es avaxlable thh the apphcant for ca;rrymg out the followmg test of the waste wate

L EXlStlnL Proposed
| Physncal " No
___ Chemical No
__Bacteriological No
Toxncoloqrca\ No
b)If yes, give. details: of equlpments
‘Has the 1and/prenuses etc., for wh1ch the apphcatmn is ~ Yes

NA
Cooling Tank

Method of , Method of

Collection - Disposal
~No Landfllmg(Wlt
e hln Premxses)




o Name and Address’of the apphcant on
‘behalfof : DINESH PAL
.~ SINGH, VILLAGE-MALAYSIA POS
- -MANDI DHANAURA DISTT-
AMROHA ~

Name and Address of the Firm on
- behalf of which application is made :
~ DINESH PAL SINGH, VILLAGE-
- MALAYSI/ ‘,OST-MANDI :
o DHANAURA DISTT—AMROHA




Explanatory Notes fox ﬂlmg in form and the Annexure

-

xplanatory.

Form- . . e ; . o : . .
1. Here mention. the name of the OWner of the land/premrses in-case 1t belongs to other than the applica
industry or factory If the land/prermses belongs to the factory mdustry, say self

2. Here mentxon the datc up to which the consent is sought for.
3. Here 1nent10n the local name of the rrver/stream as may be apphcable.

Annexure to fm m- , ,

'Outlet‘ meansthe arrangement for chscharge of the efﬂuent for wlnch consent is sought for.

= arrangement and/or pomt of drscharge etc , s ,
ltcm 1 Here ‘grve the name of thc person who is' 'mthorxsed by the mstltutlon/mdustry/ factory/local bo« |

control th Factory/lndustry etc., is s set up. k : . : ,
ble’ to only those areas whxch are prohlblted aeras such as the Ordmance Factories, Mir

notch sump measurement estlmated etc. i
fﬂuent is treated grve separately;the”‘m»thod of treatment and flow diagram of tI

e ;g’ ve the quantity of efflu of di ferent types: such as - domestic. mdustrral mlxed et
o.be or is let 1nto the stream/rlver, lands, sea, etc., ‘as may be applicable. :

-l

',m theistandard_ methods ;
Ttem 24' Thls 1tem 1s meant to cover hrghly pollutmg subs nces whlch do not ordmarlly find way in t
‘hlch may, by accident, join the effluent s

¢ notes are grven only for thosc items for which explanations is consxdered desxrab e. Other items are sc

ere T ent1on 'yes' is any other authoruy such s:local body or Government Dcpartment e
1 ' u"treatment atthe‘tlme of estabhshment( ‘

fAnalysrs to be: furnished shall be: covered as many Parameters as are expected to be found P
t. If some of the parameters are not expected to be found say not applicable. If some paramete
those hsted under the 1tems are expccted the same be mentroned at the end. The analysis shall t




(eE8

“drAu‘ Wate e P llutmn (Prevenuon & Control)Act

DINI‘ SH PAL SINGH VILLAGE-
MALAYSIA POST-MANDI

o ‘DHANAURA DISTT- AMROHA .
. (TelNoj-

es, 'nge the number& date of reglstra‘uon and L
1ty wnh whom xegxstered : e

Names, desxgnallon and fu]l addrees of persons hke ' 'DINESH PAL SlN(JH
fManagmg Dxrector/Manager etc : . VILLAGE-MALAYSIA, POST-
e ey e - MANDI DHANAURA DISTT-

~ AMROHA

AMROHA
'9927721666

“"Under whxch category does the mdustry fall e i small
;,c/Medxum/Smal] Scale » ‘ e ;

allname ofthe
and/Premlses/Inshtute/F actory/lndu
'1th '1ddress

- ;* WAVE INDUSTRIES PVT.LTD.

 Address;VILLAGE- MALAYSIA
POST-MANDI DHANAURA
D1 § T R-TC T

AMROHA,AMROHA,24423

Tel. No.:-~
. R e b - E-mail:
G’lve revenue /C ‘uv ourvcy No of the land/premxseqrf:*j District: JYOTIBA PHULE NAGAR

,,f(ir whxch the applloatlon 1s made e Town/Village:
: ; : o) o City: Suwey no /Rc‘venue Survuy no.:
“Khata No.i A

Areain Hectares.

' ’btate month and year m whmh the plant was actuallyr
. put into. commlssxons or js. proposed to bc put nto:
~ commission:-

 State the le/Mﬂthry /Def ence/md

' f;.;under whose admmxsnatwe Jurxsdx
il ;ocoupwrs/mdustual plant is s1tua

January,1900 -

v C1v11

, ;Dlstuct J YOTIBA PHULE NAGAP
- Corporation;
~ Village Panchayat
Contonment: -
Defence Deptt:
~State Govt:
- Prohibited areas: -
- Others:

NO

SR ¥ ]

,,(a) ‘State whethcr plant sxte ’has been declar
jprohxbxted area: |
(b) If yes, state the name of the, Authorlty and furmsh a: -
certified copy of the order: under which the area has

' eeh declared as. prohlbxted area . / :

un'ed tor consmt to operate unde1 ther Pollutwu




16 (Attached) ‘ ;
: 45 (Attached) ..
44  (Attached)

*Note:- Strike out entries not relevant.

7 5. Report showmg prcuect cost (Attached:);,

fatement showmg measures taken for mcreasmg tree and forest cover. (Attached)

Yours faithfully

Slgnature'
Name of Apphcant 'DINESH PAL SINGI

Address of applicant:- VILLAGE-MALAYSIA

POST-MANDI DHANAURA, DISTT-AMROH/




r ORM 1 i
- CONSENT SEEKING FE ORM e
- (To be subxmtted inf "phgg’c@)_ el

, (SéeR,ULEZ

: Apphcahon for conscnt for emxssxons/contmuatmn of emission under. sectlo 21, of the Air (Prevention anc [
Control of Pollution) Act 1981

From, Date

WAVE INDUSTRIES PVT. LTD. , VILLAGE- e 04/12/2020 @
MALAYSIA, POST-MANDI DHANAURA, | |
DISTRICT- AMROHA AMROHA, 244231
City:: :

Block: Dhanama - '

District: JYOTIBA PIIULE NAGAR

To,
The Membm Sccwtary, :

U.P. Polh' i 30
i - Luckno

. ’;]/chhmeby apj le for CONSENT under Secuon 21 of the Au(Plevcntlon and Control of Pollqun)Ac 1
: 1981(14 of 1981) to make emission from- Indust,rxal Plant owned by (1)
' DINESH PAL SINGH for a period upto. 2 years :

2: The annexure appendxces other paru(,ulars and plans m tnphcate are attached herewith.
3. I/W e ful thcr declare that the mformatxon fulmshed in the Annexure appcndxccs and plans is correc
s st fﬁmy/our knowlcd;,c - /
4 .’_‘xI/Wc hex ooy submit that in case of chan thm of Lhe mt or the quantny of discharge or its

. quality, a fresh application for CONSE ’

, dzunul such CONSENT i is granled no
. :chﬂngc shall be made

5. I /We hereby agree to submit to tthoard and apphcatxon for renewal of consent onc ‘month in
Gy advance of the date of expiry of the period :

.}/W cunder [dkC to ful nish othcr m

;V,‘1thm one month of 1ts bcmg called by the Bomd
Bank Details. S ‘

Bank Dl'aft No. R ‘Date’ Amount

‘;,(Acwmpmuments -

Balan(, > sheet (Attac md)
|

3. btatcment ';howmg measures taken:for i 111crcaemg, tree dnd forest cover. (Attachcd)

1.
2. {cportsmwmg, pm)wt cost ~ (Attached)




Name of the applicyah_tiy. DINESH PAL SINGH
Address of the Applicant: VILLAGE-MALAYSIA,
POST-MANDI DHANAURA, DISTT-AMROHA




-

New s

NOTE- Any dpphcant knowmgly givmg mcorlect mf01mat10n or suppressmg: any information pertamn
thereto shall be liable to an actlon undel the provisions of the Act i

While filling this Annexure the appllcam shall'in respcct of such of the 1tem '
state ‘not applicable’ and shall not leave blank :

dooot pertain to his activit

7. State Workmg season p<,r year of the ~:Jan to Dec
pldnt , ' ‘

8. (2) Number of workers attendmg the 500
factory ¢ shift wise &/ or per day -

by Number of workers res1dmg in the 300

p1emxscs ; 2 8 Lo
2 9. lndlcate the present use of the land in the Vlclmty(S Km rad1us) of the
Name of Sunoundmg S Dlstancc(m meters) k lDescx lptlon

10.. \ ‘W'matolog,lcal and Mctelologlcal
. Details(i avalldble) R

 (a) Indicate the chmate condltlons at L
th itc(arid'a d’ mi- 'md eto) '

: (d) Inf01 matlon on speed and dncc(xon
of wmd

-(e) Humldxty and Solar rddmtlon
1. vac list of all matutals in the: process .
Raw Materials Name e R‘i fotenals Qu“l \:tlty
| SUGAR CANE 8300 TCD 8300,, '

Principal use

A process flow dlag,xam must bo mcludcd w1th thls statement showmg entry and exit points of all raw
materials, intermediate p1oducts by ploducts
(Sec EHCIOSU] o) ‘ S

12.,5,,‘” l*ucl Consumptlon in Tonnes/d'xy Shdn :
| Fud Name .Dfuly U Ash ~ | Sulphur Others
'Comsumpt | contents S contents
ion(T/day) , et
BAGASSE | 49680 Metric | |45 186 © |3
| Tonnes/M | '
 |DIESEL |1 dKkio |
-, Liters/Mon
th

13, Atmosphetic Emission from each stack

fand ﬁmshed products Detall process and control cqmpment.: .




14.
15.

16.

17.

18.

19,

Total no. of stacks: Ll

I Material for constr uchon oi

Stack:

Stack Attached to: ‘

Height above gr ound level(m
metres): B

| Height above roof(in metres): L 60

|Round _Round , Round

Stack Top: Round

Inner dimensions (in meters):  |5.0,5.0,50,50, Ly

G':is,quanﬁty-m’\?:,’/hr:v = 170.0 , 80.0, 80.0 800,

Flue gas temperature 'C: |104.0; 104.0 ,104.0, 104.0,

E‘Xitvclocity of gas/sec: o 16.0,6.0,6.0,6.0,

(a) Flue gas cmission | ;

Stack Type of | Quantit | Type of | So2 Nox CO/HC | Particul | Others
| No. fuel y of firing ) ~ ates
L fuel/br -

2 BAGAS | 49680

2 |DESE |1

" (b) Process Emission

Quantity of | So2 : ?COZ':; Analysxs of Particulates | Other

ydrocarbon ;

gas (in e o vent | in mg/Nm3 | Specify

‘Is there sufficient space avaﬂablej '

(©) Particulate 'malysxs
(d) Chemical Composmon(lf avallable)

~ Give details of flue gas. sampling auangemehts 1 YES

Give details of hboratmy famhtms avallable for . “NA
analysis of emission : , : i

,rjinstallmg air . Yés ¢

pollution control equipment
Details of Air Pollution :-

Stack Name . , : LqulpmcntName . |State

Boiler : : E!ectrostat\c Precnpltator Existing

“State the total quantity of air handled by vcntllatxon cquxpments specify size and no.of

cquipments, installed or to be installed

| Equipment Name Equipment Size ":No'['.yof‘e'quipments, Status
| Electrostatic s ~ |Install
: ,Breoipitator ‘

~ Give the following details




(a) Total 111vcstment m the f'ictory nd the yeal 0
investment. ' ~ :

(b) The estimated cxpcpdltule fox 1rnplemcntatlon 0
the scheme to control air po]lutlon

~ (¢) Expenditare mcuucd to update progres:
achieved(physical) for air pollution control, if any,
and the year/years of investment. along with physic
progress achieved: The firm should give details of

action taken to datc and the: expendxture mcumed an

the time requlred for the scheme.

(d) Annual operation and mamtenancc-cost of Air

Pollution Control Plant, if any

(¢) Further action that is bemg aken up by the ﬁrm

“to control air pollution.

20, ,Othu 1clwent information, Jf any

':NA»

tment is :-1925

- 8i gnature

Name and AddICSS Of the applicant on
bchalf of : DINESH PAL

- SINGH,VILLAGE-MALAYSIA, POST-
MANDI DHANAURA, DISTT- AMROHA

Name and ‘Address of the Firm on behalf
“of which application is made : DINESH

PAL SINGH,VILLAGE- MALAYSIA
POST—MANDI’DHANAURA DIST

2




Annexure.

lanatory ’Notes for filing in»form;andgth

The notes are given only for those items for which eXplanatio

Form-

1. Here mention the name of the owner of the land/prcmlses 1f other thcm lhe apphcdnt industry or factory
continuation of legal business as per ‘Air (Prevention and Control of Pollutlon) Act,1981. If tk
land/pxemxses belongs to the factory/ industry, say self

2. Iere mention the datc up to whxch the consent is sought for.
Annexure to form-
'Bxisting ' mems that which is operation at the time of applymg for consent
"New' that which has been modified due to ch’mge in quanuty and/or quahty of emission.
'Altered! means that which has been modlﬁcd due to change m quanttty and/ox qu'ihty of dlschaxg
arrangemex ahd/or pomt of discharge. ete. : G :
Item 1 Tlere mentlon name of the owner of the land/pxemlses 1f other thcm the applicant mdustry or facto
in contm ion of of" legalﬂ busines as per. Air. (Prevenuon and Control of Polution ) Act ,1981
‘land/plcmlses belong to the factory/mdustry sqy self . :
Item. l(a) o The industrtes are categ,orlsed based on the mvestment as follows Major mdusuy~ havin
investment of more than 2 crores. Medium 1ndusuy- having mvestmem of lO lakhs to 2 crores. &amall sca
industry h"xvmg mvestmcm of Icss than 10 lakhs rupees :
“In place of above cr iteria kindly give cqtegoxy as per Iatest nouﬁcahon S k
Item 2 : Here give the regxstered name of the mdustry/mshtuhon f%ctory/looal bOdlé:Si etc under which t §
business is carried out. : : .
Item 6 : Applicable to only those are as whlch are: plohlbxted areas such astheOrdinance Factories, Mint, el
Item 10(c) : Here State the temperature in C in summer winter monsoon and post monsoon seas on.
Item 10(d) : Here state the seasonal average wind direction and speed in and around the site of the plant. Tk
above information can be had from represenmtwe Melelologlcdl centre . ‘
Item 13: Analysls of the flue gas emlssmn rocess emission and paruculars analysxs should be done fi i
each stack, emissions. Where ever stacks ar prov1ded the shop floor specific concentration should t 1
1epoxled ‘Chemical Analysis of partlcular matter in the emlssmn should bc furnished giving details such i
organic matter metals non—metdls 1edxoacuv substanoes asbastos s1hcates ete.

thm 17 Here mention the detailed specxflcatxons of control system used or proposed to be used wil
eﬂluency Also furnishrihe layout of th c ; ' imensmns
- Item 18 : Here state the total quantlty of ven equnpments such as roof extractot
'"Evapomtwe coolers etc ' ' '

~ Additional Documents suggested for submission:

1 Scpcuate Demand Draft towards consent fee Water & Air.
2 : Annual Repmt or certificate ﬁom Cl artered Accountams in suppo:t of fixed assets,current assets ar

current liabilitl




Lir pollution control devices, ‘hazardous waste tredtmcnt and dxsposal arcas 5 :
74 Ivhnuf'\c,turmg, proccss flow shcet thh descrlptlon note on the'manufdcturmg process for cach product

( Cop1os of SSI mglstratlon Letter of lntenV mdustrlal ‘1censes , G léarancesfr

E g om the Department or ar
other relevant document. (1fapplxcab]e)

7 . Copies of planning permission certlflcate 1ssued b th ik‘sfvtr?‘ict Town & Cou‘ﬁ’tx

Planning/Metropolitan Development Authormes

g . Compliance 1eport on the latest CTE /CTO conditions St1pulated under Watur & Air Acts issucd to th
Unit . :




1.

S

0.

- Give revenue /Clty Survey No of
~for whlch the apphcatlon is made

() Full name of the applicant with addfess L

(b) Is the firm: rcglstu cd?

(c) If yes, give the number & date of Leg1su ation dnd
duthorny with whom registered.

(d) Full Addxcss of the 1eglstered ofﬁce ‘

: (H) Under which catcgory does the mdustly fall ‘
_L"u g,c/Medmm/SnnH Scalc o

Full name of the -
* Land/Premises/Institute/F actory/Industry/Local body
: wuh addrcss

- Tel. No.:-
. E-mail: o ,
i District: J YOTIBA PHULE NAGAR
~ Town/Village:
- City Survey no. /Revenue Survey no.:
. Khata'No.: ,
" Areain Hectares:

, Stdtc month and yea1 in which the plant was actualIyV
~“put into commlssmns or is proposed o bc put mto-f
,oomnnssmn . , :

State the Cm]/Mlhtary /Dcfcncc/1ndustr1a1-;Estatb etc v : 
“under whose administrative jur lsd1ct1on the;;’ fn e

occupiers/industrial plant is 51tuated

prohibited area:

= (b) If yes, state the name of the Authority dnd furnish a ;-
-+ certified copy of the order under which the area has
i bcun dcchred as prohlblted area

Lo Jranuary_, 1900

: le

‘,'sttuct JYOTIBA PHULE NAGAR
- Corporation: -
< Village Panchayat

+State Govt:
= Prohibited areas:
i Others

(a) State whethex plant site has bn,en decldred ds’":*,/ NO

~ommon General Information required for consent to opet;b;te under Water Pollution
- (Prevention & Control) Act 1974 and Au‘ Water Pollutxon (Preventlon & C(mtrol)Act
1981.

!,,: DINESII PAL SINGH,VILLAGE-
MALAYSIA, POST-MANDI

DHANAURA DISTT-AMROHA
(Tel. No.) -

(o). Names dcsxgna’aon and full address of persons hkc . DINESH PAL SINGH i

',Partners Managmg Director/Manager etc.

VILLAGE-MALAYSIA, POST-
MANDI DHANAURA, DISTT-
AMROHA
AMROHA

9927721666
:1 ~small

. WAVE INDUSTRIES PVT.LTD.

~ Address:VILLAGE-MALAYSIA
POST-MANDI

DHANAURA
D.1 S T R 1 C T
AMROHA AMROHA, 24423

Contonment: ~
Defence Deptt: i




Sub :- Authorisation issued:under the. provisions:ofilar

wa
S

.
W

Dated: 02/02/2019 -

To,

Mis WAVE INDUSTRY PVT LT

VILLAGE':MALAYSM, POST-MAND] DHANAURA.AMRCHA,244231
Tehsil :Dhanaura - ' o '

District :/YOTIBA PHULE NAGAR it

Transboundary Movement) Rules, 2016

1'

|

. !

P

Ao O st (Management and

a

Nuribir of atthotization atéf date of Issue 6202 and 02/02/2019 ,
Reference of application {No. and date) 3790495 and 11/12/2018 .

MrDP SINGH of M/s WAVEINDUSTRY PVELTD is hereby granted an authorization

based on the encloged sfgnied Inspection report for generation, collection, utilization, storage
cruse of hazardous or other wastes or both on the premises situated at

3.

and disposal or any % use of hazardous or ot
VILLAGE-MAT ;AY;- IA; POST-MAND] DH’ANAURA,AMROHA,2442
‘ S Details of Authorisation- -

& No.

Wastss

i ,Q_y_é ’ 'Aut_hor»_is,e,gl mode of disposal Quantity(tonlannum)
15t Heditles | o recyelingior ullization or
LH-and: 1 g these: rules - ‘cosprocedsing, ete,

1t . |Schedule 1- ca';%.l(Used Oi)” | TSDF/ Authorized recyclets 6KL/Annum
I.  Theauthoszation shall be valid for a period of 02/02/2623 from the date of issue of this {etter
2. The authorization is subject to the following general and specific conditions (please specify

any cpnditions that need to be itnposed over and above general conditions, if any) ,

A General Conditipns of Authorization -

L

2.

3.

The authorised ferson shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under . Lo

The authorisation or-its renewal shall be.produced:for inspection at the request of an officer
authorised by{the State Pollutich Board .

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous

N

and other wastes except what is permitted through this authorization .
Any unauthorized change in personnel, equipment or working conditions as mentioned in the

application by the person authorized shall constitute a breach of his authorisation .

The person authorised shall implement Emergency Response Procedure (ERP) for which this

authorisation is being granted considering all site specific possible seenarios such as spillages,

. leakages, fire ete, and their possible impacts and also carry out mock drill in this regard at

regular interval of time |

Thie person authotised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

it

N

52




a

%gi-;person to tike prior petmission ot the State Pollution Control
acility . .

ous:and other wastes‘shalli‘:be fully insured for transit as well as for any
>and its-clean-up operation .

‘g:’ﬁn;(_itisjj‘:her. waste which gets generated during recycling or reuse or recovery or
or itilisation‘ofirhported hazardous or other wastes.shall be treated and
per specific cotiditions of authdrisation . - '

‘or exporter shall bear the cost of Iimport or export and mitigation of damages if

;. Slication for the renewal of an authiorisation shall be made as laid down under these
- . £

o , . Y/ : .
‘Any other conditions for compliange as per the Guideljnes issued by the Ministry of
Environment, Forest and Climate ‘Changes or Ci;}jral Pollution Control Board from time to
time . ; .

14.  Annual réturn shall be filéd by Jusie 30k fortieiperiod ensuring 31st March of the year .

— 3

¥ B Specific Conditions of Authorization

ie: Hazardous and:Other Wastes-(Management- and

siofiRulei19: of The:Hazardous and Other Wastes
ment):Rules, 2016.and send copy of Form 10 regarding

eHazardous and Other Wastes
2016 and submit Annual Returns to State

OnS

Movement!

(Management and Transbounda
Boarddn Form<IV. "
4- Waste oil shall be dispgsegiﬂhﬁough authorized TSDF and recyclers only. . .
" ( Authorized Signatory )
AMIT Yt

’  ALUANTYR A Dale20190203
iyl ' : - CHANDBA pasos sosa0

UTTAR PRADESH POLLUTION CONTROL BOARD

e

Copyito: To the:Regidnal-Officer, U#ZRollution:Gontrol Board, Bijnore for information and
necessary action. B ~AMIT o Chaon.”
| - CHANDBAR™Y
'CEOJEE, I/C Circle___
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CIVIL MJSC. WRIT PETITION (P.I.L.) NO.
(Under Article 226 of the Constitution of India)

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

13% LY

OF 2026

The true Photostat copy of the
representation dated 04.09.2020.

[DISTRICT: AMROHA]
" Rajpal Singh S Petitioner.
| - Versus -
State of Uttar ﬁx'adesl1 & Others.  cmeeeeen Respondents
N -
SL ~ PARTICULARS DATE |ANX PAGES
1 [Dates and Events ' J -3
:2 Civil Misc, Stay App]i;ation. . L(“ £
3 |Civil Misc., Writ Petition under Article o
226 of the Constitution of India. ‘ é( 15
4 1

The true Photostat copy news paper

s 119922
6 {The true Photostat copy of the Schemw 3
- |with Map ' U2 57
7 |The true Photostat copy of the Googlg 4

Map 439 ’3 S
8 |Affidavit in support of the Writ Petjti;)n |

with Decleration. Z /’ 3 L/
9 |Vakalatnama = i<

Dated: 3{ 10.2020

'RAINEESH KUMAR SHARMA

Advocate

Adv.Roll No.A/R-0600/2019
Counsel for the Petitioner,
Chamber No.55 B T.U Hall,

High Court Allahabad.

Mobile 8445860228 °
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IN THE HIGH COURT OF JU
”"”*{)ICATURE AT ALLAHABAD

DATES AND EVENTS
N
CIVIL MISC. WRIT PETITION (P.LL.) NO.
(Under:Article 226 of the Constitution of India)

8%
; ~ [DISTRICT: AMROHA]

OF 2020

3 ot

................. Petitioner

Rajpal Singh
: Versus

State of U.P. and others. Lertreransaesrans Respondents
SL | DATES EVENTS

The petitioner is a social worker and permanent
01. resident of Village Sirsa Jat (Chokat), Tehsil
' Dhanaura, District Amroha.
02. The Article 48-A Constitution of India provides that

the state shall endeavor to protect and improve the
environment and to safeguard the forest and wild life
of the country.

1 03. : The Article 51-A (g) Constitution of India provides

that it shall be the duty if every citizen of India to
protect and improve the natural environment including
forests, lakes, rivers and wild life, and to have
compassion for living creatures. )

b

04. ' The problem of pollution of rivers and streams has
' assumed considerable importance and urgency in

the increasing tendency to urbanization. It is, therefore,
a essential to ensure-that the domestic and industrial
effluents are not allowed to be discharged into the
water courses without adequate treatment as such
discharges would render the water unsuitable as source
of drmkmg water as well as for supportmg fish life and
for use in irrigation. Pollution of rivers and streams
also causes increasing damage to the country’s
economy. '

05. The ground water use in India has been coristantly
increasing over the last few decades. It has become the
most important source of fresh water for almost all
uses. [t has been estimated that around 60 percent of
irrigat,:ed agriculture depends upon ground water and
moére than 80 percent of drinking water needs is met by
ground water. Particularly in rural areas, ground water

is the only source of drinking water.

recent years as a result of the growth of industries and |

o
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'I'he block Dhanaura is a densely populated area and
also affected by high water pollution.

Two industries namely Sugar Plant and Iron Plant are
being operated by the respondent no. 5 in Malasia,
Block Dhanaura, District Amroha and the thxrd
Distillery Plant is proposed to be operated.

The respondent no. 5 is adversely affecting the
environment in the area and thereby respondent no. 5 is
interfering with the fundamental rights of the petitioner
and other citizens guaranteed under Article 21 of the
‘Constitution of India.’

99.

The contaminated and chemical-rich water of the
industries are being dumped directly into the ground
water by respondent no. 5 and respondent no. 5 has no
pollution control device /treatment plant and work with
crude methods and tremendous damage caused to the
environment and ecology of the area.

10.

The minimum distance of human settlement from the

ébout 1.5 km away.

|11,

The every citizen living around ‘the industry has a
fundamental right to have a pollution free environment.

Every citizen has a fundamental right to have potable
water under Article 21 of the Constitution of India.

120

of the underground water. The color of the water
coming from the hand’ pumps is brownish in color
loaded with chemicals. This water is consumed by

also used for irrigation purposes. Once the crop is
irrigated by this kind of untfeated water, it makes the

vegetables/ crops poisonous prone to cancer.

industries are about 500 metrs while the further is

The act of the respondent no. 5 is affecting the quality |-

children, parents and cattle. The underground water is -

13.

The industries are not being run in accordance with the
provisions of Environmental Law.

14,

The petitioner submitted a representation dated
04.09.2020 before the respondent no. 1 to 4 but no
action taken against respondent no.5.

15.

The state authorities are absolutely remiss in discharge
of their statutory duties. The state functionaries should
ensure that not a drop of untreated effluent is
discharged by the industries in every industrial area,
The industrialization cannot be at the cost of the
environment and ecology

16.

The officers/ officials of respondent no.-5 have also
miserably failed to enforce the provisions of the
Environment (Protection) Act 1986, and. the Water
(Prevention and Control of Pollution) Act 1974. The
persons bandling hazardous substances are required to
comply ‘'with procedural safeguards under the
provisions of the Water (Prevention and Control of

Pollution) Act 1974.

* o ‘ﬂ::x -
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7.

The third Distillery Plant is proposed to be operated bﬂ
}jespoqdent no. 5, has been opposed by the villagers
nd this news was published in news paper also '

18.

It is relevant to mention here that the development
olock Dhanaura, District Amroha has been placed
over exploited category under the State Ground Water

Conservation Mission Scheme.

119,

It is also point out here that there are abouf 22
educational institutions in- block Dhanaura and all
educational institutions are within 5 km. area from
respondent no.5.

20.

The law relating to water pollution need to be strictly
complied with in larger public interest but the
administration is not serious in taking any action
against the respondent no. 5 o

-

21.

It is also relevant to mention here that Section 25 (1)
(a) of The Uttar Pradesh Ground Water (Management
and Regulation) Rules 2020 provides “No Government
department/undertaking - /corporation etc. discharge
untreated effluent in to ground water or surface water”

22.

The act of respondent no. 5 is violating the article of
21, 48-A and 51-A (g) of Constitution of India.

23.

Even after spending a lot of time, no action was taken
by the respondent no. 1 to 4 on the representation
submitted by the petitioner and no’ action has been
taken against the respondent no. 5

24,

HENCE THIS WRIT PETITION

Dated: | .10.2020

RAJNEESH KUMAR SHARMA
o Advocate
Adv.Roll No.A/R-0600/2019
Counsel for the Petitioner,
Chamber No.55 B T.U Hall,
“High Court Allahabad.

Mobile 8445860228
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

. o **************** :
Civil Misc. Stay Application No. “ oF 2020
(Under Chapter XXII Rule 1 of High Court Rules) -
On behalf of
~ Rajpal Singh ’ .
mmmmee e ——— --Applicant/Petitioner
IN
CIVIL MISC. WRIT PETITION (P.I.L.) NO. . OF 2020
(Under Article 226 of the Constitution of India)

Lo ~ [DISTRICT: AMROHA]

Rajpal Singh s/o Chatarpal Singh, 1/0 Vxllage Sirsa Jat (Chokat), Tehsil

PR

Dhanaura, District Amroha
---------- Petitioner

Versus

1.  State of Uttar Prades}} through its Chief Secretary ( Ground Water
Department ) U.P. Government at Lucknow. :

2. District Magistrate, District Amroha.

3. Sub Divisional Magistrate, Tehsil Dhanaura, District Amroha.

4.  Uttar Pradesh State Pollution Control Board through its Chairman,
Building No. TC—12 V, Vibhuti Khand, Gomti Nagar, Lucknow

5.  Wave Industries Pvt. Ltd., Village Malasia, Dhanaura, District Amroha

through its Managing Director.
momemme Respon;ients

"
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To,

The Hon’ble Chief Justice and his other Companion Judges of the aforesaid
Court, ' | |

The humble application of the above named applicant most respectﬁmil
showeth as under- . '

&
That the full facts and circumstances of the case have been given in the

accompanying writ petition which is part of this application.

:PRAYER:
It is, therefore, most respectfully prayed thst this Hon'ble Court may
graciously. be pleased to direct the respondent no. 1 to 4,.to decide the
representation dated 04.09.2020 and also mandamus di‘recting to respondents
"10. 1 to 4, to inspect the industry of respondent no. 5 situate in District
" Amroha, to ensure that the industrial effluent/ waste is treated properly before
hazardous substances are also disposed of as per law, during pendency of the

present writ petition before this Hon’ble Court

And/or any further order which thjs Hon'ble Court may deem
fit and proper in the aforesaid case during pendency of the present writ petition

so that justice may be done.

RAJNEESH KUMAR SHARMA ‘
. Advocate

Adv.Roll No,A/R-0600/2019

Counsel for the Petitioner,

Chamber No.55 B T.U Hall,

High Court Allahabad.

Mobile 8445860228

[ I TR FL U N l * -l‘..




0 |

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

g
AKX K AT R TR TRKkhod

- CIVIL MISCWRIT PETITION (P.L.L.) NO. ‘OF 2020

(Under Article 226 of the Constitution of India)
[DISTRICT: AMROHA|]

Rajpal Singh s/o Chatarpal Singh, r/o Village Sirsa Jat (Chokat), Tehsil
Dhanaura, District Amroha,

To,

E— Petiticner

Versus

State of Uttar Pradesh through its Chief Secretary (Ground

- Water Department) U.P. Government at Lucknow.

District Magistrate, District Amroha. -
Sub Divisional Magistrate, Tehsil Dhanaura, District Amroha.

Uttar Pradesh State Pollution Controt Board through its Chairman,

" Building No. TC-12 V, Vibhuti Khand, Gomti Nagar, Lucknow

Wave Industries Pvt. Ltd., Village Malasia, Dhanaura, District
Amroha through its Managing Director.

....... Respondents

The Hon'ble the Chjef Justice and his Lordship’s companion
Tustices of The Hon’ble Court, Aforesaid.
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1.

2. .

st +

3.

4.

5.

6.

The humble Writ Petition of the above named petitioner most espectfully

showeth as under:-

That, this is the first writ petition of the petifioner, filed pro bono

public in this Hon’ble High Court with regard to the cause of action

o'r matter(s) contemplated and the relief claimed herein and no other
,writ petitigp has been filed before Hon’ble Court or any other bench |

of this Hon’ble Court in the facts and circumstances of the case.
Lo

That, the petitioner has not received any notice of caveat ‘in this
" matter, lodged by the respor;aents, jointly or severally, and sent by

them directly or on their behalf through their counsel(s).

That, the petitioner is a social worker and permanent resident of

Village Sirsa Jat (Ch‘okat),‘ Tehsil Dhanaura, District Amroha.

That, this is.a Public Interest Litigation, inasmuch as, the betition is
bonafide and purports to genuinely espouse the cause of the public at
large, and is in the interest(s) of the public generally as. there are no
personal or private interests of the petitioner, of any sorts, involved in

the matter involved in the instant writ petition.

That, the fSresent writ petition is being filed by the petitioner seeking
direction égainst the respondcnts to decide the representation dated
04.09.2020 and-also mandamus directing to respondents no. 1 to'4, to
inspect the industry of respondent ng. 5 situate in District Amroha, to
ensure that the industrial effluent/ waste is treated properly before

‘hazardous substances are also disposed of as per law.
. 1

That, the factual matrix of the case falls in narrow compass and may

‘be encapsulated as under:-

oo T .
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10.
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That, the petitioner is not keeping any ill-will to the respondents and
. is filing the instant Public Intereét.Litigation in the interest of public
of Block Dhanura District Amroha.

That, the Article 48-A Constitution*8f India provides that the state

shall endeavor to protect and improve the environment and to

safeguard the forest and wild life of the country.

That, the Article 51-A (g) Constitution of India provides that it shall
be the duty if every citizen of India to protect and improve the natural
environméifit including forests, lakes, rivers and wild life, and to have

compassion for living creatures.

That, the problem of pollution of rivers and streams has assumed
 considerable importance and wrgency in recent years as a result of the
 growth of industries and the increasing tendency to urbanization. It is,

therefore, essential to ensure that the domestic and industrial effluents

are not allowed to be discharged into the water courses without
adequate treatment as such discharges would render the water
unsuitable as source of drinking water as well as for supporting fish
life and for use in irrigation. Pollution of rivers and streams also

causes increasing damage to the country’s economy.

That, the ground water use in India has been constantly increasing
over the last few decades. It has become the most important source of
_ fresh watef} for almost all uses. It has been estimated that around 60
percent of irrigated agriculture depends upon ground water and more
than 80 percent of drinking water needs is met by ground water.
Particularly in rural a‘réas, ground water is the only source of drinking

water.
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12,

13

14,

15.

16.

17.

18,

KoLy

That, the block Dhanaura is a densely populated area and also
affected by high water pollution.

That, two industries" namely Sugar Plant and Iron Plant are being
operated by the respondent no. 5 in Malasia, Block Dhanaura, District
Amroha and Fhe third Distillery Plant is proposed’to be operated:

That, the respondent no. 5 is adversely affecting the environment in
the area and thereby respondent no. 5 is interfering with the

fundamental rights of the petitioner and other citizens guaranteed
_under Article 21 of the Constitution of India.

That, the éontaminated and chemical-rich water of the industries are

being dumi)ed directly into the grourd water by }espondent no. 5 and
respondent no..5 has no pollution control device /treatment plant and

work with crude methods and tremendous damage caused to the

environment and ecology of the area.

That, the minimum distance of human settlement from the industries

are about 500 metrs while the further is about 1.5 km away.

. That, the every citizen living around the industry has a fundamental
right to have a pollution free environment. Every citizen has a

fundamental right to have pbtaf)le water under Article 21 of the

« Constitution of India.

That, the act of the respondent no. 5 is affecting the quality of the
‘ undqrgrouxi?i water. The color of the water coming from the hand
- pumps is t';'rownish in color loaded with chemicals. This water is
conswmed by children, pafents and cattle. The underground water is
also used for irrigation purposes. Once the crop is irrigated by this

- kind of untreated water, it makes the vegetables/ crops poisonous

prone to cancer. .

o gy .
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20.

21.

23.

24,
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That, the industries are not being run in accordance with the

provisions of Environmental Law.

That, the petitionér submitte:d .a representation dated 04.09.2020
before the respondent no. I to 4 but no action taken against
respondent no.5. For kind perusal of this hon’ble court a photo copy
of the repé.esentations dated 04.09.2020 are being filed collectively
herewith arid marked as ANNEXURE NO. 1 to this writ petition.

That, the state authorities are absolutely remiss in discharge of their
statutory duties. The state functionaries should ensure that not 2 drop
of untreated -effluent is discharged by the industries in every

industrial area. The industrialization cannot be at the cost of the

environment and ecology.

That, the'ofﬁbe;s/ officials of respondent no. 5 have also miserably
failed to enfdrc§ the provisions of the Environment (Protection). Act
1986, and the Water (Prevention and Control of Pollution) Act 1974,
The persons handling hazardous substances are required to comply
with procedural safeguards. undér the provisions of the Water
(Prevention and Control of Pollution) Act 1974,

[y

That, the thtrd Distillery Plant iskproposed to be operated by

respondent no. 5, has been bpposed by the villagers and this news -

was published in news paper also. For kind perusal of this hon'ble
court a photo copy of the news paper is being filed herewith and
marked as ANNEXURE NO. 2 to this writ petition.

That, it is relevant to mention here that the development block
Dhanaura, District Amroha has been placed over exploited category
under the State Ground Water Conservation Mission Scheme. For

kind perusal of this hon’ble court & photo copy of the scheme with

o
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26.

27.

28.
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map are being filed herewith and marked as ANNEXURE NOQ. 3 to

this writ petition.

That it is also point out here that there are about 22 educational

insﬁtﬁtion_s in block Dhanaura and all edlicational institutions are

“within 5 km. area from respondent no.5 For kind perusal of this

hon’ble court a photo copy of Google map is being filed herewith and
marked as ANNEXURE NO. 4 to this writ petition

That, the:law relating to water pollution need to be strictly complied
with in larger public interest but the administration is not serious in

taking any action 2gainst the respondent no. 5.

That, it is also relevant to mention nere that Section 25 (1) (2) of The
Uttar Pradesh Ground Water (Management and Regulation) Rules
2020 provides “No Government department/undertaking /corporation -

etc. discharge untreated effluent in to ground water or surface water”.

That, it is also relevant to mention here that the Uttar Pradesh Ground

Water (Managementf and Regulation) Act,2019 provides as below-

Section 26 (1) ~ The State Ground Water Management Regulatory
. ' . Authority shall ensure that no commercial,
industrial, infrastructural and bulk user poliute

i ground water. It shall ensure ‘through
respective District _Gréund Water Manégerﬁent

Council to thake installation of treatment plant

- mandatory wherever .necessary in such manner

as may be prescribed.

(2)- Where such user of ground water referred to in sub-section (1)
fails to set up treatment plaﬁt within the prescribed period,

the State Ground Water Management and Regulatory




Authority shall have the right to get the necessary treatment
plant constructed at such user’s cost and proceed against

such ucer under the provisions of sub-section (2) of 39. -

29. That, the act of respondent no. 5 is violating the article of 21, 48-A

30.

31.

32.

and 51-A (g) of Constitution of India.

That even after spending a lot of time, no action was taken by the
respondent no. 1 to 4 on the representation submitted by the

petitioner':émd no action has been taken against the respondent no. 5.

That the representation submitted by the petitioner is still pending
before the respondents no. 1 to 4 and it is the duty of respondents to
decide the petitioner’s representation dated 04.09.2020 but despite
this the petitioner’s representation is not being decided and no action
is being taken, so the petitioners have come ‘before this Hon’ble

Court.

That, the petitioners has no alternative remedy except to file the

" present writ petition under Article 226 of the Constitution of India

inter alias on the following amongst may other grounds:-
GROUNDS

BECAUSE, the Article 48-A Constitution of India provides that the
state shall endeavour to protect and improve the environment and to
safeguard the forest and wild life of the country.

BECAUSE, the Article 51-A (g) Constitution of India provides that
it shall be the duty if every citizen of India to protect and improve

the natural environment including forests, lakes, rivers and wild life,

- and to have compassion for living creatures.

BECAUSE, the ground water use in India has been constantly
increasing over the last few decades. It has become the most

important source of fresh water for almost all uses. It has been




- b T In Case Crime No. 293 0of 2020
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EUnder Section-2/3 of U. P. Gangsters & Anti
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Social Activities (Prevention) Act. 1986
_ Police Station —Cant, District ~ Prayagray. -

C

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
Criminal Misc. First Bail Application No. ............ . Of 2020
(Under Section 436 of Cr. P )
(D:istrict:Prayagraj/AHuhabad)
Nikhil Singh 5/0 Rajendra Singh | |

R/O House No- 1086A/] Malviya Nagar,

Police Station — Atarsuiya, District — Allahabad. Applicant
. . (In Jail since 28.09.2020 )
Yersus
State of U.P. . ' On[’!O::iic Pm'l‘_\f
To,

The Humble the Chief Justice and his other Companion
Judges of the aforesaid court.
Tie humble ;ip'plication of the above named appliciant
Most Respectfully statés as under:
L Tha'tl‘ for the reasons, stated in the accompanyitis AMdavit, it
is expedient in the i{iﬂiterest of ju}stice that this Hon’ble Court inay he pieascd

+

to admit the Applicant to bail or release on same or ofily on ¢rsonal tond

In eforesaid case during the pendency of tial in th OUF beiow.

e - . (BT ;T

; ) | - X
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Prayer
It is, thereforc; Most Respectfully prayed that this Hon'ble
Court may graciously be pleased to admit the applicant to bail or releasc on
same or only on peisonal bond in Case Crime No. 293 of 2020 under
section 2/3 of U.P. Gangsters & Anti-Social Activities ( Prevention ) Act
1986 1'egistercd'with.l"-ol'ice Station —Caat, District — Prayagraj during (_].w

- pendency of the trial in‘iiie court bejow .

> . ‘.

Dated : 7/ -.l 1-2020 t : ( Rakesh Prasad)
| o | " A/R-0602/12

Advocate

Counsel for the Applicant

Seat :- Near Lunch Room Baramada
Chamber No. 188

High Cowt, Allahabad.

Mob. No. 9839047002

Pl

yoaan r,w.’:
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estimated that around 60 percent of irrigated agriculture depends
upon ground water and more than 80 percent of drinking water
needs is met by ground water. Particularly in rural areas, ground

water is the only source of drinking water.

BECAUSE, the respondent no. 5 is adversely affecting the
environfﬁent in the area and thereby respondent no. 5 is interfering
with the fundamental rights of the petitioner and other citizens

guaranteed under Article 21 of the Constitution of India.

,BECAUSE,' the contaminated and chemical-rich water of -the
industries are being dumped directly into the ground water by
respondent no. 5 and respondent' no. 5 has no pollution coritrol
device /treatment plant and work with crude methods and

tremendous -damage caused to the environment and ecology of the

area.

BECAUSE, the every citizen living around the industry has a

fundamental right to have a pollution free environment. Every

" citizen has a fundamental right to have potable water under Article

4
L

21 of the Constitution of India.

BE('JAUSE,‘ the act of the respondent no. 5 is affecting the quality
of the underground water. The color of the water c;oming from the
hand pumps is brownish in color loaded with chemicals. This water
is consumed by children, parents and cattle, The underground water
is also used for irrigation pufposes. Once the crop is irrigated by
this kind of untreated water, it makes the vegetables/ crops

poisonous prone to cancer.

BECAUSE, the industries are not being run in accordance with the

provisions of Environmental Law.

[N T
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BECAUSE, the state authorities are absolutely remiss in discharge
of their statutory duties. The state functiongries should ensure that
not a dx_?sbp'of untreated effluent is discharged by the industries in
every industrial area. The industrialization cannot be at the cost of

the environment and ecology.

BECAUSE, the officers/ officials of respondent no. 5 have also

miserably failed to enforce the provisions of the Environment

' (Protection) Act 1986, and the Water (Prevention and Control of

Pollution) Act 1974. The persons handling hazardous substances are
required to comply with procedural safeguards under the provisions

of the Water (Prevention and Control of Poltution) Act 1974,

K. BECAUSE, the law relating to water pollution need to be strictly

complied with in larger public interest but the administration is not

serious in taking any action.against the respondent no. 5.

L. BECAUSE, the act of respondent no. 5 is violating the article of 21,

48-A and 51-A (g) 6f Constitution of India.

PRAYER

It is, therefore, most respectfully prayed that the Hon’ble Court may

graciously be pleased to issue:-

i

Issue a writ; order or direction in the nature of writ of MANDAMUS
directing the respondent no. 1 to 4, to decide the representation dated
04.09.2020 (Annexire no. 1 to this writ petition), in a specific period,

in the interest of justice.

ii. Issue a writ, ordel or direction in the nature of wnt of MANDAMUS

directing the respondent no. | to 4, wisit and mspcct the industry of

respondent no. 5, to ensure that not even a drop of chemical/industrial

. 4 ) .
waste material is discharged in to the ground water,

LI B £
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iii. Issue a writ, order or direction in the nature’ of writ of MANDAMUS
directing the respondent no. 1 to 4,to inspect each and every industry
situate in the District Amroha, to ensure that the industrial

: efﬂuent/xyaste, is treated properly before hazardous substances are
also disp;Jsed of as perlaw.

)
¥l

iv. Issue any suitable writ, order or direction which this Hon'ble Court

may deem fit and proper under the facts and circumstances of the

case to meet the ends of justice.

v. Award the cost of the writ pctition..

RAJNEESH KUMAR SHARMA
Advocate
, Adv.Roll No.A/R-0600/2019
p Counsel for the Petitioner,
’ Chamber No.55 B T.U Hall,
High Court Allahabad.
Mobile 8445860228
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Gogle Map of Proposed Distillery Unit Wave Industries Pvt. Ltd. Dhanaura
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—Te CENTRAL LABORATORY
M UTTAR PRADESH POLLUTION CONTROL BOARD
ARE Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Ref No: 10396455/CENTRAL/2021

Ranilicare 1oy TC-A3R

Date:14/01/2021
1- Sample Location: India Marka Hand Pump Near Subhas Saini ,Jyotiba phule nagar
2- Sample Source: Handpump
3- Type of sample : Ground Water
4- Sample Collected By : Anil Kumar Sharma
5- Odour : None '
6- Quantity and Packing : Plastic Jerican
7- Date of Sample Collection : 08/12/2020
8- Analyis Indented by : RO Bijnore
9- Date of sample receipt in Lab : 09/12/2020
Parameter Unit Drinking Water Standards* Results Detection
Source:IS 10500:2012(2nd Range
Revision)
Requ accpt Limit [Perm limit
pH,4500 H B Electronic method - 6.5-8.5 No relaxation 8.05 02-12
Turbidity,2130 B Nephelometric Method N.T.U 1.00 5.00 4.2 1-500NTU
Colour,2120 B Visual Method Hazen 5.00 15.00 5.0 5-10000 Hazen
Conductivity,2510 B Lab Method uS/cm NS NS 636.8 0.1-10000 uS/cm
Suspended Solids , 2540 D Total Suspended mg/l NS NS 14.0 5.0 -10000 mg/t
Solids dried at 103-105 0C
Dissolved Solids, 2540 C Total Dissolved mg/l 500.0 2000.0 380.0 5.0 -10000 mg/i
Solids dried at 180 0C
Total Solids , 2540 B Total Solids dried at mg/l NS NS 394.0 5.0 -15000 mg/1
103-105 0C
Hardness, 2340 C EDTA Titrimetric mg/l 200.00 600.00 274.0 10.0 -5000 mg/1
Method
Calcium, 3500 -Ca B EDTA Titrimetric mg/l 75.00 200.00 62.4 10.0 -1000 mg/l
Method
Magnesium, 3500 -Mg B, Calculation mg/l 30.00 100.00 28.67 10.0 — 1000 mg/1
Method
Chloride as Cl-, 4500- Cl - B Argentometric mg/l 250.00 1000.00 18.0 3.0 - 500 mg/1
Method
Fluoride as F-, 4500- F- D SPADNS mg/l 1.00 1.50 0.34 0.1-10 mg/l
Method
Sulphate as SO4-2, 4500 -SO4 -2 E mg/l 200.00 400.00 106.0 0.1 -200 mg/1
Turbidimetric Method
Nitrate, 4500- NO3 — B Ultraviolet mg/l 45.00 No relaxation 0.05-100 mg/1
Spectophotometric Method
ITron (Fe), 3111-B Atomic Absorption mg/l 0.30 No relaxation metal sample not 0.05-1000 mg/1
Spectrometry (Dircct Air-Ac Flame received
Method)
These standards are subject to revision
Analysed by
[Vinay Dubey(SA)]
Authorized by R AKESH Digitally signed by
Preeti Bhaskar ASO RAKESH KUMAR
KUMAR Al .
PREETI BHASKAR Sootmrimrmm s ate: 2021.01.1
TYAGI 17:07:22 +05'30"




C.E.O. Central Laboratory

Note: | The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without

the written permission of laboratory. 3. The test report pertains to the sample as received in Lab.
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— CENTRAL LABORATORY

m UTTAR PRADESH POLLUTION CONTROL BOARD
9“'\"&'@"% Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 JLd N

Ref No: 10396403/CENTRAL/2021 Date:14/01/2021
1- Sample Location: Handpump of Vijay Pal, Village Malaysia ,Jyotiba phule nagar

2- Sample Source: Handpump

3- Type of sample : Ground Water

4- Sample Collected By : Anil Kumar Sharma

5- Odour : None

6- Quantity and Packing : Plastic Jerican

7- Date of Sample Collection : 08/12/2020

8- Analyis Indented by : RO Bijnore

9- Date of sample receipt in Lab : 09/12/2020

Parameter Unit Drinking Water Standards* Results Detection
Source:1S 10500:2012(2nd Range
Revision)
Requ accpt Limit |[Perm limit
pH,4500 H B Electronic method - 6.5-8.5 No relaxation 7.45 02-12
Turbidity,2130 B Nephelometric Method N.T.U 1.00 5.00 13.8 1-500NTU
Colour,2120 B Visual Mcthod Hazen 5.00 15.00 10.0 5-10000 Hazen
Conductivity,2510 B Lab Method uS/cm NS NS 793.4 0.1-10000 uS/cm
Suspended Solids , 2540 D Total Suspended mg/l NS NS : 20.0 5.0 -10000 mg/1
Solids dried at 103-105 0C
Dissolved Solids, 2540 C Total Dissolved mg/i 500.0 2000.0 v 4780 5.0 -10000 mg/t
Solids dried at 180 0C
Total Solids , 2540 B Total Solids dried at mg/l NS NS 498.0 5.0 -15000 mg/1
103-105 0C
Hardness, 2340 C EDTA Titrimetric mg/l 200.00 600.00 300.0 10.0 -5000 mg/1
Method
Calcium, 3500 -Ca B EDTA Titrimetric mg/l ) 75.00 200.00 7.6 10.0 -1000 mg/l
Method .
Magnesium, 3500 -Mg B Calculation mg/l 30.00 100.00 25.75 10.0 — 1000 mg/1
Method
Chloride as Cl-, 4500~ CI - B Argentometric mg/l 250.00 1000.00 15.0 3.0 - 500 mg/l
Method
Fluoride as F-, 4500- F- D SPADNS mg/l 1.00 1.50 0.14 0.1-10 mg/l
Method .
Sulphate as S04-2 , 4500 -S04 -2 E mg/l 200.00 400.00 33.83 0.1-200 mg/l
Turbidimetric Method
Nitrate, 4500- NO3 -~ B Ultraviolet mg/l 45.00 No relaxation 0.05-100 mg/1
Spectophotometric Method
Iron (Fe), 3111-B Atomic Absorption mg/l 0.30 No relaxation metal sample not 0.05-1000 mg/I
Spectrometry (Direct Air-Ac Flame . received
Method)

These standards are subject to revision

Analysed by

[Vinay Dubey(SA)]

Authorized by igitally signe
‘ . RAKESH Efalﬂ’s’sng d

Preeti Bhaskar ASO KUMAR  KUMARTYAGH

. -Dater2021.01.18
PREETI BHASKAR s wi e e TY AGI 17:11:18 +05'30"




C.E.O. Central Laboratory

Note: 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without

the written permission of laboratory. 3. The test report pertains to the sample as received in Lab.
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CENTRAL LABORATORY

W UTTAR PRADESH POLLUTION CONTROL BOARD
R Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

conitieate ris r(«u«

Ref No: 10396299/CENTRAL/2021 Date:14/01/2021
1- Sample Location: Hand Pump Near Prahalad Yadav ,Jyotiba phule nagar
2- Sample Source: Handpump
3- Type of sample : Ground Water
4- Sample Collected By : Anil Kumar Sharma
5- Odour : None
6- Quantity and Packing : Plastic Jerican
7- Date of Sample Collection : 08/12/2020
8- Analyis Indented by : RO Bijnore
9- Date of sample receipt in Lab : 09/12/2020
Parameter Unit Drinking Water Standards™ Results Detection
Source:IS 10500:2012(2nd Range
Revision)
Requ accpt Limit [Perm limit
pH,4500 H B Electronic method - 6.5-8.5 No relaxation 7.98 02-12
Turbidity,2130 B Nephelometric Method N.T.U 1.00 5.00 4.6 1-500NTU
Colour 2120 B Visual Method Hazen 5.00 15.00 5.0 5-10000 Hazen
Suspended SO]ldS 2540 D Total Suspended mg/l NS NS 18.0 5.0 -10000 mg/i
Solids dried at 103-105 0C
Dissolved Solids, 2540 C Total Dissolved mg/] 500.0 2000.0 326.0 5.0 -10000 mg/t
Solids dried at 180 0C
Total Solids , 2540 B Total Solids dried at mg/l NS NS 344.0 5.0 -15000 mg/1
103-105 0C
Hardness, 2340 C EDTA Titrimetric mg/l 200.00 600.00 208.0 10.0 -5000 mg/1
Method
Calcium, 3500 -Ca B EDTA Titrimetric mg/l 75.00 200.00 56.0 10.0 -1000 mg/1
Method
Magnesium, 3500 -Mg B Calculation mg/l 30.00 100.00 16.524 10.0 — 1000 mg/1
Method
Chloride as Cl-, 4500- Cl - B Argentometric mg/l 250.00 1000.00 20.0 3.0 - 500 mg/l
Method
Fluoride as F-, 4500- F- D SPADNS mg/l 1.00 1.50 0.34 0.1-10 mg/l
Method .
Sulphate as S04-2 , 4500 -S04 -2 E mg/l 200.00 400.00 70.32 0.1 -200 mg/1 '
Turbidimetric Method
Nitrate, 4500- NO3 ~ B Ultraviolet mg/l 45.00 No relaxation 0.05-100 mg/1
Spectophotometric Method
Iron (Fe), 3111-B Atomic Absorption mg/l 0.30 No relaxation Metal sample not 0.05-1000 mg/l
Spectrometry (Direct Air-Ac Flame received
Method)
These standards are subject to revision
Analysed by
[Dr Alka Singh(SA), Dr Mamta Pandey(SA)]
Authorized by RAKESH ° Digitally signed
i by RAKESH
Preeti Bhaskar ASO KUMAR  KUMARTYAGI
PREETI BHASKAR Jekiminmnnss Date: 2021.01.18
TYAGI  17:1447 +0530
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C.E.O. Central Laboratory

Note: I The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without
the written permission of laboratory. 3. The test report pertains to the sample as received in Lab.




CENTRAL LABORATORY

m UTTAR PRADESH POLLUTION CONTROL BOARD
R Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Ref No: 10396112/CENTRAL/2021 Date:19/01/2021
1- Sample Location: Hand Pump Near Bhupendra Singh ,Jyotiba phule nagar
2- Sample Source: Handpump
3- Type of sample : Ground Water
4- Sample Collected By : Anil Kumar Sharma
5- Odour : None
6- Quantity and Packing : Plastic Jerican
7- Date of Sample Collection : 08/12/2020
8- Analyis Indented by : RO Bijnore
9- Date of sample receipt in Lab : 09/12/2020
Parameter Unit Drinking Water Standards* Results Detection
Source:IS 10500:2012(2nd Range
Revision)
Requ accpt Limit |Perm limit
pH,4500 H B Electronic method - 6.5-8.5 No relaxation 7.86 02-12
Turbidity,2130 B Nephelometric Method N.T.U 1.00 5.00 3.8 1-500NTU
Colour,2120 B Visual Mcthod Hazen 5.00 15.00 5 5-10000 Hazen
Conductivity,2510 B Lab Method uS/em NS NS - 692.6 0.1-10000 uS/cm
Dissolved Solids, 2540 C Total Dissolved mg/l 500.0 2000.0 418 5.0 -10000 mg/1
Solids dried at 180 0C
Total Solids , 2540 B Total Solids dried at mg/l NS NS 434 5.0 -15000 mg/l
103-105 0C
Hardness, 2340 C EDTA Titrimetric mg/l 200.00 600.00 276 10.0 -5000 mg/1
Mcthod
Calcium, 3500 -Ca B EDTA Titrimetric mg/l 75.00 200.00 78.4 10.0 -1000 mg/t
Method
Magnesium, 3500 -Mg B Calculation mg/l 30.00 100.00 194 10.0 — 1000 mg/1
Method
Chloride as Cl-, 4500- Cl - B Argentometric mg/t 250.00 1000.00 36 3.0-500 mg/l
Method
Fluoride as F-, 4500- F- D SPADNS mg/l 1.00 1.50 0.33 0.1-10 mg/]
Method
Sulphate as S04-2 , 4500 -SO4 -2 E mg/l 200.00 400.00 79.2 0.1 -200 mg/1
Turbidimetric Method
Nitrate, 4500- NO3 ~ B Ultraviolet mg/l 45.00 No relaxation 0.05-100 mg/1
Spectophotometric Method
Lead (Pb), 3111-B Atomic Absorption mg/l 0.01 No relaxation Sample not received. 0.09-1000 mg/1
Spectrometry (Direct Air-Ac Flame
Method)
Iron (Fe), 3111-B Atomic Absorption mg/l 0.30 No rclaxation Sample not received. 0.05-1000 mg/!
Spectrometry (Direct Air-Ac Flame
Method)
These standards are subject to revision
Analysed by
[Priya Kharwar (JRF)]
Authorized by RA KES H  Digitally signed
Preeti Bhaskar ASO - by RAKESH
PREET BHASKAR B o KUMAR . kumarTvAGI
Date: 2021.01.19
TYAG] 200254 +0530




C.E.O. Central Laboratory

Note: I The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without

the written permission of laboratory. 3. The test report pertains to the sample as received in Lab.




CENTRAL LABORATORY //éﬁj’%
e & gk
e UTTAR PRADESH POLLUTION CONTROL BOARD alall
2 S X »

St g™ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 4 “\g
Ref No: 10396357/CENTRAL/2021 Date:05/02/2021
I- Sample Location: Handpump of Bramhanand, Village Malasiya ,Jyotiba phule nagar
2- Sample Source: Handpump
3- Type of sample : Ground Water
4- Sample Collected By : Anil Kumar Sharma
5- Odour:
6- Quantity and Packing : 02 It. plastic jerricane
7- Date of Sample Collection : 08/12/2020
8- Analyis Indented by : RO Bijnore
9- Date of sample receipt in Lab : 09/12/2020
Parameter Unit Drinking Water Standards* Results Detection
Source:IS 10500:2012(2nd Range
Revision)
Requ accpt Limit [Perm limit
pH,4500 H B Electronic method - 6.5-8.5 No relaxation 7.65 02-12
Turbidity,2130 B Nephelometric Method N.T.U 1.00 5.00 5.1 1-500NTU
Colour,2120 B Visual Method Hazen 5.00 15.00 5.0 5-10000 Hazen
Conductivity,2510 B Lab Method uS/cm NS NS 3743 0.1-10000 uS/cm
Suspended Solids , 2540 D Total Suspended mg/l NS NS 14.0 5.0 -10000 mg/t
Solids dried at 103-105 0C
Dissolved Solids, 2540 C Total Dissolved mg/l 500.0 2000.0 302.0 5.0 -10000 mg/1
Solids dried at 180 0C
Total Solids , 2540 B Total Solids dried at mg/l NS NS 316.0 5.0 -15000 mg/1
103-105 0C
Hardness, 2340 C EDTA Titrimetric mg/l 200.00 600.00 140.0 10.0 -5000 mg/l
Method
Caleium, 3500 -Ca B EDTA Titrimetric mg/l 75.00 200.00 39.2 10.0 -1000 mg/1
Method
Magnesium, 3500 -Mg B Calculation mg/l 30.00 100.00 10.20 10.0 — 1000 mg/!
Method )
Chloride as Cl-, 4500- Cl - B Argentometric mg/l ) 250.00 1000.00 10.0 3.0 - 500 mg/1
, Method
Fluoride as F-, 4500- F- D SPADNS mg/l 1.00 1.50 0.34 0.1-10 mg/1
Method
Sulphate as SO4-2, 4500 -S04 -2 E mg/l 200.00 400.00 45.0 0.1 -200 mg/l
Turbidimetric Method
These standards are subject to revision
Analysed by
[Recta Keshav(SA)]
Authorized by
Preeti Bhaskar ASO
Digitally signed b
PREETI BHASKAR o ' N EELIMA N;EgElt‘laMb::DgE;ZEPAKy

Bute 1212205 137 38 sor20r

CQ&EE X ‘h?;i;;%?ﬁory

Note: 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without

the written permission of laboratory. 3. The test report pertains to the sample as received in Lab.




) CENTRAL LABORATORY

m;i UTTAR PRADESH POLLUTION CONTROL BOARD
R Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 Ry

Ref No: 10396115/CENTRAL/2021 Date:05/02/2021
1- Sample Location: Hand Pump Near ChokheLal ,Jyotiba phule nagar

2- Sample Source: Handpump

3- Type of sample : Ground Water

4- Sample Collected By : Anil Kumar Sharma

S- Odour :

6- Quantity and Packing : 02 It. plastic jerricane

7- Date of Sample Collection : 08/12/2020

8- Analyis Indented by : RO Bijnore

9- Date of sample receipt in Lab : 09/12/2020

Parameter Unit Drinking Water Standards* Results Detection
Source:IS 10500:2012(2nd Range
Revision)
Requ accpt Limit [Perm limit
pH,4500 H B Electronic method - 6.5-8.5 No relaxation 7.88 02-12
Turbidity,2130 B Nephelometric Method N.T.U 1.00 5.00 12.6 1-500NTU
Colour,2120 B Visual Method - Hazen 5.00 15.00 100 5-10000 Hazen
Conductivity,2510 B Lab Method uS/cm NS NS 1823.0 0.1-10000 uS/cm
Suspended Solids , 2540 D Total Suspended mg/l NS ' NS 26.0 5.0 -10000 mg/i
Solids dried at 103-105 0C
Dissolved Solids, 2540 C Total Dissolved mg/l 500.0 2000.0 1128.0 5.0 -10000 mg/t
Solids dried at 180 0C .
Total Solids , 2540 B Total Solids dried at mg/l NS NS 1154.0 5.0 -15000 mg/1
103-105 0C .
Hardness, 2340 C EDTA Titrimetric .mgft 200.00 600.00 608.0 10.0 -5000 mg/1
Method )
Calcium, 3500 -Ca B EDTA Titrimetric mg/l 75.00 200.00 148.0 10.0 -1000 mg/l
Method
Magnesium, 3500 -Mg B Calculation mg/l 30.00 100.00 57.83 10.0 — 1000 mg/!
Method
Chloride as Cl-, 4500- CI - B Argentometric mg/l 250.00 1000.00 12.0 3.0 - 500 mg/i
Method
Fluoride as F-, 4500- F- D SPADNS mg/l 1.00 1.50 0.37 0.1-10 mg/l
Mecthod
Sulphate as SO4-2 , 4500 -SO4 -2 E mg/l 200.00 400.00 314.4 0.1 -200 mg/1
Turbidimetric Method
Nitrate, 4500- NO3 — B Ultraviolet mg/l 45.00 No relaxation 0.05-100 mg/1
Spectophotometric Method
Iron (Fe), 3111-B Atomic Absorption mg/l 0.30 No relaxation metal sample not 0.05-1000 mg/1
Specctrometry (Dircct Air-Ac Flame received
Method)

These standards are subject to revision

Analysed by
[Dr Mamta Pandey(SA)]

Authorized by
Preeti Bhaskar ASO

PREETI BHASKAR Nt an ' N E E LI M A ﬁgt?&y;\sé)gé‘:l;j/\iy

Date: 2021.02.05
D E E PA K 1::2:29 +05'30'




AYD

C.E.O. Central Laboratory

Note: 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without

the written permission of laboratory. 3. The test report pertains to the sample as received in Lab.




State Level Water Analysis Laboratory, U.P. Jal Nigam
6, Rana Pratap Marg, Lucknow,

Analysis Report

Certtfiente No,t TC-768Y

Rept No [Chemical Test/85809/2020-2021

[Date

[05-10-2020 [Page No (218

Customer Detalls

Oftfice Name and Address

Executive Engineer , Construction Divisian, U.P Jal Nigam, Amrohn

Ref Letter No & Date

2063/Chemical Testing /54 ; Date-03/09/2020

Basic details of sample

District Amroha Block Ghanora
Gram Panchayat Malesla Village Malesia
Habitation - Location Jagroop k ghar k pass
Water Source Handpump Sample No,  [85809
Quality of Sample 250 mi - 500 mi Date of S.C.  |03-09-2020
Receiving Date 08-09-2020 S. Collector | Shridhar Phool Singh
Sample Depositer Santveer Singh
Analysis Start Date 25-09-2020 [ Analysis Completion Date [25-09-2020
Technlcal Data of Analysis
S.No. Analysed parameters ‘Observed | Specified Values as per BIS
[Unit of Measurement) Value wesavis [Permivio Ref, Method of Analysis
Limit Lmit
1 2 3 4 5 6
1 pH 7.85 6.5-8.5 6.5-8.5 |15 3025 (Part Il) ;2012 (Electromietric Method)
2 Colour {Hazen units) NT 5 15 1S 3025 {Part4): 2012
3 |Turbidity (NTU) 1.37 1 5 IS 3025 {Part 10} : 2012
4 T05{Mg/L} 956 500 2000 IS 3025 (Part 16) : 2008
5 Chloride(Mg/L} 70.83 250 1000 IS 3025 {Part 32) ; 2014
6 Total Alkalinity {Mg/L) 95 200 600 IS 3025 {Part 23) : 2008
7 Total Hardness (Mg/L) 450 200 600 1S 3025 (Part 21) : 2009
8 Sulphate {Mg/L) 150 200 400 1S 3025 (Part 24) : 2009 {Turhidity Method}
9 Nitrate (Mg/L) 50.05 45 45 APHA 23" edition 2017, Meth, 4500 No,-B
10 Fluoride (Mg/L) 0.17 1 1.5 1S 3025 (Part 60} ; 2008 {Electro. Chem, Probe Meth)
13 [Residual® Chlorine (Mg/L) NT 0.2 1.0 1S 3025 {Part 26) : 2012

* These Parameters are out of NABL Scope, BDL-Below Detection limit, NT-Not Testing

1. This Certificate refers only to the particular sample(s} submitted for testing. .
2. This certificate shall not be reproduced, except in full, unless written permission for the publication of an approved abstract has

been obtained from Head of Laboratory

Note

3. The test results reported in this certificate are valid at the time of and under the stated conditions of measurements.

4. Sample will be stored up to 15 days (in case of non perishable items only) from the date of issue of tests reports unless

otherwise specified.

\_@M“)‘/y@\ »th’/ -
{Manaoj W)/

Authorlzed Signatory

Prepared b

Vedshman? TewitOard

Laboratory Contact details-Email-upjnaro@gmail.com, Mob-9473942780




Analysis Report

State Level Water Analysls Laboratory, U.P. Jal Nigam
6, Rana Pratap Marg, Lucknow.

Certifieate No,: TC-7689

Rept No [Chemical Test/85810/2020-2021 |pate [05-10-2020 _[Page No [219
Customer Detalls
Office Name and Addresy Executive Engineer , Construction Division, U.P Jal Nigam, Amroha
Re! Letter No § Date 2063/Chemical Testing /54 ; Date-03/09/2020
Basic details of sample
District Amroha Block - Ghanora
Gram Panchayat Malesla Village Malesia
Habitation e Location Vinod k ghar k pass
Water Source Handpump sample No.  |85810
Quality of Sample 250 m! - 500 ml Dateof S.C.  |03-09-2020
Receiving Date 08-09-2020 S.Collector  |Shridhar Phool Singh
Sample Depositer Santveer Singh
Analysis Start Date 25-09-2020 [ Analysis Completion Date [25-09-2020
Technical Data of Analysis
S.No. Analysed parameters Observed | Specified Values as per BIS
(unit of Mezsurement value Accoptable | Permissible Ref. Method of Analysis
Limit Limit
1 2 3 4 5 6
1 oH 7.85 6.5-8.5 6.5-8.5 1S 3025 {Part 1) :2012 (Electrometric Method)
2 Colour {Haren units) NT ) 15 15 3025 (Part4) : 2012
3 Turbidity (NTU) 1.27 1 5 15:3025 (Part 10) : 2012
4 Ts(Mg/L) 966 500 2000  |IS 3025 (Part 16) : 2008
5 Chloride{Mg/L) 68.21 250 1000 IS 3025 (Part 32) : 2014
6 Total Alkalinity (Mg/L} 70 200 600 1$ 3025 (Part 23) : 2008
7 Total Hardness {(Mg/L) 445 200 600 1S 3025 (Part 21).: 2009
8 Sulphate (Mg/L) 150 200 400 153025 (Part 24) : 2008 {Turbidity Method)
9 |Nitrate (Mp/L) 37.17 as 45 |APHA 23" edition 2017, Meth, 4500.No,-8.
10 |Fluoride {mg/L) 0.16 1 1.5 15 3025 {Part 60) ; 2008 {Electro. Chem. Probe Meth}
13 |Residual® Chiorine (Mg/L) NT 0.2 10 |iS 3025 (Part 26) : 2012

* These Parameters are out of NABL Scope, BDL-Below Detection limit, NT-Not Testing

Note 1. This Certificate refers only to the particular sample(s) submitted for testing,
2. This certificate shall not be reproduced, except in full; unless written permission for the publication of an approved abstract has

been obtained {rom Head of Laboratory

3. The test results reported in this certificate are valid at the time of and under the stated conditions of measurements.

4. Sample will be stored up to 15 days {in case of non perishable items only} from the date of issue of tests reports unless

otherwise specified.

< .
-

\YErEE C o
Prepared by {(ManohKu!

© gutine.d
Nai :3"\"\0.0? Tostoars Authorized Signatory
Laboratory Contact detalls-Email-upjnaro@gmail.com, Mob-9473942780




Analysis Report

State Level Water Anatysis Laboratory, U.P. Jal Nigam

6, Rana Pratap Marg, Lucknow.

Certificate No.: TC-7659

Rept No [Chemical Test/85811/2020.9091

[Date

[05-10-2020  [Page No

[220

Customer Details

Office Name and Addrocs

Executive Engineer , Construction Division, U.P Jal Nigam, Amroha

Et_tcn:v No & Date

2063/Chemical Testing /54 : Date13/09/2020

Basic details of sample

District Amroha Block Ghanora

Gram Panchayat Malesia Village Malesia

Habitation . Location Suresh k ghar k pass
Water Source Handpump Sample No. 185811

Qualty of Sample 250 mi- SO0 mi Dateof 5.C. [03-09-2020
Receiving Date 08-09-2020 S. Collector  iShridhar Phool Singh

Sample Depositer

Santveer Singh

Analysis Start Date

25-09-2020

[

~ Analysis Completion Date

[25-09-2020

Technical Data

of Analysis

S Nao. Analyted parameters Observed | Specified Values as per BIS
{Unit of Measurement) Value
Acceptable | Permissible Ref. Method of Analysis
Umit Umit

1 2 3 4 5 6

1 pH 7.76 6.5-8.5 6.5-8.5 [i5 3025 [Part l) :2012 (Electrometric Method)
2 Colour (Hazen units) NT S 15 IS 3025 (Part 4) : 2012

3 Turbidity (NTU) 40.3 i 5 IS 3025 {Part 10} ; 2012

4 TDS(Mg/L) 1352 500 2000 1S 3025 (Part 16) : 2008

5 Chloride(Mg/L) 333.16 250 1000 1S 3025 (Part 32} : 2014

G Total Alkalinity (Mg/L) 210 200 600 15 3025 (Part 23) : 2008

7 Total Hardness {Mg/L}) 455 200 600 1S 3025 (Part 21) : 2009

8 Sulphate (Mg/L} 170 200 400 IS 3025 {Part 24) : 2009 {Turbidity Method)

9 |Nitrate {Mg/L) 52 45 a5 APHA 23" edition 2017, Meth, 4500 Noy-8
10 Fluoride (Mg/L) 0.16 1 1.5 IS 3025 {Part 60} : 2008 (Electro. Chem. Probe Meth)
13 Residual® Chiorine {Mg/L) NT 0.2 1.0 IS 3025 {Part 26} : 2012

" These Parameters are out of NABL Scope, BDL-Below Detection limit, NT-Not Testing

Note

otherwise specified.

-
\Zranoe™

- Pregared by
Nawg hrav

4. Sample will be stored up to 15 days {

o oare

1. This Certificate refers only to the particular sample(s) submitted for testing.
2. This certificate shall not be reproduced, except in fuil, unless written permission for the publication of an approved abstract has

been obtained from Head of Laboratory
3. The test results reported in this certificate are valid at the time of and under the stated conditions of measurements.

in case of non perishable items only) from the.date of issue of tests reports unless

Laboratory Contact details-Email-upjnaro@gmail.com, Mob-9473942780




Analysis Report

State Level Water Analysis Laboratory, U.P. Jal Nigam
6, Rana Pratap Marg, Lucknow.

Certifieale No.: TC-7689

ReptNo |Chemical Test/85812/2020-2021 [Date [05-10-2020_[Page No_[221
Customer Detalls
Office Name and Address Executlve Englneer , Construction Division, U.P Jal Nigam, Amroha
Ref Letter No & Date 2063/Chemical Testing /54 Date-03/09/2020
Basic detalls of sample
District Amrcha Block Ghanora
Gram Panchayal Malesla Village Malesla
Habitation - Locatlon Subhash k ghar k pass
Water Source Handpump Sarnple No.  [85812
Quality of Sample 250 mi - 500 ml Date of 5.C. |03-09-2020
Receiving Date 08-09-2020 5. Collector |Shridhar Phaol Singh
sample Depositer Santveer Singh
Analysis Start Date 25-09-2020 i Analysis Completion Date [25-09-2020
Technical Data of Analysls
$.No. Analysed parameters Observed | Specifled Values as per BlS
(Unit of Measurement} Value reerabie T Permiable Ref. Methad of Analysis
Limit Limit
1 2 3 4 5 6
1 pH 7.51 6.5-8.5 5.5-8.5 |I53025 (Partll) ;2012 [Electrometric Method)
2 Colour {Hazen units) NT 5 15 15 3025 (Part4) : 2012
3 Turbidity (NTU) 2.08 1 5 1S 3025 (Part 10) : 2012
4 TDS{Mg/L) 1078 500 2000 153025 (Part 16) : 2008
5 Chloride(Mg/L) 787 250 1000 15 3025 {Part 32) : 2014
6 Total Alkalinity {Mg/L) 35 200 600 153025 (Part 23): 2008
7 |Total Hardness {Mg/L) 395 200 600 153025 [Part 21) : 2009
8 Sulphate (Mg/L) 120 200 400 1S 3025 {Part.24) : 2009 (T urbidity Method)
9 |Nitrate [(Mg/L) 451,67 45 25 |APHA 23 edition 2017, Meth, 4500 NoyB
10 Fluoride (Mg/L) 0.19 1 1.5 IS 3025 (Part 60) : 2008 (Electro, Chem. Probe Meth)
13 Residual® Chiorine {Mg/L) NT 0.2 1.0 1S 3025 (Part 26) : 2012

* These Parameters are out of NABL Scope, BDL-Below Detection limit, NT-Not Testing

Note 1. This Certificate refers only to the particular samplels) submitted for testing.
2. This certificate shall not be reproduced, except in full, unless written permission for the publication of an approved abstract has

been obtained from Head of Laboratory

3. The test results reported in this certificate are valid at the time of and under the stated conditions of measurements.

4. sample will be stored upto 13 days (in case of non perishable items only} from the date of issue of tests reports unless

otherwise specified.

S
- Pre@red by {ManoJKom:
’\fodS hﬂ ot i o ara Autharized Signatory

Laboratory Contact details-Email-upjnaro@gmail.com, Mob-9473942780
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Analysis Report g
State Leval Water Analysls Laboratory; U.P, Jal Nigam ﬂ((
G, Rana Pratap Marg, Lucknow. e Ll 1
V 27
Certifleate Nog TCT6%9
Rept No |Chemical Test/92005/2020-2021 [Dato [04.01.2023__[Pago Ho_ [565
Customer Dotalls
Office Name and Address Exceutive Engineer, Construction division, UP Jal nlgam, Amroha
Ref Letter No & Date 2831/ Chemleal Tasting /109 ; Datet- 08,12.2020
Bosle datalls of sample
District Amroha Block Dhanora
Gram Panchayat Musallepur Village Musalleptr™"
Habitatlon - Locatlon Chaman Singh Salni K gha k pass
Water Source Handpump Sampla No, 92005 .
Quantlty of Sample 250 mi + 500 mi Dataof 5.C. ]05,12.2020
Recelving Date 16,12,2020 S. Collector  |Shrl Harphool singh
Sample Depositer shrl Santveer singh
Analysls Start Date 17.12,2020 | Analysls Completion Date |17.12.2020
: Technlcal Data of Analysls
S.No. Analysed parameters Observed | Specifled Values as par BIS
{Unit of Measurement) Value
' Acceplable | Permissible Ref. Method of Analysls
Limit Limit
1 2 3 4 5 6
1 pH 8.29 6.5-8.5 6.5-8.5 |153025 {Part If) :2012 (Electrometric Method)
2 Colour (Hazen units) NY 5 18 . 1153025 (Part 4) 12012
3 Turbidity (NTU) 2.36 1 5 1S 3025 {Part 10) : 2012
4 TOS(mg/L) 150 500 2000 15 3025 (Part 16) : 2008
S Chioride(mg/L} 12,23 250 1000 IS 3025 (Part 32) : 2014
6 Tota! Alkalinity {(mg/L) 135 200 600 1S 3025 (Part 23) : 2008
7 Tota! Hardness {mg/L} 125 -200 600 IS 3025 {Part 21) : 2009
8 Sulphate {mg/L} . 8 200 400 15 3025 (Part 24) : 2009 (Turbidity Method)
9 Nitrate (mg/L} 0.17 45 45 - |APHA 23" editlon 2017, Meth, 4500 Noy-8
10 fluoride {mg/L} 0.45 1 1.5 |i5 3025 (Part 60) : 2008 {Electro, Chem. Probe Mcth)
11 [iron (mg/L) 1.68- 1.0 1.0 15 3025 [Part 53) : 2003 (1,10 Phenanthroline Method)
12 Arsenic® {mg/L) 0.012 0.01 0.01 1S 3025 {Part 37) : 1988 {(AAS Method)
13 Residual® Chiorine (mg/l) NT 0.2 1.0 1$ 3025 {Part 26) 12012
* These Parameters are out of NABL Scape, BOL-Below Detection limlt, NT-Not Testing
Note 1. This Certificate refers only to the particular sample(s) submitted for testing.
2. This certificate shali not be reproduced, except in full, unless written permission for the publication of an approved abstract has
been obtained from Head of Laboratory
3. The test results reported In this certificate are valid at tha time of and under the stated conditions of measurements.
4, Sample will be stored up to 15 days {In case of non perishable items only) from the date of lssue of tests reports unless
otherwlse speclfied,
: ; . V'wochn a..vJ\o TOJ-N-DMG'
S SRR Prepared by [Anil Kumar)
S Authotlred Signatory
“ [Laboratory Contact detalls-Em all-upjnlabtesting@gmall.com, Mob-473942098 Pt
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‘Analysis Report

“State Level Water Analysis Laboratory, U.P. Jal Nigam

6, Rana Pratap Marg, Lucknow.

Certificate No.: TC-763%

{Date

[04.01.2021

[Page No |566

" [Rept No  [Chemlcal Test/92006/2020-2021

Customer Detalls

Offlce Name and Address Executive Engineer, Construction divislon, UP Jal nigam, Amroha
Ref Letter No & ODate 2831/ Chemical Testing /109 ; Date:- 08.12,2020
Basic details of sample
District Amroha Block Dhanora
Gram Panchayat Musallepur Village Musallepur
Habitation . : Location Mandir K pass
Water Source Handpump: Sample No,  |92006
Quantity of Sample 250 ml + 500 ml Date of 5.C. [05.12.2020
Recelving Date 16.12.2020 s. Collector | Shrl Harphool singh
Sample Depositer Shri Santveer singh
Analysis Start Date 17.12,2020 | Analysis Completion Date [17.12.2020
. Technical Data of Analysls
S.No. Analysed parsmeters " Ob}uvcd | Specified Values as per 8is
{Unit of Measurement) Value |
) NS B Acceptable | Permissible Ref. Method of Anatyshs
. Limit Limit

1 2 3ol 4 s ]

b pH 8.3 .6.5-8.5 6.5-8.5 |15 3025 {Part 11} :2012 {Electrometric Method)

2 Colour {Hazen units) - COONT - 5 : 15 IS 3025 (Part 4} : 2012

3 Turbidity (NTU) o 1.8 1 5 I$ 3025 {Part10}: 2012

4 TOS{mg/L} 116 500 2000 |{i153025 (Part:16) : 2008

5 Chloride{mg/L) - . w1 9,78 250 1000 . - 153025 (Part32) : 2014

6 Total Alkalinity (mg/L) 0 o] "85 200 600 IS 3025 (Part23) £ 2008

7 Total Hardness {(mg/L) - ovpas 135 - 200. 600 |1§3025 (Part 21) {2009

8 Sulphate {mg/L} covetes o 30 ) 200 -400- . 1153025 {Part 24) : 2009 {Turbidity Methed}

9 |[Nitrate (mg/t) . Syl 0028 as " 45 APHA 23" edition 2017; Meth, 4500 Noy-B

10  [Fluoride {mg/L) 0 0.47 1 1.5 15 3026 (Part 60) : 2008 (Electro. Chem. Probe Meth)
11 Jiron (mg/U) . 043 | 1.0 1.0  |153025 (Part 53) : 2003 (1,10 Phenanthroline Method)
12 |Arsenic® (mg/L) 0.014 0.01 0.01 |I53025 (Part 37) : 1988 (AAS Method)
13 IResidusl® Chiorine (mg/U) . |~ NT 0.2 1.0 - (153025 {Part 26) : 2012

-1* These Paramcters are out of NABL Scope, BDL—BeIow Detection hmxt, NT-Not Testmg

:1‘ This Cemf cate refers only to the pamcular samplc(s) submitted for testing.
2. This certificate shall not be reproduced, except in full, unless written permission for the publication of an approved abstract has

" been obtained from Head of Laboratory

Note

3. The test results reported in this certificate are valid at the time of and under the stated conditions of measurements,

4. Sample will be stored ub to 15 days (in case of non perishable items only) from the date of Issue of tests reports unless
L Othchise specified.. :

\/a(f"s\f\nam T&M‘«OC‘H’ %/

. Prcpared by [Anil umar):

K ‘ : “Authorized Signatory
lzboratory Contact detalls Email-upjnlabtcstlng@gmall com, Mob-9473942098“j~ L ‘ éﬁ*m%

Scanned with CamScanner




Analysis Report
stata Leve! Water Analysis Laboratory, U.P, Jal Nigam
6, Rana Pratap Marg, Lucknow.

S EAES . : Certifiente No.: TC-7689
i fRept No_]Chemical Test/92007/2020-2021 [Date [04.01,2021 _|PageNo_|567
! ol Customer Detalls i
mc and Address Executive Englneet, Construction divislon, UP Jal nigam, Amroha
 [Ref Letter No & Date 2831/ Chemical Testing /103 ; Date:- 08.12.2020
d Baslc detalls of sample
“JDistrict . Amroha Block . Dhanota
[Gram Panchayat Musallepur Village Musallepur
. [Rabitation - L Location Sarvesh Putra Ramkishan k ghar k pass
Water Source Handpump - sample No.. - {92007 '
IQuantity of Sample 250 mi+500 Ml - : Date of .C. ]05.12.2020
" |Recelving Date 7 116.12.2020 0 - L i S. Collcctor ““15hrl Harphool singh
1 sample Depositer Shri Santveer slngh: S :
“[Analysis Start Date 17.12.2020 EE I Anarysrs Completlon Date [17.12.2020
Technl:al Data of Analysls o ~
S.No. Analysed parametcrs,"w»,j Oburvcd : Sptclﬁcd Va!unas per s | > )
: Unit of Measurement ] B o
( . " ;:Acrt.ept;ple;g Permlsslblc ' VYAR"'”"»”°"°'M'W
1 2 o e [3
1 pH e 115 3025 (Part i)} :2012 (Electrometric Method)
; 2 Colour {(Hazen units) - - 153025 (Part 4)::12012
7 3 [Turbidity [NTU) . 153025 (Part 10).: 2012
I 4  [ros(mg/L) 1153025 (Part 16) : 2008
5: |Chloride{mg/L) - 701153025 (Part32) 12014
: 6  |Total Alkalinity (mg/L)- " 11153025 (Part 23) : 2008
: 7 Total Hardness (mg/L) - 12]1s 3025 (Part 21):2009
‘18 [sulphate (mg/L) T N O g 200 |15 3025 {Part 24) : 2008 (Turbidity Method)
A 9 |Nitrate (mg/t) T 193 | 85 | 4si |APHA 23" edition 2017, Meth, 4500 Noy-B
: 10  |Fluoride {mg/l) = e Lo 0.56 | e 15 3025 {Part 60) : 2008 (Electro. Chem. Probe Meth)
T 11 |iron (mg/U) T |00z | - 10 - {010 - }i53025 (Part $3):2003 (1,10 Phenanthroline Method)
112 |Arsenic® (mg/t) ol SiBDU e ‘0.01-‘-»»; - 153025 (Part 37) 1988 [AAS Method)
13 Residual® Chlorine (mg/l.) celeNT L) 02 s 3025 (Part 26) 2012

° These Parameters are out of NABL Scope, BDLvBclow Detectron Hmit, NT-Not Testmg

Note = 1, This Certificate refers only to. the panlcular sample(s) submmed for tes ng. . :
ey o2 This certificate shall not be reproduced except In full unless wrmen permnssion for the pubhcahon of an approved abstract has
" . been obtained from Hcad of Laboralory ' «

.3, The test results rcpor_ted ln thrs ccrtlﬂcate are valld at the time of and under the stated condmons of measurements.

y to 15Adays (ln case of non pcrlshable ltems only) from the date of lssue of tests reporls unless -

&\/

. (Anil Kumar)

Prepared by

L : Author\xed Signatory
LaboratorvContactdetails-Emall- N

upjnla‘btestlng@gmall.com; Magb-9473942098

Scanned with CamScanner




Rept No_[Chemical Test/92008/2020-2021 [Date _[04.01.2021 _|PageNo |568
I~ Customer Detalls
L [Office Name and Address Executive Engineer, Construction divislon, UP Jal nigam, Amiroha
! [Ref Letter No & Date 2831/ Chemical Testing /109 ; Date:- 08,12.2020
S Dasic detalls of sample
District Amraha Block | Dhanora
Gram Panchayat _ |Musallepur Village Musatlepur
Habitation |- ~ Locatlon Samarpal K ghar k pass
Water Source Handpump Sample No. {92008
Quantity of Sample 250 ml + 500 ml Date of S.C.  {05.12.2020
Recelving Date 16.12.2020 ' S. Collector  |Shel Harphool singh
- {Sample Depositer shri Santveer singh
* [Analysls Start Date 17.12.2020 ] Analysis Completion Date [17.12.2020
: Technical Data of Analysis
S.No. | Analysed paramaters .| Observed | Specified Values as per BIS )
Unit of Measurement Value
: . . ! 1. Acceptable | Permissible Ref. Method of Analysls
Umit Limit
1 2 3 q 5 6
1 pH | 8.25 6.5-8.5 6.5-8.5 |15 3025 (Part 11} :2012 (Electrometric Method)
2 Colour {Hazen units): ' 4 NT 5 15 153025 (Part 4) 12012
3 Turbidity (NTU) - ‘ 0.56 1 5 153025 (Part 10) ; 2012
4 TDS{mg/L) o o - 158 500 2000 153025 {Part 16) : 2008
S Chloride{mg/L) T 9,78 |+ 250 1000 153025 {Part 32) : 2014
6 Totat Alkatinity (mg/L) 2] 130 200 600 153025 (Part 23) : 2008
7 Total Hardness (mg/L) - = 7]. 135 200 600 153025 (Part21) : 2009
- 8 Sulphate {mg/L)’ i alroge o 200 400 153025 (Part 24) : 2009 {Turbldity Method)
9  |Nitrate (mg/l) 03 45 45 APHA 23" edition 2017, Meth, 4500 Noy-B
10 |Fluoride {mg/L) =~ - oo ] 046 1 15  |I53025 {Part 60) : 2008 {Electro. Cherm. Probe Meth)
11 [iron (mg/L) STt ERRE 1 3 1.0 1.0 153025 (Part 53) 1 2003 {1,10 Phenanthroline Method)
12 Arsenic® (mg/L). - . Tl 0,009 0.01 0.01 153025 (Part 37) ;1988 {AAS Method)
13  [Residual® Chlorine (mg/L) S UNTY 0.2 1.0 1$3025 (Part 26) : 2012

Analysis Report

State Level Water Analysis Laboratory, U.P, Jal Nigam
6, Rana Pratap Marg, Lucknow,

Cortifieate No.t TC-7689

[

=
i
Vit
I
3
i

. These Parameters are out of NABL. Scope, BDL-BeIow Detection limit, NT-Not Testing

No;e 1. This Cenlﬂcate refers only to the particular sample(s) submitted for testing.
2. This certificate shall not be reproduced, except in full, unless written permission for the publicatior: of an approved abstract ha
_been obtained from Head of Laboratory ' s

3. The test results reported in this certificate are valid at the time of and under the stated conditions of measurements

4,Sample wil be stored up to 15 days (in case of rion perlshable items only) from the date of Issue of tests reports unl
- .. otherwise speclﬂed ess

f*\)cu skncu)l Too{uaou-"s

Pfeparedbv o ,' ; L o © [AnlTKumar)

Authorized Signatory

labommy Contact detalls Ema|l-upjnlabtestlng@gmail com, Mob- 9473942098

: Tﬁphn‘ca}, '

Manager -
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Analysis Report

- gtate Level Water Analysls Laboratory, u.p, Jal ngam ,
6, Rana Pratap Marg, Lucknow. '

Certifieate No.; TC-768%

treptio [Chemical Test/92009/2020-2021 [Date [04.01.2021 _|Page No Is69.
—" Customer Detalls
[Otfice Name and Address Executive Engineer, Constructlon division, UP Jal nigam, Amroha
Ref Letter No & Date 2831/ Chemical Testing /109 ; Date:- 08.12.2020 ‘
Baslc detalls of sample
District Amroha : Block Chanora
Gram Panchayat Musallepur village Musallepur
Habitation - Locatlon - [Kallash Putra Gopal k ghar k pass
Water Source Handpump Sample No,  [92009
Quantity of Sample 250 ml + 500 m! pate of S.C. |05.12.2020
Receiving Date 16.12.2020 5. Collector - |Shri Harphoo! singh
sample Depositer Shri Santveer.singh
Analysks Start Date 17122020 ¢ | Analysls Completion Date  |17.12.2020
' i “Technlcal Data of Analysls )
S.No. Anatysed parameters | Observed Specified Values as per BIS S o
Unit of Measurement! “ Value : B T
(Unitof Measareme )' I “Acceptable | Permissible’| ©. ST Ref. Method of Anafysls.
_ umit Umit. - | L
1 2 SN N YR 4 ) [ i < : - 3 ) ..
1 pH |- 831%..] 6585 | 6585. 153025 {Part 1) +2012 (Electrometric Methed)
2 Colour {Hazenunits). . =~~~ oo “NT 0 5 . |15 |153025 (Part 4} : 2012
3 Turbidity (NTU) ) AT T R T E ke 153025 {Part 10} : 2012 |
4 TOS({mg/L) et 2816w | 2500: 2000 - - |153025 (Part'16) : 2008
S Chiloride(mg/L) T 31,8~ #2580 < {1000 |15.3025 (Part 32) 12014
6 Total Alkalinity {mg/L) : 340" 500 . | 800 [153025 (Part23) :2008
7 Total Hardness {mg/L} Lo 465 - - 200 TC 600 (153025 (Part 21) : 2009
8 Sulphate (mg/L} 180 1. 200 |- 4007 [IS3025 (Part 24):2009 (Turbidity Method)
9 [Nitrate {mg/l) a0z | 4 | 45 . |aPHA23"edition2017, Meth, 4500 Noy-B
10 Fluoride {mg/L) : T 037 | o |15 IS 3025 (Part 60) 2008 (Electra. Chem. Probe Meth)
11 {iron {mg/L) ce BDL - 1.0 | 7 1.0:|15 3025 (Part 53) : 2003 (1,10 Phenanthroline Method)
12 |Asenic’ (mg/U) | 0008 | 001 | 001 I5 3025 (Part 37) : 1988 (AAS Method)
- [ 13 [Residual® Chlorine {me/t) C NT | - 02 1.0 [153025 (Part zs) 2012
* " These Parameters are out of NABL Scope, BDL Below Detectlon hmlt, NT-Not Testlng .

Note 1, This Certificate refers only tothe panlcular sample(s) submltted for testlng.
2, This certificate shall not be reproduced ‘except Infull, unless wiltten permission for the pubhcatlon ofana
pproved abst
been obtained from Head of Laboratory ract has

3, The test resulls repom:d In this certificate are valid at the time of and undcr the stated conditlons of measurements

4. Sample will be stored upto'15 days (ln casc of non penshablc items oniy) from the date of Issue of tests reports unless
otherwise specifi ed, .
BOES

'\) ‘s‘hnaol %\W"rﬁ

Pupmdby o - - | *v“(‘Anll Kumar) -
Ebomw Contact d . : : ' Authorlzed Slgnatory
- : talls-Emall-up]nlabtestlng@gmall.com, Mob-9473942098 b .

Tethnicd\
Managar

Scanned with CamScanner
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o CENTRAL LABORATORY f/«;«%@
Soaw UTTAR PRADESH POLLUTION CONTROL BOARD W ié@
%!1'56 Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 . '::{L:ﬁ:\é ”

Ref No: 10396994/Bijnore

1- Name and Address of Industry/S.T.P: WAVE INDUSTRY PVT LTD ,Jyotiba phule nagar
2- Description about sampling point: Final Outlet of ETP

3- Type of Sample (Grab/Composite/Integrated): Grab

4- Sample Collected By: J P Maurya R.O. ,Anil Kumar Sharma AEE

S- Colour and Odour: Colourless Odourless

6- Quantity and Packing: Plastic Jerican 2 L

7- Date of Sample Collection: 08/12/2020

8- Analyis Indented by: RO Bijnore

9- Date of sample receipt in Lab: 09/12/2020

10- method of analysis .... APHA, AWWA, WEF,23rd Edition,2017, IS 3025(Part-44) : For BOD

Parameter Unit Results Detection Range
pH,4500 H B Electronic method - 7.63 02-12
Qil_Grease - e 02-12
Suspended Solids , 2540 D Total Suspended mg/l 21.0 10-20000 mg/1
Solids dried at 103-105 0C
Dissolved Solids, 2540 C Total Dissolved Solids mg/l 842.0 10- 50000 mg/1
dried at 180 0C
Total Solids , 2540 B Total Solids dried at 103- mg/l 863.0 10- 50000 mg/l
, 105 0C .
Sulphate as SO4-2 , 4500 ~SO4 -2 E Turbidimetric mg/1 37.6 01-1000 mg/l
Method
Nitrate, 4500- NO3 ~ B Ultraviolet mg/l 3.2 0.05-100 mg/1
Spectophotometric Method:
BOD, 3 day 27 0C IS 3025 ( Part 44): 1993 Bio mg/l 16.0 1.0 -50000 mg/l
COD, 5220 B Open Reflux Method mg/l 1120 5.0 -100000 mg/l

Reference- (1)General Standards for discharge of envieronment Pollutants are as pert-A Effluent(Schedule-VI)
The eniveronment (Protection) Rules,1986 source: www.cpcb.nic.in/GeneralStandards.pdf

Besides these standards,refer EPA standards for specific purpose

Analysed by

[Dr Alka Singh(SA)]

Authorized by

Dr Anant Prasad ASO RAKESH ;gfl\gré:‘:aslg ;it‘);m?zby
ANANT Dttt KUMAR . Deomzionss

PRASAD Prezzioiss YS! Contral P38 ory

Note: | The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without

the written permission of laboratory. 3. The test report pertains to the sample as received in Lab.




S

General Standards for Discharge of Environmental Pollutants Part -A:Effluents (Schedule - VI) The

Environment(Protection) Rules, 1986

1 Parameter Standards
Inland Surface watcr Public Scwers Land for Irrigation Marine coastal areas
a b c d
1 Color and Odor All efforts should be made to remove colour and unpleasant odour as far as practicable
2 Suspended Solids mg/l, Max 100 600 200 (a) for process waste
water- 100(b) For
cooling water effluent
10 percent above total
suspended matter of
influent.
3 Particulate size of suspended solids Shall pass 850 micron - - (a) Floatableaa solids,
IS Sieve - max. 3 mm
4 2(#**) * * * »*
5 pH Value 55t09.0 5.5t09.0 5.5t09.0 55t09.0
6 Temperature Shall not exceed 5'C - - Shall not exceed 5'C
above receiving water above receiving water
temperature temperature
7 Oil and Grease Mg/l Max. 10 20 10 20
Total residual chorine mg/l Max 1 - - 1
9 Ammonical Nitrogen(as N), mg/l Max 50 50 - 50
10 Total Kjeldah] Nitrogen(as NH3) mg/l,Max 100 - - 100
11 Free ammonia (as NH3)mg/l, Max 5 - - 5
12 3Biochemical Oxygen Demand 1[ 3 days at 30 350 100 100
270C] mg/l, Max
13 chemical Oxygen Demand, mg/l, Max 250 - - 250
13 chemical Oxygen Demand, mg/l, Max 250 - - 250
14 Arsenic(as As), mg/l, max 0.2 0.2 0.2 0.2
15 Murcury(as Hg), mg/l, max 0.01 0.01 - 0.01
16 Lcad (as Pb), mg/l, max 0.1 1 - 2
17 Cadmium (as Cd), mg/l, max 2 1 - 2
18 Hexavalentchromium (as Cr+6), mg/l, max 0.1 2 - 1
19 Total chromium (as Cr)mg/l, max 0.1 2 - 1
20 Copper(as Cu), mg/l, max 3 3 - 3
21 Zinc(as Zn), mg/l, max 5 15 - 5
22 Sclenium (as Se) mg/l, max 0.05 0.05 - 0.05
23 Nickel (as Ni) mg/l, max 3 3 - 5
2 4 2(* u-) * * * *
25 2(***) * * * *
26 2(**#) * * * *
27 Cyanide (as CN), mg/l, max 0.2 2 0.2 0.2
28 20***)
29 Fluoride (as F) mg/l, max 2 15 - 15
30 Dissolved Phosphates (as P), mg/l, max 5 - 0 -
3 1 2 (***) * * * *
32 Sulphide (as S), mg/l, max 2 - - 5
33 Phenolic Compounds (as C6H50H) mg/l, max 1 5 - 5
34 Radioactive materials: . 1077 107-7 10"-8 1077
(a)Alpha emitter micro curie/ml 1076 107-6 1077 10%-6
(b)Bcta emitter micro curie/ml
35 Radioactive materials: 10°-7 1077 107-8 1077
(a)Alpha emitter micro curie/ml 107-6 1076 1077 107-6
(b)Beta emitter micro curie/ml
35 Bio-assay test 90% survival of fish 90% survival of fish 90% survival of fish 90% survival of fish
after 96 hours in 100 % | after 96 hours in 100 % | after 96 hours in 100 % | after 96 hours in 100 %
effluent effluent effluent effluent




36 Manganese (as Mn) 2 mg/l 2 mg/l 2 mg/l

37 Iron (as Fe) 3 mg/l 3 mg/l 3 mg/l

38 Vanadium (as V) 0.2 mg/! 0.2 mg/l 0.2 mg/!
39 Nitrate Nitrogen 10 mg/1 - 20 mg/l
40 2 (+*%) * * *

1. Schedule VI inserted by Rule 2 (d) of the Environment(Protection) Second Amendment Rules, 1993 notified vide G.S.R. 422

(E) dated 19.05.1993 published in the Gazette no. 174 dated 19.05.1993.

2. Omitted by Rule 2 (d)(i) of the Environment(Protection) Third Amendment Rules, 1993 vide Notification No. G.S.R. 801 (E),

dated 31.12.1993.

3. Substituted by Rule 2 of the Environment(Protection) Amendment Rules, 1996 notified by G.S.R 176, dated 02.04.1996 may

be read as BOD (3days at 270C) whenever BOD 05 days 200C occurrred.

4. Besides these standards, refer EPA standards for specific industry Source (1):
https://cpcb.nic.in/displaypdf.php?id=R2VuZ XJhbFNOY W5k Y XJkcy SwZGY=

(2) cpeb.nic.in/Industry_Specific_Standards.php
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K _§ta;te Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand- 1, Gomti Nagar, Lucknow - 226 010
Phone : 91-522-2300 341, Fax:91-522-2300 543
E-mail : doeuplko@yahoo.com

Website : www.seiaaup.com

To,
$hri D.5. Bindra,
Director,.
M/s Wave Industries Pvt.Ltd,
8-5, Sector-52, Noida,
District- G.B. Nagar-244231

/‘
Date: {5 October, 2020

Ref. No.. Kf o\ . /Parya/SEAC/5834-5510/2019

Sub: Environmental Cle?rahce for Establishment of new Molasses / Cane Syrup based Distillery having Capacity: 100
KLD along with 7.0 MW co-gen power at Khasra No.- 108 in yillage Malasia, 8, 46, 47, 49, 59, 60, 61, 62, 63, 65, 70, 72
1.P. Nagar, U.P, M/s Wave Industries Pvt. itd,

Dear Sir, :

Please refer to your applicationfletters 13-02-2020, 19-05-2020, 15-09-2020 8 22-08-2020 addressed to the
ChalrmanfSecretary, State Level Environment Impact Assessment Authority (SEIAA) and Director, Directorate of
Enviranment-Govt of UP on the subject as above, The State Level Expert Appraisal Committee considered the matter in
its meetings held on dated 23-09-2020 and SEIAA in its meeting dated 12-10-2020.

A pi'e'sem‘ation was made by the project proponent along with their consultant M/s Environmental & Technical
Research Centre. The proponent, through the documents submitted and the presentation made informed the
,kcommi‘ttee that-

1. The environmental clearance is sought for Establishment of new Molasses / Cane Syrup based Distillery having

Capacity: 100 KLD along with 7.0 MW co-gen power at Khasra No.- 108 in village Malasia, 8, 46, 47, 49, 59, 60,

61, 62, 63, 65, 70, 72 inVillage-Musallepur, Tehsil - Dhanaura, District- J.P. Nagar, U.P, M/s Wave Industries Pvt,

Lid.
2. The terms of reference in the matter were issued by SEIAA, U.P. vide letter no. 167/Parya/SEAC/5510/2018
dated 30/06/2020.- .
3. Public ,heaﬁng was organized on 20/08/2020. Final EIA report submitted by the project proponent on
15/05/2020. :
4.  Salientfeatures of the project:
Sr.No. | Attributes Proposed Distillery Unit
1 Proposed capacity of Plant 100 KLD {Molasses/Cane Syrup Based)
2 Co gen Power 7.0 MW
« 13 Totsl project area 17.75 Hectare.
4 Total project cost Rs. 17891.0 Lakhs
5 ‘No of working days 365 Days JAnnum
6 Raw material and its Quantity Molasses /Cane Syrup-465 MT/Day,
{214.4 Liters of Alcohol can be obtained 1 ton of molasses.)
7 Power Requirement 2860 KWH
Source — Co Generation Power Plant-7.0 MW
8 Steam Requirement 28 TPH .
9 Man Power Requirement Directly Employment : 55 nos.
indirect employment : 100 nos.
10 Fuel Requirement SLOP - 300 XLD along with Bagasse : 150 TPD
11 Boiler Detail Proposed : 01 no of 45 TPH (Slop fired boiler)
12 Fresh Water Requirement Total Fresh Water requirement : 620 KLD
Industrial Use: 600 KiD (@ 6.0 Kt/KL of Product)
Domestic-Use: 20 KLD
13 Waste Water Generation Speat Wash Geoeration-700 KLD
14 Treatment Technology Spednit wash will ‘be concentrate in Multi effect evaporation and
then concentration. fiom MEE will be used as fuel in incineration

Lo TR N



A7

E;tahlislﬁmnt of o s / Cane Syrup based Distillery having Capacity: 100 KLD along with 7.0 MW co-gen power at Khasta
No.- 108 in village Malasia, 8, 46, 47,49, 53 £0, 61, 62, 63, 65,70, 72 in Village-Musallepur, Tehsil - Dhanaura, District- J.P. Nagar,

U.P, M/s Wav2 industries Pvi. \td,

Doiler of capacity 45 TPH along with bagasse/ other biomass.
Other Effluent: Secondary effluent like MEE condensate and blow
down, lees will be treated in Secondary ETP and reutilized in
process and other use.
15 Air Pollution Control Equipment Bag filter along with Stack of height 72 Meters.
5. Land use details:
Srio Land use | Area {sqm) Areain%
1 Roof Top 30505.0 17.2
2 Green Belt: 60000.0 33.8
3 Road and Paved 21300.0 12.0
4 Qpen area 65695.0 37.0
Grand Total 177500 100
6. Eaw material required with daily consumption and transport:
Particular Daily Requirements Source of raw material & Maode of
Transportation
1. | Molasses . 465 MT/ day Adjacent sugar mills/ By road
2. | Others Chemicals Required ! ‘
Sulphuric Acid 1 800.0 kg/Day 30.0 days storage will be provided and
Sodium Hydrooxide {Caustic) 1600.0 Kg/Day raw material will be . transported
Enzymes ‘ 6.0 kg/Day through Tankers,
L NH;-00~ NH; 340.0 Kg/Day
{Nutrient: 46% N,)
Antifoam Agent 120.0 Kg/Bay , ]
7. Water requirement details:
Particular Cuantity Remarks
Total Water Reguirement’ 2669.0 KLD Maxdmum frash water requirement of
Total treated and process water for recycling 2049.0 KLD wratar in day will be 620 XLD. .
Fresh Water Requiremeny 6G0.0 KLD
Domestic water requirenent ) 20.0 KiD
Source of Fresh Water Treated water from
‘ £I? of Sugar. ]
Tindustrial Waste Water Generation (Spent | 700.0 KLD. Spent wash wilf be concentrated in MEE
wash) and coacentratad Slop will be used as fuel
aicng with bagasse in 45 TPH bailer,
Domestic Wasta Water Generalion 12.0 XLD Domestic waste water will be disposed
throuph septic tank and Soak pit
Other Effluent Generation 852 KLD secondary Effluent Treatment Plant will be
; constructed for the treatment of other
effluent which indude MEE condensate,
Spant Lease, Floor washing, Reject, Blow
downs etc. ) |
8. Solid waste details: L
Process Wasie
S No.  |'Solid waste Quantity during | Method of disposal
: » Molasses based
operation
1 Fermenter | 10 MT/Day | Fermenter Sludge recovered from fermenter process will also be
Sludge used 100 % as manure due to its good nutritive value..
Hazardous Waste Generation and Management :
5. No. Solid waste Quantity Method of disposal
1. Used Ol 1100 Liters / Annum The used oil will be Sold to the vendors authorised by
UPPCB for the treatment of the same.
2. Chemical : will be sent to TSDF
‘Containers R B

9. The project proposal falls under category 5 (g) of EiA*Jth‘iﬁcaMiféii;.rzoos {as amended).
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liance epon (in case of the presence of schedu1e~| speaes in the study area)
"mponen shall obtain Consent to Estabhsh / Operate under the prowsnons of Air
: : 'hyekWater (Prevenuon & Cantrol of Pollution)

«pollutants reieaséd (eg: PM10 .and- PM2.s in.
in ‘eference 10502 and NOx em;ssnons) wnhm and
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ter‘shall ot be alkyWed 0 mix wnh storm water “The storm water from

nd dlscharged through'a separate conveyance system. .
arm 1o ‘the standards prescnbed under the Environment (Protection)

193 or as specﬁled by the State Po\lution Contro\ Board while ‘granting Consent under the

ter Acr whrchever rs more smngent
re ;shall not exceed the proposed quanmy or as specified by the

be obtamed from the concemed regulatory authominGWA in this

'o/ros and Low connos effluent streams.

egregated rnto
itated thm ﬁlm drier).

ihrough stripper fo oflowed by MEE and A
Ibe trea(ed \n ETP and then passed through RO svstem. =

' n the roof ! tops of the buildings 2nd. storm water drains t0
; ustnai operatrons within the plant

Vi ourcei-. for lig ng purposes shall preferabty be LED based

!l 'e‘stored if tanks, tank farms, drums carboys etc. Flame arresters shall be
)so!vent transfer through pumps

nt to cement mdusznes F.TP siudge,

ems ‘to mmxm\ze waste

of,as raw material subsﬁmté's in other processes.

ecovery ystem.,i e - :
rin) to reducé wastewater generation

sment (HIRA) and

: norms of Factory Act.

it aspects. of chemicals. handling. Pre-

s shall %be undenaken on

:mpartedf -

‘ n:la thin: ‘the site’ wnth au necessary
king, fiv el nobite STP, safe drinking water,

may be in the. form of temporary structures 1o be

‘proje : :
f the wo ers shall be . on

armarke /far parkmg of vehicles for raw
pubhc places )
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El@ghf Al gﬂmﬁ,d‘? 49,59, 60, 61,62, 63, ES. 20, 72.in Vil laggMusallgggr, Yg!ﬁﬂ Dhaggurg, District- 1,P. Nagar,
U P MlsWav ggugrigs M, Ltd i

envi nmemal po cy hould prescrlbe for standard operatmg procedures to have proper checks
nto focus “any mfnngements /deviation/violation of the environmental /
;have deflned system of repomng mfringemems

ell both at the pro;ect and company head quarter lev el, with qualified
nder the control of semor Executwe who will dlrecﬂy to the head of the

;;mplementmg EMP and envrronmamat condmons along wrth responsnblhty matrix of the
shalll he prepared and shalt be duiy appmved by competent authority: The year wise funds
tal prutectron measures shal be kept m separate ‘account and not 1o be

try[Reglo‘
P :Self enwronmenta! audxt shall be conducted annualty Every three years th:rd party envlronmemal audit

S

on' of néw o

make pubhc the envi
Zditions and’ safeguards t their cost by prommenﬂy advemsing it at Ieast in

the envrronmentai clearance shall ‘be}’submstted by. the’ pro;ect proponents to the Heads

Hic and Mumcrpat Bodiesin addition to the’ relevant offices of the Government
he same . for 30 days from the date of recerpt R

‘ ll upload the status. of comphance cf the supulated enwronment ctearance

;’"gi esults‘of momtored data on the:r webs:te and update the same on ha!f -yearly
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Concealing “facwai cfata or subm&ssion of false"f‘/fabncated data may “result’ in” revocation of this
enta !»earancea d a’gtract acnon und(; he prov:slons of Envxronment (Pmtecuon) Act, 1986

- i any in a ume bc.\und manner shall imp!ement these conditions,. .. .
: 18;1 The leg ,al Off ice of this: mestry shall monitor compliance of the. stlpu!ated condmons The project

:authonues should extend full cooperation to: the officer (s) of the: Reg:onal Office by furnishing the

' e da%a [ xnformatxon/momtormg reports. '

ﬂ'be enfon:ed mter-alia;under the provxsaons cf the Water (Prevemuon &

L:abalrty;lnsurance Act:

the Hon’b!e Supreme Court of india / Hsgh Courts and any -other Court of
esubj a’tter.;g, -

: 1nst thxs EC hall he \vrth the Natu‘mal Green Tnbunai 1f preferred w:thm a penod of 30

,fnsure thal \thse proposeddsne in not a pan of any no- deve!opmem z0ne as
. In: case of the wo1at|on thus perrmssxon shall automatucally deemed to be
spute on ownershxp or land use of the: proposed sne, this’ Clearance shall

proponent ha O mandaton?v submit the comphance of specrflc condxtlons no- 1, 3 4 & 5givenin
ing which the Clearance shall automatically deemed to be cancelled. o

i;;to submit the regular 5 monthty comphance report regardmg general & specific

: A nouﬁcauon 2006 (as Amended).

fWater (Pre\renhon and Conuol of

c ion) Act 1986,

ovt of mdna lndlra Paryavaran

‘ ,s & Chmate Change,

Member Sccret aj ry, SEIAA
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Format for ETP validation , Season 2019-20, National Sugar Institute Kanpur i 2020

VISIT TO SUGAR FACTORY DURING SEASON 201920 A tS

TO VALIDATE EFFLUENT TREATMENT PLANT

1. GENERAL INFORMATION

1 Name and address of the factory | M/S Wave Sugar Industries Pvt. Ltd. Unit —Dhanaura
Mandi Distt. -Amroha (U.pP.)
2 License capacity of Plantation | 8300 TCD
White sugar factory/Backended (Backended sugar refinery 1100 TPD)
sugar refinery (TCD )
3 Average actual crush rate (TCD) | 6725 TCD (Frorm 09.03.2020 to 16.03.2020)
-4 Co-generation plant capacity -30 MW
(MW)
5 | Period of visit 16.03.2020 to 17.03.2020
6 NS! officials visited Designation Contact No & e-mail
1. Mr. Subhash Chandra Junior Technical Officer | 7348520045
(Sugar Technology)
2. Mr. Dinesh Chandra Research Assistant 9450153789
(Biochemistry)
7 Factory officiais interacted Designation . Contact No & e-mail
1. Mr, D.P. Singh General Manager 9927721666
{Production) dp.singh@waveindustries.in
2. Mr. Raj Kumar Singh Manager (Production) | 7500244724
rajkumar@waveindustries.in
3. Mr. Pradeep Kumar ETP Officer 9041489551
‘ Pradeepvsh599@gmail.com

Pagelof8




Format for ETP validation , Season 2019-28, National Sugar Institute Kanpur t 2020

2. OPERATIONAL INFORMATION

i

S. No. PARTICULAR STATUS/ QUANTITY REMARK
1 Fresh water abstraction Bore-well
a. No & capacity of bore well 03 Nos. 110,220 and 150
v ' Mé/hr. ’
b. Installation of flow meters Yes X
¢. Recording & maintaining of log Yes, Tube well ‘log book
books of water abstraction {Average-43.06 M3 /hr) attached as-
- Annexure-2
d. Measurement facility of fresh | Yes
water used in sugar plant &
.maintaining of log books
e. Measurement facility of fresh | Yes, Annexure-2
water used at co-generation & | (Average- 34.38 M3/hr at
maintaining of log books DM plant for feed water
make up)
f. Measurement facility of fresh | Yes,
water used for human needs, {Average- 4.80 M3/hr)
residential buildings ~ & |
maintaining of log books
( photocopy of log books to be | Yes Annexure-2
enclosed )
2 Measurement of Cold water
usage

-a. Power turbine

Flow meter not installed

‘Recirculation only

b. Fibrizer &
preparatory devices

other cane

Yes
{Average-12.51 M3/hr)

c. Mills & drives

Recirculation only

d. DM/RO plant at boilers

Yes
(Average- 34.38 M?/hr)

Fresh water is being used.

|

e. Cooling towers of co-}Yes Fresh water is being used
generation {Average- 3.78 M3/hr) as make up water.
\TSO; gas cooling Not Applicable.

g. B & C massecuite cooling

Flow meter not installed

Recirculation onty

| h. Final molasses cooling

Flow meter not installed

Recirculation only

unit operation

i. As make up water at process
spray pond/CT and at any other

Flow meter installed
(Average- 0.95 M/hr)

By treated effluent water.

i Compressor/pumps gland Circulation from cold UGR
cooling
k. Any other Not Applicable

Page2of8




Format for ETP validation , Season 2019-20 , National Sugar - Institute Kanpur

(photocopy of log books to be | Yes Annexure-2,
enclosed)

Measurement of hot water

usage

a. Imbibition water at mills Yes Condensate is used

(Average-113.06 M3/hr)

b. Filter cake wash water

Yes
(Average- 12.94 M?*/hr)

Condensate is used

c. Pan molasses

conditioning

boiling,

Yes
(Average- 5.27 M?/hr)

Condensate is used

d. Sugar melting

Yes
(Average- 46.43 M3/hr)

A common flow meter
installed for sugar melting
and IER wash water

e. Wash water at centrifugal

Yes
(Average- 5.42 M3/hr)

Condensate is used

f. Any other

(photocopy of log books to be
enclosed)

Yes

Annexure-2 &3

Measurement of
generation

effluent |

a. From mill house

b. From boiling house

c. From steam generation

yes

(Average-62.68 M¥/hr i.e.
223.69 litres fton of cane
@ 6725 TCH)

A common flow meter
installed for total effluent
measurement.

d. Spray pond/ Cooling tower

yes

Annexure-2 &3

over flow (Average- 25.88 M*/hr i.e.
92.36 litres /ton of cane @
6725 TCH)
e. Gross effluent generation at jyes A common flow meter

ETP

(Average-sz.éé M3/hr i.e.

installed for total effluent

inlet 223.69 litres fton of cane | measurement.
@ 6725 TCH) .
( photocopy of log books to be | Yes Annexure-4
enclosed )
Cooling arrangement &
recirculation of cooling water
a. At Power turbine Yes Separate cooling tower of
capacity 6000 m*/hr.
b. At Mill drives & mill bearings Yes a. 1000 M2 capacity of cold

¢. At Fibrizer & other cane
preparatory devices

d. At SO, gas coolers

Not Applicable

e. At B & C Massecuite cooling

Yes

UGR for recirculation of
cold water.

b. 1000 M? capacity of hot
UGR

f. Surplus condensate

Yes

First stage fan less FRP

Page 3 of 8
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Polishing Unit ) and circulation of
nolished  condensate to  co-

generation plant  cooling towers |
25 @ ‘make-up water for more |-
tharn 45kg/em? working pressure. |
| boilers and to other purpose

cocling tower of cap. 100
| Mhr. and second stage
: 150 M ¥hr.
Gonstruction of small pits near | Yes ’
various pumps to colle¢t gland
cooling water for recirculation -
Construction of Hazardous tanks | Yes | 01"No 110 M? capacity of
ot adequate capacity to collect caustic storage tank,
wash  woter generated during
¢hemical/ mechanical cleaning of
evaporatars and discharging it in
a controlled manner K73
| Installation of CPU { Condensate Not.installed The working pressure of

(Thc; working pressure’ of
boiler is 105 kg/cm?)

| condensate polishing unit.

boiler is more than 45
kg/em?  hence  factory
should  have  installed |

technologies to attain a. brine

recovery of at least 805 in sugar
- refineries having 1ER

Use of membrang based | 7| Vos

stage)  or  other  suitable |

| Closed oo hot and cold water |
1 cilrcqlat,ic_')n systems

Yes

Sulphate”  removal  system

s installed for spray pond/ process
; CT aver flow. (system details with -

flow diagram o be enclosed)

Being refinery

A

Retenfion/contact = time  In
varlous unjts of ETP

Average flow-60.04 n¥/hr.
{214 litre/ton of cane)@
6725 TCD

Flow-69.16 m’/hr.
{200. litre/ton of cane)@
8300 TCD

a. Bar screen chamber 33Min. . | Adequate | 30 Min, Adequate
b. Oil & grease trap chamber -/ 1 Hr. 50 Min, | “Adequate | 1Hr. 30 Min. | Adequate
¢. Equalizatioi tank with aeratlon | 14 Hrs. S0-Min, Adequate | 13 HMr. Adeq‘uatg

‘3 Hr. 20 Min.

Adequate

2 Hrs. S0 Min. | Adequate

d. pH correction tank iy
e. Primary clarifier -

T1Hrs. 50 Min. | Adequate

10 Hr. 15 Min. | Adequate

.0.067 M3/ton of cane

{. Aeration tank 61 Hrs, 53 Hrs. Adequate
g. Secondary clarifier 11 Hr5.50 ' Min. 10 Mrs. 18 Min. Adequate
h. Mu!tivé}ade liher 47 Min. 41 Min, Adequate
iv Activated carbon filter 47 Min 141Min | Adequate
j. Sltjd’é(;?dfy‘ing:bed or Centrifuge 0.054 M3/ton-of cane

[ Centrituge.
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Format ifur ETP validation , Season 2019-20, Navional Sugar Institute. Kanpur | 2020
13 ETP  Analysis (  performance | As per record As per sample taken
1 parameters }, average value during the visit
A ETP Inlet
a, Effluent flow rate{ m’fhe}. - 62.68M3/hr. - _
{223.69 litrefton of
cane)
,,b,<$ulphur(mg/l‘.) _ . Not analysed
GpH 7.2 8.62
d. COD (mg/L. ) 900 % 600
e. BOD { mp/L) 270 260
£ 1SS { mg/L) 180 . 76
g. TS (mg/L) 900 1761

TEr

ETP Qutiet

a. Troated efftuent flow rate { m*/hr)

60.04 M/ b,
{214 litre/ton
cane)

of

b, Sulphur { mg/L}

,

RN

P Analysis { other paraniel
averagevalue

gLy

6.00 [ mg/l)

i Sulphate removal

Flnlet

Nut Applicable

b. Sulphur { ag/L )

Outlet

a, Effluent flow rate(( m*/h
b, Sulphur {mg/L) T

“Not Applicable

Condensate Polishing . Unit (€
Analysis 2, ’

3

Tnfet ’

' Notinstaliad.

T8 (el

Not installed

BOD ( Mig/L)

Not Instalied

Ouitlet

Not installed

Not installed

‘Not installed

gevof treated:effluent

‘Page5 of:8
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Format for ETP validation , Season 2019-20, National Sugar Institute Kanpur

2020
a. No & size of lagoons 01 no. (15345 M)
85.25 x 45 x 4 meter
b.  Llagoon type- permeable / | Impermeable Lagoon is having the
impermeable capacity to hold the
treated  effluent  for

about 11 days at. 60.04
MY/ hr. low rate.

sugar plant

Reclrculation of treated effluent in

tonsumpl‘ion polints

3. Cooling Tower makeup

o

Approx. 22.8 NE}Zday
treated effluent s
belng  utilized for
process " cooling
tower make-up
water,

b. lagoon, Gardening & Horticulture _

1. Factory farm arez -
20 hectare,

{ 2. ‘Farmers area -
1 124.43 hectare,

¢ Wet‘Scrubber Electro Static
. precipitator
! Operatior.and malnténance staff of Annexure-10.
: ETP{shift-wise)
Name & designation Qualification  and
tralning {enclose
training certificate)
Mr. Ranveer Singh (ETP 1/C) B.5¢. &VS|
Mr. Pradeep Kumar (ETP-Chemist) _B.S¢,, Biotechnology
Mr. Rahul Kushawaha {ETP Chernlst) | M.:Sc.8 ANSI
Mr. Dikshit Kumar (ETP.Chernlst) | B.A.
Mr. Khilendra Kumar (ETP:Chemist) [ IT1 -
Mr.-Naresh Kumar (ETP Chemist) B.S¢.
Mr. Kuldeep Kumar (ETP-operator) R
Mr. Ran Pal (ETP operator) Intermediate
' Analy cility { laboratory ) Yes Annexurg-11.
e, (P*  meter, TDS :
| meter, CQO digester,
| BOD Incubator)
Adoptlon of rdinwater harvesting| Yes
system
Dry cleaning .of factory floors ete. | Yes
using bagasse
' Page 6ol 8
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¢ * Format lar ETP validation , Season 2019-20, National Sugar Justituté Kanpur | 202¢

3 CONCLUSION AND OBSERVATIONS: -
1. The factory has implemented various recommendations as per previous ETP validation
report.by the institute. '
2. Total discharge of treated effluent.was estimated as 214 litres/ ton of cane (@ 6725
TCH), which Is more than 200 {itres# ton of cane.as per norms of CPCB.
3. The existing capacity of ETP is adequate on current effluent generation and also
considering licensed capacity with effluent generation @ 200 litres/ ton of cane.
4. The quality of treated effluent was within.the norm of CPCB.
5. The various log books are maintained praperly by fpe factory, however the same
. should te in printed form as ETP log book.
6. Factory should-well maintain the log book for shift \yise.ahalySis of ETP inlet and outlet
water. “ ' .
7. The working pressure of boiler is 105
condéensati polishing unit ds per guideliné.o‘f CRCB.

kg/cm?, hence factory should have installed

-

4 AKNOWLEDGEMENT

Our sincere thanks are due to Shri D.P. Singh (General Manager-Production), Shri Raj Kumar
{Manager Production) for providing data and extending cooperation during the visit.

., DOCUMENTS ATTACHED

U OMR for period from 19/12/2019 o 25/12/2019. Annexure-1.
2. Photecopy of data recorded on log books of f‘rash water abstraction and consumption.
Annexure-2. v

‘3. Recorded laboratory Analysis Report of ETP operational parameters carried out by the
Factory. Annexure-4. . '

4. €TP perfoimhance teport, if analysls 1§ carried out by’ external laboratory. Annexure-5.

£, OCEMS recorded data e.g. flpsqf-ratg’;spﬁ,;:COD, BOD; 1SS etc. sent on CPCB server during

© the visit. Annexure-6. ) .

- .Copy of Time line action plan submitted by.the factory to CPCB. {Not Provided).

7. [ETP details with, flow diagram. Annexure-7.

3 8. Certificare photocopy provided by (N.S.L.} Annexure-8

9, Details of staff working at ETP. Annexure-S,

10, Details of analysis equipment in ETP laboratory. Annexure-10,

*11. Evaporator configuration, detalls. of lagoon and details of hazardous tank. Annexure-11.

' page7 of 8
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Fornyit for ETP validation , Season '220'1‘9-‘20.Natmnnl Sugar Institute Kanpur i 2020

12. List.of farmers for lrrigation. Annexure-12
13. Details of boiler and list of flow meter installedin plant. Annexure-13
14, Progess flow didggram, details of UGR and tube well flaw meter calibration certificate, Annexure-14

s

(Subhash Chandra)
4
Junior Technical Officer (Sugar Technology)
NATIONAL SUGAR INSTITUTE
AnIS0 8001:2015 Certitied Institute .
Ministry of Consumer Affairs, Food & Public Distfibution

Departiment of Food & Public Distribution
{Government of India)
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F OREWORD

: However 0ver—exp101tat10n of groundwater erratlc & decreasmg ramfall mcreased water

, ‘contarmnatlon and reduced ecolog10al ﬂows have put the State mto a crltlcal and challengmg




246

comprehensrve;, el

J:mappmg on\‘

zdocument on. groundwater resources of the State provrdmg all possrble scenarros as a

pathway for ground water management reforms The new areas of v1rtua1 water assessment :
i ,oonsumptlve water use and dual roster system for snnultaneous use of surface water &

c groundwater as envrsaged in the report may grve new drrnensrons to groundwater studres

It is heartenmg to note that WaterAld Indla a leadmg Internatlonal NGO has been working

"'.,jr‘%across seven drstrrcts of the State m close collaboratron w1th concerned departments,

) : admmlstratlon and panchayats ,contrlbutrng toward' hsafes water and sanltatron to people

gpyq\\\ax
(Susheel Kumar)

‘Chairman

: Uttar Pradesh Water Management

Regulatory Commrssron, e 0 o




drscussed w1th poss1ble management strategles This document w111 be very useful for those who are
3 assocrated w1th the groundwater mvestrgatlons monltormg, pohcy planning and  implementation

1nclud1ng experts workmg in assomated areas agrrculturlsts mdustrrahsts other users and those who

. ‘, 'want to understand the. status of current avallabllrty of groundwater in drfferent parts of the Uttar

elatec erne; < 4 nportant {l e ocument:has come' out wrth host of :

’rsolutrons fo 4 overall reform of groundwater /sector in the state The vast Ganga plain, a part of

: "Ganges = Brahmputra basm have always been recognlsed all the world over as most prohﬁc reserve

| k’ "i of groundwater For thls reason only, he area earrnarks hlghest populatlon den51ty of Ind1a with

; populatlon touchmg almost 50 crores Known to all that the states of PunJab Haryana and Ut‘tar‘

Pradesh were harbmgerf n ushermg Green Revolutron in 1964 -67 -period when groundwater
v'revolutron leaped up. the 1rrxgatron potentral by 80%, transforrmng the country into food surplus -

ategory ;But alrnost 50 years down the hne groundwater came to be savagely hounded upon for




) concretlsatlon all aroundf‘_w:ve pavements_ 'ndy hlghly subs1drzed drrnkmg water Water

,colomes

L professronals amon themselves do not see eye to eye in corrung out w1th effectrve measures intime -

: i "“to ttme resource estrmatlon and accordmgly re-visit relatlvely worthy area as well depth interval more
e ‘approprlate for w1thdrawals wrth changmg dynarmcs of aqulfer systems Planners are in practlse of
. takmg a Ieaf out of the mayhem and act whlmsmal to comply wrth contemporary pohtlcal wishes.

"' Time had already arrrved for us. all to earnestly come together for parentlng the severely damaged

. ‘g resource for cormng generatlon

Central Ground Water Board, Go s ucknow o

“ III . '~Uttar Pradesh has mne agro chmatl reglons elght major r1ver basms and d1versxﬁed hydro-,

| geologlcal setup mostly dommated: y"alluv1al aqutfers of the Gangetxc plam and discontinuous
’ - aqulfer system of Bundelkhand and dehyans It has one of the world’s most extens1ve groundwater
L reserves Iromcally, 1t 1s also th most groundwater exp101ted regron of the world “In this important

o ,volume the author" as presentedith7 detalled scenario of groundwater i the state of Uttar Pradesh A /

i As a result of unscrentrﬁc exploitation: of groundwater in many rural and urban areas, a grnn scenano Al

'eats of pollutlon - ’, e

uced base ﬂows are :

 highlights the |

) reg10na1 perspeetrve o e

d pohcy Studles S

Prof Venkatesh Dutta e v
‘Member GWAG T o
- School of Earth & Envrronmental 801ences (SEES)
Babasaheb Bh1mrao Ambedkar (Central) Umvers1ty, Lucknow :

lent pla an Overa11 ”
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Farrukh Rahman Khan
' Regional Manager,
o ;WaterAld India, Luckno







e " New Setup of Aqulfer Systems of UttarPradesh

. ag,Tubewells mother sectors

'Inc ‘ asmg Stressed Areas

Groundwater Level Monrtormg in u. P

Aqulfer Systems of Uttar Pradesh - fﬂ;" - .
Artesran Aqurfer ' : e

o ;:,'Reglonally Extensrve Porous Aqurfer e

:Urban Aqurfer System

e "’DIS ontlnuous Aqulfer System 1n Rocky terraln

A Cntrcal Overview =

;L,Slgmﬁcance of Groundwater in Econormc Development l
"k,hare of Groundwater m varrous User Sectors R ¥
e Irrrgatlon Sources Largest Consumer of Groundwater in the State

‘:k'Status of Mmor Irrlgatlon Wells in U P E g

S Relatrve Increase m OCS Areas - ,
=) 'Dlstmctlve Analys1s of Over-exp101ted Blocks

f_\f»Basrn w1se Status of Groundwater Resources in U P i

“ : Groundwater Fed Rivers : Reduced Base Flows e

70 :

- 90




341 Groundwater Level Measurementsin

roundwater rio ‘ ,Case Study', =
_5) kChapter—4 Groundwater Contammatmn- An Overview
4 1 3 B f,ScenaI'IO . | |

- 42 : ";fConcerns

x1st1ng Quahty Momtormg Arrangements - L o

. ,,ff(GWDUP &CSIR- Ry |

- Analys1s of Envuonmental Parameters m e

S ,’;Groundwater (UPPCB) s | 5 ’ ,4 ’; . ,
45 Riskto Human Health ?;ﬂ i e e LS

L ,'6)‘%53;"Chapter-5 Scenarm of Sub-surface Wateloggmg o e e : 129 g

' 51 Clas51ﬁcat10n of Waterloggmg o G 130
52 'Assessment;ofWaterloggmg'» T E 132




}The Uttar Pradesh Ground Water (Management
and Regualtlon) Rules 2020 :
; Notlﬁcatlon for Fee structure

;De yaratlon of Not1ﬁed Areas ‘




§ CGWA Gurdehnes to regulate and control

“Wo. Regulatory Regrmes Varrance in Provxsrons e

8.2.6. "Notifymg Stressed Urban Areas- Clarlty in Understandmg Crrterla
827 b Stressed Urban Areas n U P.: Drfferent Scenarros .
83 - L 'f,iLack of Integratron & Co ordmatron in Groundwater Management 172

- IWRM - Not visible

P 843 S ,":Urban Ground Water Estrrnatron Are GEC Norms Vahd 7
8431 | Horrzontal Flows in Urban Areas b |
8432 Adboc Urban Norms GEC 2015 ; Not Sustamable

8433 . ,' Declrnmg Trend Crrterla Dropped in Methodology




; Suggested Actlons and Sustamable Solutlons

iy i’l Groundwater Data Management Flrst & Foremost Step f :

5 , 2. Ensurmg Accuracy in Groundwater Assessment

! Need to Vahdate Norms i

: .{2., Actlons/Interventrons for Urban Areas Enian T
- 3 Development of Slmple Prototypes for Urban Rechargmg
i 'f 7. 4 Need for Pohcy/Regulatory Measures

- 1.5, Ramfall Assessment for PrOJect 13 ormulatlon

!87’7Ensurm : Specrﬁc Mechamsmifor' gnculture Sector

“ Resources Management Plans el
S Sk ‘,"16 Commumty Part1c1patron and Pubhc Awareness
o 11) Concludmg Remarks T e e |

' 12) References

reparatlon and: Implementatlon of Integrated Water . i b

236
238




‘ Table-l ,.er Caprta Water’Avarlabrhty PrOJected Scenarro o
. Table 4,‘,‘2 Reg10n-w1se Average Ramfall and Expected Volume -

8t leferent Aqurfer, Groups m Central Ganga Plam
. Table-1 4 ‘_;UrbanAquxfer SystemofU P T
: ,Taole 12 Contrlbutron of Ground Water in Drfferent Sectors S

,‘ Table - 13 Relatlve Change in: Source—wrse Irrlgated area

: ";_Tabyle ;-:\14 Status" f Mmor Irrrgatlon Wells 5th MI Census o 5

EE ,’T‘able : 15 Ground Water Resources Assessment
(31 03-2017)'for Uttar Pradesh

e Table' 21 Relatlve Increase 1n OCS Areas P *
¥ ; 7 Table 22 Crrtrcal Deprctlon of Over exp101ted Blocks ;

Table 23 Status of Ground Water Resourcelefferent R1ve oy |
Basms of UP i ' ‘




,Luckno,y Y Crty : ,’ :

i ,“;'Table 31 DeclmemGround Water Level in Lucknow Crtyi, S i
| k",Table 32 Tentatwe Ground Water Extractloanlfferent e

kY ’i'r,f"')‘k;",Table 33 Overv1ew of Quallty Affected Dlstr1cts 1n U, P
o ,‘)'f;,_iTable 34 Ground Water Sources found Contammate
£ .,(UPJN 2018- 19) i 5

Table 41 Three leferent Scenarlos of Urban Areas, U

User Sectors ‘

o fTable 42 : Segnxent wkrsye Ground Water Extractlon ( as consohdated )

E f,_"l,:Table 43; leely change in 'Stage of Extractlon in U P e

: ﬂk;Table 44 Slgmﬁcant ch ’nges m Stage of Extractxon
i :Table 45 Comparatrve Values of Un1t Draft
S Table 46 Unlt Draft Adopted m Hard Rock Areas







ThlS aspecy therefore' needs etailed analysis and scientific explanatio parate’f'ﬁutigéfidﬁi,‘

i & Uttar Pradesh . @,
i ' Arsenic in Ground Water : Affected Blocks ©

o (An Overview of Arsenic Toxicity = above 0.01 mgfl)

e

BIS standard (2003) for Arsenic = 0.01 mg/l (i.e. 10 ppb) : H
(No relaxation allowed, as beyond this limit water becomes toxic)

240 320 o '\ Saorce ; Utter Pradesh Jab Nuggm ! Unizet
Kms (State Water Resourcrs Agency, Utiar Pragesh)

T Y
..... [ e ORI

- groundwater Reotl Belhan & Dubhand blocks m Balha dlstnct and block nghasan

- ,AxIsanagar Paha & Ramla Behar of dlStrlCt Lakh1mpurKher1 are found to be the most‘ :

'cntlcally contammated areas. ; -
BN S % 120




Ghaghra basm 1s the most severely Arsemc affected reglon of the state. The -

. ~contammat10nze Ieve' of Arsenlc 1n groundwate of Bahralch has made thrs dlstrlct a

e the most cr1tlca11y contammated area for the Arsenrc In the affected areas, Arsenlc ;
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f ; Ministry of Jal Shakti

Contamination of Ground Water

Posted On: 02 DEC 2021 4:27PM by PIB Delhi

Central Ground Water Board (CGWB) generates ground water quality data of the country on a
egional scale as part of its ground water quality monitoring program and various scientific studies.
These studies indicate the occurrence of arsenic in ground water beyond permissible limits (as per

"\BIS) for human consumption in isolated pockets in various States / UTs including West Bengal,
Jharkhand, Bihar, Uttar Pradesh, Assam, Manipur and Chhattisgarh.

The details of partly affected districts with arsenic contaminants beyond permissible limits in ground
water of West Bengal, Jharkhand, Bihar, Uttar Pradesh, Assam, Manipur and Chhattisgarh are given
in Annexure-I. Specific information on arsenic affected population is not readily available.

Water being a State subject, initiatives on water quality is primarily States’ responsibility; however,
various steps have been taken by the Central Government for providing contamination free water in

the country.

This Information was given by the Minister of State for Jal Shakti, ShriBishweswarTuduin a written
\ reply in LokSabha today.

%k kK%

Annexure-I

Details of Partly Affected Districts with Arsenic Contaminants in Ground Water of Assam,
Bihar, Chhattisgarh, Jharkhand, Manipur, Uttar Pradesh and West Bengal.

- S. State/UTs ~ Arsenic

e ' (above 0.01 mg/l)
1 - Assam Sivsagar, Jorhat, Golaghat, Sonitpur, Lakhimpur, Dhemaji, Hailakandi, -

§ Karimganj, Cachar, Barpeta, Bongaigaon, Goalpara, Dhubri, Nalbari,
Nagaon, Morigaon, Kamrup, Darrang&Baksha.

- Bihar Begusarai, Bhagalpur, Bhojpur, Buxar, Darbhanga, Katihar, Khagaria,

:' Kishanganj, Lakhisarai, Munger, Patna, Purnea, Godda, Dhanbad,
- Samastipur, Saran, Vaishali, East Champaran, Gopalganj, Madhepura,
- Muzaffarpur, Saharsa, Siwan, West Champaran.

3 - Chhattisgarh - Rajnandgon.
4 - Jharkhand Sahebganj, Lohardaga.
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6 TfUttar Pradesh %Bahraich, Balia, Balrampur, Bareilly, Basti, Bijnor, Chandauli, -

5 Manipur 5 Bishnupur, Thoubal.

y ! Ghazipur, Gonda, Gorakhpur, LakhimpurKheri, Meerut, Mirzapur, .

' Muradabad, Rai Bareilly, SantKabir Nagar, Shajahanpur,

@ iiSiddarthnagar, SantRavidas Nagar, Unnao, Azamgarh, Badaun,

Deoria, Jhansi, Kausambi, Kushinagar, Pilibhit, MaunathBhanjan.

g 7 West Bengal Bardhaman, Hooghly, Howrah, Malda, Murshidabad, Nadia, North-24

Parganas, South-24 Parganas, Coochbehar.

Government of India in partnership with States, is implementing JalJeevan Mission (JIM) since
August, 2019 to provide potable tap water supply of prescribed quality to every rural household in
the country by 2024, Under JJM, while planning water supply schemes to provide tap water supply to
house-holds, priority is given to quality-affected habitations. While allobating the funds to States/
UTs in a particular financial year, 10% weightage is given to the population residing in habitations
affected by chemical contaminants including arsenic and fluoride, as on 31st March of the preceding

financial year.

Since, planning, implementation and commissioning of piped water supply schemes based on a safe
water source may take time, purely as an interim measure, States/ UTs have been advised to install
community water purification plants (CWPPs) in such habitations, to provide potable water to every
household at the rate of 8-10 litre per capita per day (lpcd) to meet their drinking and cooking
requirements.

Department of Drinking Water & Sanitation had launched a National Water Quality Sub-Mission
(NWQSM) on 2214 March, 2017 as a part of National Rural Drinking Water Programme (NRDWP),
which has now been subsumed under JJM, to provide safe drinking water to 27,544 arsenic/fluoride
affected rural habitations in the country.

Under Atal Mission for Rejuvenation and Urban Transformation (AMRUT) launched on 25th June,
2015 in selected 500 cities of the country with focus on development of urban infrastructure in
various sectors including water supply, States/UTs have the option to take projects on special water
supply arrangements for difficult areas, hill and coastal cities, including those having water quality

problems.

CGWB has constructed arsenic safe exploratory wells in West Bengal, Bihar and Uttar Pradesh by

' using innovative cement sealing technique. 510 such wells in this regard have been constructed by

4
it
i

CGWB, including 40 in Bihar, 185 in West Bengal and 285 in Uttar Pradesh and handed over to
concerned States for use. Further, CGWB is providing technical assistance to the States for

implementing cement sealing technology in Gangetic flood plains.
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(VAKALATNAMA - POWER OF ATTORNEY)
THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, DELHI AT NEW DELHI
ORIGINAL APPLICATION NO. 204 OF 2021

IN THE MATTER OF:
Chanchal Devi ...Applicant

Versus

Central Pollution Control Board & Ors. ...Respondents

KNOW ALL TO WHOM THESE PRESENT SHALL COME that I, the
Respondent No. 5 in the above matter, hereby appoint VSA Legal (Mr.
Sumeer Sodhi, Mr. Aman Nandrajog, Mr. Varun Tankha, Mr. Arjun
Nanda, Mr. Anvit Seemansh, Ms. Shreya Nair, Ms. Riddhima Juneja, Ms.
Tanya Verma, Mr. Prannoy Joe Sebastian, Mr. Abhishek Lalwani, Mr.

Dhruv Wadhwa & Mr. Gaurav Arora), Advocates, having their office at i

32, Ground Floor, Uday Park, South Extension Part — II, New Delhi -

110049 (Mob: 9953309080) (Mob: 9971704062) (Mob: 9899991976) {
id: office@vsalegal.in to be my Advocates in above-mentioned cause

email

and to do all the following acts, deeds and things or any of them, that is
to say:

1.

y\“""“\@

To act, appear and plead in the above mentioned cause in this tribunal,  {
or any other Court in which the same may be tried or heard in the first

instance or in Appeal or Letters Patent Appeal or review or Revision or’ e

Execution or at any other stage of its progress until its final decision.

To present Pleadings, Appeals, Letters Patent Appeals, Petitions for
Appeal to Supreme Court, Cross-objections or Executions, Review,
Revisions Withdrawal Compromise or other Petitions or Affidavits or
other documents as shall be deemed necessary or advisable for the
prosecution/defence of the said cause in all states.

To withdraw or compromise the said cause or submit to arbitration any
difference or dispute that shall arise touching or in any manner relating
to the said cause.

To receive moneys and grant receipts thereof and to do all other acts and
things which may be necessary to be done for the progress and in the
course of the prosecution/defence of the said cause.

To employ any other Legal Practitioner authorising him to exercise the
powers and authorise hereby conferred on the Advocate, whenever he
may think fit to do so.

AND, I hereby agree to ratify whatever the Advocate or his substitute
shall do in the premises.

AND I hereby agree not to hold the advocate or his substitute for the.
result of the said cause in consequence of this absence from the Court
when the said cause is called up for hearing.

AND I hereby agree that in the event of the whole or any part of the fee
agreed by me to be paid to the Advocate remaining unpaid he shall be
entitled to withdraw from the prosecution the said cause until the same
is paid. ‘

IN WITNESS WHEREOF I here unto have set my hands to these presents
the contents of which have been explained to and understood by me on

this QB" “ Day of March, 2022.

-
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CIN : U74899DL1997PTC091198

Wave Industries Pvt. Ltd.
cs.corp@waveindustries.in

Sugar Office :

2nd Floor, A-13/2,
Highway Towers -
Sector-62, Noida
201309 (UP) ’
T+91 - 120-2975200
F+91-120-2975200

Corp. Office :

C-1, Sector-3,
Noida 201301 (UP)
India
T+91-120-4180500

F+91-120-4180541

Reg. Office :
Mezzanine Floor, M4
South Extn, Part Il
New Delhi 110049
T+91-11-46586148

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED IN THE MEETING OF
THE BOARD OF DIRECTORS OF WAVE INDUSTRIES PRIVATE LIMITED
HELD ON WEDNESDAY THE 02NP DAY OF MARCH, 2022 AT 2NP FLOOR, A-
13/2, HIGHWAY TOWERS, SECTOR-62, NOIDA, U.P.- 201309

“RESOLVED THAT Mr. Balvinder Singh Aneja, Whole-Time Director of the
Company be and js hereby authorized and empowered to institute, conduct,
defend, compound, compromise, withdraw or abandon any legal proceedings
for or on behalf of the Company or its officers or otherwise, in the matter titled
as "Chanchal Devi Vs. Central Pollution Control Board & Ors." bearing 0.A. No.
204 of 2021 pending before the Hon'ble National Green Tribunal, Principal
Bench, New Delhi. :

RESOLVED FURTHER THAT Mr. Balvinder Singh Aneja, Whole-Time Director
of the Company be and is hereby authorised to execute, sign and verify for and
on behalf of the Company, all pleadings, plaints, reply, written statements,
replications, petitions, rejoinders, vakalatnama as well as affidavits, counter
affidavits and all other papers, applications as may be required to be filed in the
aforesaid legal proceeding.

RESOLVED FURTHER THAT Mr. Balvinder Singh Aneja, Whole-Time Director
of the Company be and is also authorized to engage and appoint advocates, legal
counsels, professional, etc. to represent the Company before the aforesaid
Tribunal in the said matters, and to do all such other acts, matters, deeds and
things necessary or desirable in connection with or incidental in relation to or
for the aforesaid purposes.

RESOLVED FURTHER THAT a}ly of the Directors or Company Secretary of the
Company be and is hereby authorized to sign and forward a copy of the above
resolution to anyone concerned.”

Certified True Copy
For Wave Industries Private Limited

=

Mohit Goswami
Company Secretary
M. No. A52325




